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Title: Combined discussion on the Budget (General) for the year 2016-17 and Demands for Grants in respect of Budget (General) for the year 2016-
17 (Discussion not concluded).

HON. CHAIRPERSON: Motion moved:

"That the respective sums not exceeding the amounts on Revenue Account and Capital Account shown in the third column of the Order
Paper, be granted to the President out of the Consolidated Fund of India, on account, for or towards defraying the charges during the

year ending the 315t day of March, 2017 in respect of the heads of demands entered in the second column thereof against Demand Nos.
1to 30, 32, 34 to 56, 58 to 64, 66 to 68, 70, 71 and 73 to 98."

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Mr. Chairman, Sir, I thank you for the opportunity.

Sir, what does the aam admilook for in a Budget? At the personal level, he would obviously like more income, lower costs. At the broader level, he
would like policies that will increase his job opportunities, reduce prices he has to pay for daily essentials and widen his life prospects.

What does the economist look for? At the macro level, he would look for policies that will create growth and jobs, improve exports, promote
economic stability, tackle inflation and still help the Government keep its fiscal deficit under control.

What does the politician look for? He looks for sops that he can sell to the voters. This Budget, Mr. Chairman, has much to disappoint the aam
aadmi, frustrate the economist and prove a mixed bag for the politician.

Any budget must address five issues, One, fiscal consolidation, that is, the policy aimed at reducing the fiscal deficit. Two, job creation, usually
through boosting manufacturing. Three, increasing savings in order to boost investments. Four, inflation control in our country, this is obvious. And
five, improving investor sentiment, both domestic and foreign, so we can promote growth. I am sorry to say, Mr. Chairman, this Budget falls short on
all these five criteria.

Yes, it is a political Budget. The Government has at last discovered the virtues of attending to the needs of the agriculture sector and the rural poor.
But this has much more to do with the upcoming State elections than with the coherent economic vision. This Budget falls between two stools,
between sending reassuring signals to the rating agencies abroad and sending even more reassuring signals to the voters at home. In other words,
it tries to satisfy both Modi's interest and Moody's interest. Nowhere is this contradiction more apparent than in the alarming unreality of some of
the Government's numbers, specially a 3.5 per cent fiscal deficit, when it is very clear from the Budget that there will be unplanned expenses and
unrealised revenue.

The Finance Minister knows that he must fund expenditure for rural development, farmer welfare, housing for all, sanitation projects, grant of 'one
rank one pension’, recapitalisation of stressed public sector banks. He also has to eventually accommodate expenditure of 0.65 per cent of GDP for
the Seventh Pay Commission recommendations, and a further investment of about 2 per cent of GDP to fund massive infrastructure projects. What
about the additional expenses for implementing the National Food Security Act? This exhaustive shopping list is certainly going to oblige the NDA
Government to breach Mr. Jaitley's commitments of a fiscal deficit of 3.5 per cent.

More so0, because the tax collection targets are going to be very difficult to meet. The revenue expenditure balance-sheet is not encouraging. In
addition, the disinvestment targets mentioned by the Minister in previous budgets have been completely missed by the Government. But the Finance
Minister is still optimistic because he has budgeted a 12.74 per cent increase in the net tax revenue collections for next year. These rely heavily on
indirect taxation, which already grew by 34.8 per cent last year, and they rely on multiple hikes on excise duties even as oil prices fall which brings,
of course, unpleasant news for every middle class and lower middle class tax-paying citizen.

Any economist will tell you that indirect taxes are essentially regressive. They hurt the poor more because the poor and the rich alike, both have to
pay more for the same essential services. A rich man is buying petrol for his stretch limousine or a poor man is buying petrol for his scooter; they are
paying the same price. So the Government has been meeting its fiscal deficit targets on the backs of the aam aadmi instead of boosting the real
incomes of the poor by cutting indirect taxes.

So oil prices drop; excise duties go up. The aam aadmi in India gets no benefits while people in the rest of the world are saving at the petrol pump.
No wonder this fiscal year, the Centre was able to rake in Rs. 54,334 crore over the estimates for the Union excise duties and it has also increased
its estimate for the year by 27 per cent to Rs. 3.18 lakh crore.
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On top of that, the recent Paris Commitments create an onus to encourage sustainable and eco-friendly consumption habits and yet the
Minister goes and levies one per cent Infrastructure Cess on small LPG and CNG cars. That defeats the very objective of the commitment that his
colleague has made in Paris. The tax exemption on profits for start-ups is a far cry from the much needed rationalisation of a tax on angel investors.
In fact, because more start ups are there, let us face it, most start ups do not, actually, book profits in the first few years of their operation. So,
telling him you do not have to pay tax on profits makes no difference because they do not have profits anywhere in the beginning. What you really
need is to give angel investments, which are the bread and butter of these cash starved start-ups, give them a removal of the angel tax which would
have, actually, strengthen the start-up eco system.

That is not all, Mr. Chairman. Corporates were hoping for tax cuts, but that never happened. Where is the proposed time table for a roll out of
the Direct Taxes Code?
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If a middle class of four in Delhi wants to go to a restaurant, they would have to incur the following expanses - five litres of petrol on an
average, given our distances and traffic, at Rs. 56.61 per litre which would cost them Rs. 283 and which includes a tax of Rs. 190. It is 204 per cent
more than the global oil price.

Then, let us give them a nominal restaurant bill of just Rs. 1000, which would attract a tax of Rs. 303.50 paise — Service Charge of 10 per cent, VAT
of 12.5 per cent, Service Tax of 14 per cent plus Swachh Bharat Cess of 0.5 per cent plus Krishi Kalyan Cess of 0.5 per cent. That all collectively
levied on 40 per cent of the bill. In other words, for this middle class family to go to a restaurant in Delhi, a person would have to earn Rs. 2240 and,
of course, pay a tax of Rs. 660 on the income. Therefore, from that income of Rs. 2240, this person would spend Rs. 1087 on the actual value of the
goods consumed and Rs. 1153 or 51.5 per cent, as tax. In other words, your tax costs more than your dinner and even your transport. This increase
has really troubled the middle class in our country. I must also say a word about the increase in power prices. Power prices have also impacted the
budget of every family. In fact, in many cases the electricity bill has doubled, thanks to the Budget announcements of our Government.
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In a bid to achieve its ambitious GDP growth figures, the Government has, therefore, burdened the Aam Admi. That is my principal point here.
But, has the Finance Minister done enough to stimulate growth in the coming year and beyond? I am afraid, not. It does seem that he has made a
conscious decision to tone down previous years, growth aspirations. Given the sluggish environment of investment, there is a need for both
enhancing public investment in social and physical infrastructure and also undertaking innovative measures to stimulate private investment. It is
because private investment is largely not happening. That simply is not in the Budget on either count.

As per the Government's optimistic estimates of growth, I must point out, Mr. Chairman that normally growth implies that production, profits,
wages, jobs and exports are all growing. That is what we understand by growth. Here we have a peculiar situation where none of these elements is
growing, production is not growing, profits are not growing, wages are not growing, jobs are not growing and exports are not growing.

15.00 hours

So, how does still the Government project a seven per cent GDP growth? At present, the external debt of the country is already at all time high of
31.7 lakh crore, and the Finance Minister carefully did not mention the number in his presentation. Growth has slowed in all the key sectors in 2015-
16 in manufacturing, in construction, in mining, in industries, in electricity and in agriculture. The index of industrial production is in the red , -1.3 per
cent in December. This is as compared with 3.6 per cent in December, 2014.

Corporate sector profitability has been weak. The proportion of corporate debt that is owned by stressed companies has increased to 41 per cent
this year from 35 per cent in 2014. So, I only hope, Jaitley sahab that unlike the black money estimates floated by the ruling party, you are not
getting your economics from Baba Ramdev. The black into white scheme of the Government has identified only Rs.3,770 crore of undisclosed foreign
assets, which boils down to 30 rupees for every Indian instead of Rs.15 lakh per person promised to us. But, of course, we have been informed by
the senior leader of the BIP that this is only a jum/a and we should not take this figure too seriously.

Now, whatever it may be the tough truth is that the official GDP data may well be accurate but it does not reflect the actual state of the Indian
economy today. What is worse is what lies ahead, which is that the battle is with the volatile global economy, declining exports, possible increase in
oil prices from the anticipated 35 dollars a barrel at which the Budget has been pitched; the risk of a poor monsoon and static domestic
consumption.



Let us face it the monetary institutions like the World Bank and the IMF, have already lowered their estimates for global economic growth, and they
have to take into account the slowdown in China, the declining in oil and commaodity prices, on-going geo-political tensions in many Regions,
particularly the Middle East which will affect trade to divert funds from infrastructure and development needs. So, for us, in India, it is a long
established principle that one percentage point decrease in global economic growth normally translates into a 0.42 per cent decrease in our
domestic growth. This is a rough rule of thumb. I do not know if the Minister has a different yardstick. But we are facing, therefore, some of the
backwash from global decline in growth. On top of that, there is a decline in exports. For two consecutive years, our exports have gone down. Now,
what is curious, Sir, is that world trade has actually gone up by a modest three per cent. But how can we profit from that increase in world trade
when our own exports have actually shown a negative growth? So, clearly, global markets are not as ready for Indian goods and services as we
would like, to believe. We have the 'Make in India' slogan going around for a while but it looks like that if we do not increase domestic consumption,
we are not going to push up our growth rates because foreigners are not buying our goods.

Now, obviously, the monsoon is something that we are all praying for, that it will be good for the farmers. But the truth of the matter is again that
the El Nino effect last year took away 0.7 percentage points from our GDP growth, and this year the Government in its optimism has clearly
overlooked the warnings of the Inter Governmental Panel on Climate Change about the adverse and continuing impact of climate change on rainfall. I
certainly wish our Finance Minister luck in reversing the climate change forecast within a few months and inducing a favourable monsoon to improve
the rural economy. But what happens if it does not happen? What happens if we do not have a favourable monsoon; where do these numbers go?

But to return to the Government's numbers, on disinvestment the Government announced last year a target of Rs.69,500 crore but it raised
only Rs.25,312 crore. Okay, it was a massive shortfall. Despite this dose of coldwater from the markets, the Government has again announced an
ambitious target of Rs.56,000 crore for the fiscal year 2016-17. Is this credible or is it an example of what one might call, with this very faith-based
Government, one might call faith-based budgeting?

Now, there are some positives, Sir I do not want to stand here and only say negatives about the Budget. We welcome the increased
allocations for Swachh Bharat. I may point out that so far the allocations of Swachh Bharat have been below the levels of the UPA sanitation
budgets. But now, it has gone up. About the roads and highways, we know. About MNREGA, the Finance Minister said that it was the highest ever
allocation. It is not. It is still below the 2010-11 levels of the MNREGA Budget of the UPA,

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN JAITLEY):
In the UPA, the system of accounting was: Budget for Rs. 45,000 crore and spend Rs. 29,000 crore...(Interruptions)

DR. SHASHI THAROOR: What was actually spent, we will take the comparison. Right now, we are comparing Budget to Budget.

SHRI ARUN JAITLEY: Current year, we have spent much higher. This is the first Budget after a decade where the Revised Estimates are higher than
the Budget Estimates.

DR. SHASHI THAROOR: So, when we see you actually spending that money, we will accept your point with pleasure, Mr. Finance Minister.

Gram Panchayat should get more money. We have been calling for that for years; we are pleased. LPG for cooking, for poor rural women is a very
important point. No one, who has been to a village hut and seen these women struggling, with a smoke from choolah, from wood fires, coal fires,
cow dung fires, can possibly disagree with the Finance Minister. LPG is wonderful. I only hope that the Government's policy will leave these poor
women and their families enough money so they can have something to cook with the LPG. That is the big anxiety we have. I also hope, of course,
that the Government will find the money to fulfill all the promises that I have just summarized.

Certainly, the urban component of the Swachh Bharat Abhiyan did not exist in the last year's Budget. It will strengthen, I believe, drainage and
sewerage systems of the cities. I am only sorry that it took the Chennai floods to clear the haze of the eyes of the Government and put this very
valuable new idea in.

And, as a Member of the previous Government, I could not help feeling vindicated to see the Government embracing UPA ideas that it has earlier
bitterly opposed, from strengthening the Aadhaar platform to MGNREGA itself, to welcoming 100 per cent FDI in food processing. I am very glad that
the Government has seen the errors of its ways in withdrawing the proposal to tax EPF. This was an unwelcome proposal, which really overlooked
the reality of why middle-class people actually withdraw their money from the Provident Fund. They do it for major expenses ,not to create new
annuities. So, I am glad that the Government has withdrawn this proposal.

If I can look at all the lists of UPA achievements and their actions, I can certainly quote another poet:
"STo? @I agell dl olelly aaet ofid &,
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That would be the right thing for the NDA to do, taking more of the very good ideas the UPA implemented over the last few years

Now, Mr. Jaitley has also increased the allocation for housing under the Pradhan Mantri Awas Yojana. But it is only 6.6 per cent of the total estimate
of Rs. 300,000 crore, which was required for the scheme, according to the Government, over the next seven years. Even more surprising, Mr.
Chairman, is that it is lower than the Rs. 24,600 crore announced by the President. The hon. President in his Address mentioned it. So, who is
misleading the Parliament? Is it the Finance Minister or the hon. President? One of them must be wrong, and the House needs to be told which
number you are withdrawing.



Similarly, the hon. Prime Minister has announced a generous corpus of Rs. 10,000 crore for Startup India, Standup India in Vigyan Bhavan in January.
But North Block has translated his promise of Rs. 10,000 crore into an allocation of Rs. 1,100 crore. So, where is the remaining corpus for innovation
and entrepreneurship? Are we again hearing announcements from the Prime Minister that the Finance Minister has no intention to fulfill?

Many of Mr. Jaitley's budgetary cuts are matters of grave concern. Food Security is down by Rs. 5,000 crore; Fertilizer Subsidies are cut by Rs. 2,000
crore. About Higher Education, we had already objected last year when for five new IITs, he had allotted Rs. 1,000 crore. We said that by any
yardstick, this is not enough. There are certain rules to be followed for much it costs to set up an IIT. By the way, one of them is in Kerala and so, I
have a strong interest in it. He has hacked the five IITs allotment to Rs.190 crore this year This is honestly laughable, Mr. Chairman. We cannot
take these figures seriously. They are not going to set up one-eighth of an IIT with Rs. 190 crore, let alone do it for five IITs.

In allocations to the Ministry of Minority Affairs, there is a cut; in allocation of the Ministry of Women and Child Development, there is a cut again.
Nirbhaya Fund has been reduced from Rs.1,000 crore to just Rs.500 crore. Even though of the 31 sanctioned One Stop Crisis Centres, only eight have
become operational.

The Minister for Women and Child Development had cited the Nirbhaya case when she talked about subjecting juveniles between 16 and 18 years of
age to an adult correctional system. I strongly objected to it at that time but she said that it was necessary to protect women and yet this
Government has not done enough to set up facilities to assist victims of violence and rape. It is, of course, much easy to shirk off responsibility by
holding children accountable. I am sure that serves a very expedient political purpose but there is no money to actually help the women even for
what has been pledged by this Government in the last two years.

Now, we have seen the merger of the Ministry of External Affairs with the Ministry of Overseas Indian Affairs. I will not go into the substantive
merits of that. My Party has its own views and they will speak about it. But the fact is when you combine the two Budgets of these two Ministries of
last year and you see what is the combined Budget of this year, the Finance Minister has cut Rs. 420 crore. The Prime Minister talks of the Indian
diaspora. He addressed the Indian diaspora. He talks about how important it is to support the well-being of the Indian diaspora but the funds allotted
to their well-being have been cut by the Finance Ministry. As the Standing Committee on External Affairs has repeatedly pointed out, the Ministry of
External Affairs is grossly under-funded. Now, we see in this year's Budget, it became the worst. The development assistance for the SAARC
countries has been cut. The allocation for Nepal has been reduced by 28.5 per cent, even though this is a country still recovering from a devastating
earthquake, a terrible natural disaster, facing nation-wide shortages. Now, I must say this. I have really been seeing the way in which every request
of the MEA is hacked by North Block that the biggest challenge for Indian Foreign Policy is not Pakistan Sir, but it is the Finance Ministry.

Even the Central Plan Outlay for the Ministry of Environment and Forests, including the National Afforestation Programme, has seen a budgetary cut
of 66 per cent. They had Rs. 1,446 crore in 2015-16 and now it is down to Rs. 480 crore and that too just after the Minister has gone and made
these extravagant commitments at the Climate Summit in Paris. No additional funds have been earmarked for the pledges made by India at COP-21.
One cannot even find the faintest mention about the reserve to start fulfilling our requirements of 2.5 trillion dollars announced by the Government of
India for the Paris commitments over the next 15 years. Now, if we are going to spend 2.5 trillion over the next 15 years, you better start now, but
the Finance Minister has not given even a one paisa for these commitments.

Let us face it. Making promises with no intention to fulfil them is not exactly unfamiliar territory for this Government. Too many promises from the
previous Budget's have not been executed or fulfilled.

What happened to the Expenditure Reforms Commission which was announced in Mr. Jaitley's first Budget speech? We have never heard about it.
What about last year's SETU- Self Employment and Talent Utilization? ...(Interruptions)

SHRI ARUN JAITLEY: We have submitted three reforms. They are extremely valuable. Therefore, you should keep yourself informed.
DR. SHASHI THAROOR: You have not placed them in Parliament Mr. Minister.

So, what happened to the Self Employment and Talent Utilization or SETU and the Atal Innovation Mission or AIM which were announced with great
fanfare by you last year but were not funded or even mentioned by you this year?

Anyway, let me as an MP from Kerala also point out that despite the State Government of Kerala submitting its final logistics funds have not been
found yet for an All India Institute of Medical Sciences in my State. The promise made by, if not this Minister, another Minister - I cannot remember
which - to declare Sabarimala as a National Pilgrimage Center with extra resources to boost tourism, remains unfulfilled. Where is the promised
corpus for rubber farmers and assistance for economically vulnerable immigrants returning from the gulf countries? None of these commitments are
mentioned in the Budget. My own request for establishing a National Institute of Medicinal Plants in Trivandrum has been over-looked, as has
National Centre for Ayurveda, despite the Government's declared desire to promote Ayurveda for which it had even constituted a separate Ministry.
The Court has failed to harness Kerala's potential in traditional knowledge and Ayurvedic medicines in herbs. But that is perhaps seen as a parochial
point. I am sure as one State has concerns, every State has concerns, Mr. Chairman.

The Government's implementation rate of its previous promises is not encouraging. Last year, Mr. Jaitley promised that six crore toilets would be
built. The actual achievement is barely ten per cent, 62 lakh toilets and not all of those have water or electricity. The Government should have
completed the mammoth task of laying pipes or water supply for more than 60 per cent of rural households that do not have piped water.

While Rs.5,000 crore for 2016 is a bit of an increase from last year's allocation for water supply, it is much less than the allocation of Rs.11,000 crore
by the UPA in 2013. I know this is a leap year Budget clearly because it requires a leap of faith to trust the BJP's numbers.

The Finance Minister also missed an opportunity to devote more resources, in a targeted way, to something that his colleagues have trumpeted
repeatedly in this House. They need to install broadband and increase internet speed in both rural and urban areas. The National Optical Fibre
Network is far behind its intended coverage of two lakh and a half Gram Panchayats. They have only reached 40,000 Gram Panchayats. The only
pragress has been in renaming the scheme as BharatNet. We have often said this is not a game changing Government. It is a name changing
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But they have also given a 300 per cent increase in the project cost which they have not funded in this Budget. Now I do not know if the Prime
Minister actually intended to include rural India in his vision for digitisation. Digitisation through public wi-fi, hot spots, e-books, online medical
consultation, medicine supply, mobile banking, e-courts, e-policed€”he mentioned all this in Parliament. Of course, 70 per cent of our rural
households are operating without the internet and mobile phones that do not have internet connectivity. How can they access any of these services?
How will you have the direct benefit transfers? The Minister has been proudly talking about the so called JAM trinity. I mean this may be JAM in the
urban areas. But there is no butter or JAM in the rural areas because only 27 per cent of the villages in our country have a bank within a radius of
five kilometres. And, of course, all the online services the Government wants to bring on stream. You have poor internet speed, and India is
struggling today with the connection speed of 2.3 Mbps when the global average is 5 Mbps or more. How are we going to be able to deliver these
services?

Then, many of the promises are not new. Even though the Government has budgeted an increase in the allocation for Central Plan for agriculture,
including this newly named Pradhan Mantri Fasal Bima Yojana, it is still lower than the amount of Rs.19,047 crore allotted by the UPA in the last
fiscal year 2014 in our Budget. At that time, already the UPA had provided for weather-based crop insurance, agriculture insurance, Rashtriya Krishi
Vikas Yojana and National Horticulture Mission. Clearly, there is nothing for farmer welfare that was not already provided for earlier. In fact, the NDA
reduced the UPA's allocations last year and then increased it this year. So, they have gone down. They are now atoning for their mistake by raising
the budget. Plagiarism is, of course, the sincerest flattery. Interest subsidy subvention is also there in the UPA Budget.

Anyway, the fact is, insurance schemes are very well but they are not a credible substitute for the missing capital expenditure on agriculture which
alone can help pull farmers out of distress. I might say Arun Jaitley Saheb, this is the first time in living memory--I have asked many senior
colleagues who have been here longer--that a Finance Minister has not even mentioned the defence allocation in the entire current fiscal year in his
speech.

Some of the Budget's other omissions are also interesting. The Government has raised taxes on tobacco products saying it causes cancer but not
beedis. So, is it signalling that it is okay for the poor beedi smoker to die of cancer but the rich, middle-class and upper middle-class cigarette
smoker must stay alive? So, we must tax him.

And, what about social sector spending? According to the latest World Development Indicators data, public spending on health and education is just
4.7 per cent of GDP in India compared with seven per cent in Sub-Saharan Africa. People think Sub-Saharan Africa is the poorest part of the world.
They are spending seven per cent on health and education. We are spending 4.7 per cent. East Asia is spending 7.2 per cent. Latin America is
spending 8.5 per cent and the rich OECD countries are spending 13.3 per cent. So, it is not a question of wealth or the amounts of money you are
spending. It is the percentage and what priority you are giving it. Frankly, if you take the entire basket of least developed countries, the figure for
least developed countries is 6.4 per cent and we are only spending 4.2 per cent.

Let me take education. This year's allocation for the Sarva Shiksha Abhiyan falls beyond whatever numbers they have come up with. It is much
below the UPA's allocation of Rs.26,608 crore in our period. Public spending on education is not only inadequate but it is also under-utilised. Only 57
per cent of the estimates were released last year. So, Arun Jaitley Saheb was speaking about expenditure as opposed to Budget Estimates.

But on education, only 57 per cent of his own estimates were spent. ...(Interruptions) Only one-fourth of the amount was spent in the first few
months of the year and the quality of education has been suffering. The Prime Minister said that he saw this Budget as an examination. In this case,
his report card will have to say 'must try harder'!

Enrolment in schools is not the only thing, we must have much more academic freedom. The fact is that at a time when independent thought,
uninhibited deliberations and right to dissent in educational institutions are under threat, if you also starve them of money, how are we going to get
better, well informed citizens of modern India to serve our nation?

In regard to health, if you look at the fact that we need a colossal amount of money in order to achieve anything remotely like the declared objective
of universal health coverage by 2030, the fact is that public health system is in a pretty bad shape. The Government has taken so long to deliberate
on the National Health Policy, but the Budget for the Transport Ministry is 2.6 times the Budget of the Health Ministry. Even customs duty
exemptions on 76 life-saving drugs — cancer drugs, HIV drugs — have been withdrawn by this Budget.

Regarding the welfare measures for people with disabilities, it is particularly said that they have raised the budget, but there is no comprehensive
legislation yet to guide the expenditure that they have raised in a futile manner because there is no disabilities law. It has been pending for two
years in this Government. We must have a disabilities law in consonance with the international standards before we can usefully and effectively
spend this money.

Funds needed to spur infrastructure growth, as I mentioned in the beginning, are down by 12 per cent this year. This is Rs. 2.21 lakh crore this year
while it was Rs. 2.51 lakh crore last year.

What about the money for addressing the problems of the banking sector? At least the Finance Minister could have offered us a roadmap on
how he intends to recapitalize public sector banks with an allocation of Rs. 25,000 crore. In fact, we all know that there are so many NPAs, Mr.
Chairman, it has been mentioned there are NPAs worth Rs. 3.6 lakh crore. Banks are unable to fund long-term infrastructure projects so many of
which are stuck in the implementation stage. Mr. Jaitley, of course, will call it a legacy of the past, but it is his Government which failed to
acknowledge the crisis in 2014 and resolve it as per the RBI's recommendations on revitalization of distressed assets that year.

The fact is that manufacturing is down. For manufacturing to be internationally competitive, you require policies that would reduce the cost of
manufacturing, affordable interest rates, improved infrastructure, better trade facilitation, lower cost of power and, in other words, an entire



ecosystem. Just having a slogan saying ‘Make in India' will not do it. You need all of these and in any case, the budget for 'Make in India' has been
cut by 35 per cent.

I come to job creation. 17.5 million people have found themselves unemployed under the BIP. The labour force participation rate has been
going down. I have a former Labour Minister sitting in front of me. It is now as low as 47.2 per cent in rural areas and only 54 per cent in urban
areas. Another 30 million will enter the workforce in the remainder term of Mr. Modi. What work will this Budget help them find? The female
participation rate, by the way, is even lower at 30 per cent. Are there any targeted measures to help females work?

Wage demands of the organized sector are not being met. I have received a delegation of nurses, for example. The wage demands of our staff
nurses are low even in the Seventh Pay Commission. Without satisfied nurses, how will our health care system function effectively? guroricft #er <5t
ar @ &, fae didl aer D @ @ &, Afdva =g R e &l and wa owil?

Finally, we must ensure that this Government is held to the last of its earlier commitments. The Budget has confirmed the fears of many
foreign observers that this Government is not going to make any significant institutional reforms. What will be the effect of all this on the rupee?
During the election campaign, M. Modi was withering about the decline in the value of rupee, but it has fallen 16.5 per cent on his watch. It was
58.50 when he became the Prime Minister. He talked about it crossing the Finance Minister's age, but now it has overtaken his age. Having
plummeted to the depths of 68.85, even though it is slightly better at 67.41 today, the overall trend is that it seems to be well on the way to
crossing all numbers and joining the BJP's marg darshak mandal.

You know, Sir, Mr. Modi wrote an article in the Economic Times on the last Budget of the UPA and he wrote saying : "This Budget is piecemeal. UPA
wants to play safe." He had repeatedly mocked the UPA for not thinking big. It is all the more disappointing that this Budget has also failed to think
big, tried to play it safe and approach the country's economic challenges piecemeal.

Jaitley ji, the joke going around is that this is a good Budget only for the Aadhaar Card holding beedi smoker in need of dialysis who lost his Degree
certificate and plans to launch a loss-making Start-up in a Gram Panchayat with MGNREGA funds. For everybody else, it is a huge disappointment.

As Ghalib has observed and this time it is really him and not my version of Ghalib :
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Jai Hind, Mr. Chairman.
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SHRI S.R. VIJAYA KUMAR (CHENNAI CENTRAL): Mr. Chairman, Sir, I express my gratitude and sincere thanks to our beloved leader hon. Chief
Minister of Tamil Nadu, Puratchi Thalaivi Amma for giving me this great opportunity to speak in this august House on the discussion on the General
Budget for the year 2016-17.



Tamil Nadu, under the dynamic leadership of hon. Chief Minister Puratchi Thalaivi Amma has given utmost priority to the infrastructure sector and
we welcome the proposed enhancement of outlay for the infrastructure sectors. The performance of the National Highways Authority of India in
Tamil Nadu is still somewhat wanting and needs to be improved with greater coordination with the State Government and greater sensitivity to State
specific issues.

16.11 hours (Shri Hukmdeo Narayan Yadav in the Chair)

Hon. Chief Minister Puratchi Thalaivi Amma had expressed her concerns about the proposal to privatize the Road Transport Sector through a Central
legislation by amending the Motor Vehicles Act. Amma has consistently opposed to encroachment of powers of State Governments by this proposed
legislation. Therefore, we oppose any move by the Union Government to infringe upon the powers of the State Government.

We welcome some of the measures proposed to ease Public-Private Partnership in infrastructure. The proposal to establish a new credit rating
system for infrastructure is particularly welcome. We, however, have our reservations on the renegotiation of PPP contracts in view of the inbuilt
moral hazard. This is a task which should be approached with great care.

In the area of FDI Policy, the proposal to permit 100 per cent FDI for marketing food products produced in India appears to be a backdoor entry for
FDI in retail which our hon. Chief Minister Puratchi Thalaivi Amma has been opposing consistently.

We also welcome the proposal to enact a comprehensive law to compact illicit deposit taking. However, Puratchi Thalaivi Amma has urged that
there should be adequate consultation with States and it should also be ensured that the State Government machinery is given an adequate and
appropriate role in preventing such activity.

We welcome the announcement of providing Rs. 25,000 crore to recapitalize public sector banks and the assurance to provide further funding if
required. This will enhance confidence and enable greater lending and spur economic activity. I welcome the announcement of a Committee to
review the Fiscal Responsibility and Budget Management Act, something that we have been calling for since some time. It must be ensured that the
States are also consulted by this Committee.

It is unfortunate that the Finance Minister has not avoided the tendency to levy cess and surcharges on various items of central taxes which are not
shareable with the States. The levy of Krishi Kalyan Cess on Service Tax, the Infrastructure Cess on Excise Duty on vehicles, the doubling of the
Clean Environment Cess on coal and lignite and the levy of a surcharge even under the new Tax Compliance Schemes are retrograde measures and
ways by which the Centre is trying to avoid sharing its tax proceeds with States. I strongly deprecate this practice. The proposal to treat assignment
of spectrum usage as a service and not as a sale of intangible goods also eats into the tax base of State Governments, while enhancing the tax base
of the Government of India and so we oppose this proposal.

However, on the whole, the tax proposals in the Budget are regressive. There are Direct Tax concessions amounting to Rs. 1,060 crore mostly due
to Corporate Income Tax concessions, while indirect taxes worth Rs. 20,670 crore have been levied, which come on top of the periodic increases in
central excise levies on petroleum products which have seen an overall increase in yield of more than 90 per cent in the first 10 months of the
current fiscal year as per the Ecornoemic Survey. This is a regressive approach which cannot be supported.

This Budget lacks flavour as it does not have any specific announcement of schemes which would have enthused different segments including the
States. It also does not speak of the status of implementation of many schemes announced earlier. The people of the State of Tamil Nadu had still
higher expectations which have not been met.

The launch of the National Rural Digital Literacy Mission is a recognition of the pioneering role that our hon. Chief Minister Puratchi Thalaivi Amma
had played in launching and implementing the free laptop scheme for school and college students studying in Government and Government aided
institutions. It was intended as an effort to bridge the digital divide, which the Government of India has also now recognized.

Our hon. Chief Minister Puratchi Thalaivi Amma has welcomed the announcement of the scheme to cover five crore poor families with LPG
connections, aimed at reducing domestic drudgery, the same objective with which the Tamil Nadu State Government, under the dynamic leadership
of our hon. Chief Minister Puratchi Thalaivi Amma has implemented the scheme for distribution of fans, mixies and Grinders to households in the
State.

QOur hon. Chief Minister Puratchi Thalaivi Amma has urged the Government of India to ensure that the beneficiary identification under the
subsidized LPG scheme is done in such a way to ensure that States like Tamil Nadu, which already have a sizeable coverage under LPG connections,
are not left out since the families that still do not have such connections in the State tend to be amongst the poorest.

The Pradhan Mantri Jan Aushadi Yojana, under which 3000 new medical stores are selling generic medicines, which is also very similar to the
Amma Marunthagam Scheme launched by the Tamil Nadu Government lead by our hon. Chief Minister Puratchi Thalaivi Amma.

The launch of a new Health Protection Scheme to provide insurance cover for poor families which requires hospitalization is welcome. This
scheme is very similar to the Chief Minister's Comprehensive Health Insurance scheme launched by hon. Chief Minister Puratchi Thalaivi Amma in
Tamil Nadu in 2011. I request the Government of India to converge their new scheme with the Tamil Nadu scheme of health insurance. This will
enable smoother roll out of the Central scheme in Tamil Nadu, and reduce overlap and administrative burden.

The launch of schemes to sustain and encourage education, skills and job creation is most welcome. I would urge the Government of India to
consult the States in the design and implementation of these initiatives. A provision of Rs. 3700 crore for the Rashtriya Madhiyamik Shiksha Abhiyan
(RMSA) is inadequate. The proposal to develop a National Career Service Platform into which the State Employment Exchanges will be linked is a
welcome measure.

The Pradhan Mantri Jan Dhan Yojana is the most successful financial inclusion programme which has gone beyond opening of bank accounts



for all poor people, by becoming a platform for poverty eradication, by offering basic financial services and social security to the poor. I would like to
mention here that this is only a tool in the hands of administrators and it will bear any fruit if and when this tool is used in an appropriate time to
serve poor and deprived people. In Tamil Nadu — aftermath of the heavy floods — more than 34 lakh people affected by floods were provided
Rs.5000 each and the cash transfer were effected directly into their bank accounts. This massive work done under record quick time is the perfect
example of a true federal system where a State Government works in perfect cohesion with the Centre. The Union Government should give full credit
to our hon. Chief Minister of Tamil Nadu Puratchi Thalaivi Amma for having proved the effectiveness of this scheme to reach the needy in record
quick time.

The three new insurance and pension schemes launched by the Union Government namely, Pradhan Mantri Suraksha Bima Yojana, Pradhan
Mantri Jeevan Jyoti Bima Yojana and Atal Pension Yojana afford insurance cover hitherto uncovered sections of society to universalize social security
which will be a boon for all sections of poor people.

To reduce the burden of loan repayment on farmers, a provision of Rs. 15,000 crore has been made in the Budget Estimate 2016-17 towards
interest subvention. An allocation of Rs. 5500 crore has been made under Prime Minister Fasal Bima Yojana. There is an allocation of 850 crore for
four dairying projects — 'Pashudhan Sanjivani', 'Nakul Swasthya Petre', 'E-Pashudhan Haat' and National Genomic Centre for indigenous breeds which
is very meagre to cater the needs of the huge volume of dairy farmers in our Industry.

Animal Husbandry, Dairy and Fisheries sectors play a very important role in the socio-economic development of the country. India continues to
be the biggest milk producing country with an impressive growth rate of 6.3 per cent, Cattle rearing needs government patronage and as rightly
implemented by our hon. Chief Minister Puratchi Thalaivi Amma the distribution of priceless cows, Goats and Sheep to poor cattle rearers in Tamil
Nadu has indeed produced remarkable success in the socio-economic development of the poor and deprived people particularly in the villages and
remote areas. Implementation of Poultry Venture Capital Fund and Rural Backyard Poultry Development has led to highest ever egg production. In
Poultry farming too, Tamil Nadu stands tall and is the second largest producer and exporter of eggs in the country. More than 90 per cent of poultry
or poultry products exported from India originates from Tamil Nadu. At present poultry concentration is in the poultry belts such as Namakkal, Erode
and Coimbatore. The poultry keeping has evinced great interest among poultry farmers. There is a good potential for export of eggs, egg products
and frozen chicken meat from our State to Gulf countries, Russia etc. Further, due to the changes in consumption behaviour of the people in the
State towards desi chicken and desi eggs, there is great scope for the development of backyard poultry.

A Blue Revolution is underway to ensure the integrated development and management of fisheries with a Central outlay of Rs. 3000 crore.
Tamil Nadu is one of the leading States in India in fisheries development having coastal length of 1076 kilometres. The different types of aquatic
resources in Tamil Nadu like marine, freshwater, brackish water, riverine stretches, cold water streams in upland area are bestowed with rich
biodiversity of aquatic fauna and flora. There are 2500 species of fishes found in different aquatic environments. The fisheries in the State is one of
the vital sources for food security. The Department of Fisheries in Tamil Nadu has pioneered many fishery development activities in India. The Union
Government has promised to form a separate Ministry to develop and conserve the fisheries resources and to ameliorate the socio-economic status
of the fishermen community and to provide protection, ensure safety and security of the fishermen who toil hard and brave both sea and deploring
militant activities of neighbouring countries Sri Lanka and Pakistan. I would like the Government of the day will create a separate Ministry for
fisheries and development of fishermen community in the country and focus exclusively on the subject to provide a permanent and everlasting
solution for the serious life challenging problems faced by Indian fishermen community.

Our hon. Chief Minister Puratchi Thalaivi Amma has consistently opposed Direct Benefit Transfer to replace subsidized commodities like food
and fertilizer with cash payments since the availability of these critical commodities is more important than saving on the subsidies. There is a New
Urea Policy-2015 with the objective of maximizing indigenous production and improving energy efficiency. Providing 100 per cent neem-coated urea
has not only improved efficiency but has also helped in plugging subsidy leakages by preventing illegal diversion of subsidized urea to non-agricultural
use. The highest ever urea fertilizer production was achieved in 2015. I request the Union Government to allocate and ensure the supply of urea
fertilizers and other agro products at subsidized prices to Tamil Nadu and other productive States, proportionate to the yield and production. In this
regard Tamil Nadu entitles more supply of subsidized urea and other fertilizers.

Allocation under Pradhan Mantri Gram Sadak Yojana increased to Rs.19,000 crore. This will connect remaining 65,000 eligible habitations by
2019. The stepped up outlay for the Pradhan Mantri Gram Sadak Yojana also responds to the request made by our hon. Chief Minister Puratchi
Thalaivi Amma to the Prime Minister for a substantially enhanced outlay for this programme, to ensure speedy completion of approved projects taken
up in Tamil Nadu. I expect an early release of Central funds under this scheme.

I once again wish to convey my profound gratitude to my beloved leader Puratchi Thalaivi Amma for having given me this opportunity to speak
in this august House. I also wish to convey my sincere thanks to the hon. Speaker and members of this august House for the patient hearing. Thank
you.

PROF. SUGATA BOSE (JADAVPUR): Hon. Chairperson, Sir, for the third time, my esteemed friend, Shri Arun Jaitley, a distinguished lawyer, has
presented a dissertation on macro economic management in the form of the Union Budget. For the third time, I rise in this august House to offer my
critique, a constructive one, I hope, of his Budget proposals.

Shri Arun Jaitley's third Budget is better than his first two attempts. But is it good enough for our toiling millions? Mounting evidence of agrarian
distress combined with electoral set back in Bihar has ensured that this Government does not wish to be seen anymore as '3c-g¢ &t 2w, The
sarkar now wishes to appear in simple farmer's garb. As my friend from the BJP reiterated in ringing tones - &1z fv2imeitl @1 aeie &, @e =@l @1 @i 8, @5
aridi @1 aere 8)' But does the Change in attire putting on farmer's clothes signal a genuine change of heart? To answer this question, we must closely
examine the budgetary allocations. It would appear that the shift in rhetoric has run far ahead of any real shift in economic priorities.



The hon. Finance Minister could not bring himself to utter the phrase 'farmers' suicides' in his lengthy Budget speech. Yet, the spectre of an agrarian
crisis in Bharat has made him foreground agriculture and farmers' welfare together with the rural sector as two of the nine pillars on which his
budgetary edifice is constructed.

There is a belated recognition that irrigation, agricultural extension services and rural roads count as infrastructure and require enhanced public
investment. A Long Term Irrigation Fund with an initial corpus of Rs.20,000 crore is a small beginning. That has to be welcomed. It must be targeted
towards those about whom Rabindranath Tagore had written: "COra mathe mathe bij bone, paka dhan kate, ora kaaj kore". They sow seeds in our
fields; they reap the harvest, they work. ...(Interruptions)

Shri Jaitley has resorted to a conjurer's trick to claim a massive increase in the Ministry of Agriculture's allocation. If you look at the figures, at first
sight it appears that he has almost doubled the allocation for the Ministry of Agriculture. But a close look at the numbers reveals that as much as
Rs.15,000 crore of this amount — the interest subsidy given to banks for extending credit to farmers — has simply been shifted from the Head of the
Finance Ministry to that of the Agriculture Ministry. If we discount for this sleight of hand, total spending on agriculture rises from paltry 0.17 per
cent of GDP to 0.19 per cent of GDP. It is not enough to make a material difference in the lives of those who work in our farms and fields.

Shri Jaitley has congratulated himself for providing the highest ever allocation of Rs.38,500 crore for MGNREGA, a programme that had been earlier
scorned by the Prime Minister. I do not want to enter into the quibble that we had between Shri Shashi Tharoor and the hon. Finance Minister as to
whether it was in fact the highest ever allocation that he had announced. I will simply say that the Rural Employment Programme is demand-driven
and the Government is required by law to fund it. The State Government of West Bengal led by Kumari Mamata Banerjee has efficiently administered
this programme. Yet, it is one of at least 14 States that suffer from the slow and late disbursement of MGNREGA funds by the Central Government.

This Government — I will praise you now — has, from the outset, been reasonably clear-eyed about the need to invest in roads and railways, ports
and airports. The total projected outlay of Rs. 2,18,000 crore in 2016-17 on roads and railways is the best that can be expected if the fiscal target of
3.5 per cent of GDP is to be met. I appreciate that the Finance Minister, in his Budget Speech, frankly acknowledged that he had received two
contradictory opinions about the fiscal deficit. In my view, an excessive tightening of the fiscal belt is neither necessary nor desirable in the current
economic climate.

I am, therefore, in favour of the announcement that he has made for a review of the FRBM Act by an Expert Committee as there is need for flexibility
in the context of global volatility.

The Finance Minister's two earlier Budgets had grossly neglected health and education. There is a feeble attempt made this year to rectify past
mistakes by restoring spending levels on some flagship health and educational programmes.

A mission to provide LPG connection to women members of poor households will begin to combat the health hazards of cooking on open fires.
However the launch of a new health protection schemes comes nowhere close to addressing the looming public health crisis facing our country.
There is a yawning gap between the slogan of healthcare for all and the dismal state of our public hospitals and Primary Healthcare Centres. Women
and children's health and education continue to face the cold winds of neglect. The ICDS Budget has actually been cut to only Rs. 14,000 crore from
Rs. 15,309 crore to be spent this year.

Just day before yesterday, we observed Women's Day in Parliament. Is this the way, Mr. Chairman, to treat our Anganwadi Workers and helpers
who take care of our deprived and underprivileged children?

The Budget promises to devote a larger share of allocation under Sarva Shiksha Abhiyan to the quality of primary education assuming the challenge
of universalisation has been largely met. Both continued access and quality of school education deserve attention.

So far as higher education is concerned, I have repeatedly stated in Parliament that the ritual of announcing a few new IITs, IIMs and AIIMS like
institutions every year, does very little to achieve excellence in the field of higher education. It results in spending on brick and mortar for a few
years, doing nothing for the improvement of the quality of human resources. Since 2014, I have been calling for investment in 10 of the most
promising institutions of higher educationto make them truly world class. That call seems to have been heard in the Finance Minister's
announcement that an enabling regulatory architecture will be provided to 10 public and 10 private institutions to emerge as world class teaching
and research institutions. The formulation of a detailed scheme still lies in the future, and the devil is likely to be in the details. We need to ensure
that there is a good mix of Central and State institutions in the 10 public institutions that are selected as part of this scheme.

I hope that the hon. Finance Minister, who is sitting here, will, in his reply, give us more information on the kind of enabling regulatory structure he
has in mind for the proposed world class institutions. I hope very much that, at least, one or two heritage institutions from West Bengal, a State that
has led in the field of higher education in this country historically, will find their place in the final list of 10 public institutions to be selected.

The hon. Finance Minister constantly reminds us of the Asian Norm of a Corporate Tax Rate pegged at 25 per cent and has taken tentative steps
towards that goal in this Budget.

The manifesto of the Ruling Party had proclaimed that spending on education would be raised from three per cent to six per cent of GDP. That
is the norm in much of Asia. We still await the Finance Minister's roadmap towards fulfilling that campaign promise.

As a Member of the External Affairs Committee, I share Shri Shashi Tharoor's dismay that the allocation for this key Ministry has been reduced from
Rs. 15,085 crore in 2015-16 to Rs. 14,662 crore in 2016-17. Arun Jaitley Ji must be more generous to Sushma Ji not just because she is a wonderful
colleague but because it is essential for the efficient and imaginative conduct of our Foreign Policy. We cannot meet our Foreign Policy objectives by
having our Prime Minister flying solo to different destinations. We need a larger and more capable Foreign Policy establishment suited for meeting

the challenges of the 215 century.

The banking crisis has elicited a few new initiatives from Mr. Jaitley in this sphere of financial sector reforms. We welcome them. But I am



sure you will also agree that there is much more to be done. Only this morning we had a debate here about a big defaulter who has just escaped
from this country.

An area where the Budget falls woefully short is in its response to the jobs emergency. There are various nice sounding schemes that have
been announced but they have not yet helped our youth to stand up. A budgetary provision of Rs. 1,000 crore to incentivise employers to hire
unemployed persons is a pittance. The youth of this country are becoming increasingly impatient and restive and see Mr. Modi's promise of
remunerative jobs during his campaign as nothing but a mirage. The youth are being alienated for other reasons. You cannot alienate them on the
jobs front as well. Healthy output growth with anaemic jobs growth will spell political doom for this Government. I say to the Government of this day
that you campaigned on hope. Do not dash the hopes of the youna.

On the taxation side, we are relieved that the Government has withdrawn its ill-advised proposal to cast covetous eyes on the life savings of
our senior citizens. I think your niyath was good. Your intention was good. I know that Shri Jayant Sinha has lived in America for many years. You
have a Chief Economic Advisor who has international experience. I know there are advanced countries that require pension funds to be taken in the
form of annual distributions. In addition to having a comprehensive social security net, the Governments and employers of those countries provide a
good deal of choice as to where pension contributions are invested. India has neither choice nor a proper social security net. That is why, for once, I
agree with the Prime Minister when he responded to popular pressure and directed the Finance Ministry to roll back this particular measure. The
salaried class under today's circumstances must have full freedom on what to do with their pensions.

I remember being very worried when my mother withdrew her provident fund as a senior citizen to contest two parliamentary elections in the
late 1990s. I had thought then it was a very rash thing to do but what else could she do as an honest and public spirited person. When will this
Government introduce State funding for elections to root out corruption in our political system? We are much too beholden to big business who
finance political parties and political candidates. As before, this year's Budget relies less on direct taxes - in fact the Finance Minister has given away
some of the direct taxes that he could have collected - and more on indirect taxes and the imbalance is inherently regressive.

Taking advantage of low global oil prices, the Government has raised revenues by indirectly taxing petroleum products instead of passing on the
benefits to consumers. By all means, tax the rich merchants. By all means, introduce transparency in their transactions. But the proposed excise tax
on gold jewellery may, in fact, adversely affect goldsmith workers who are poor skilled artisanal workers. So, please direct your attention to the
merchants who may be avoiding the system but please also take care of many artisanal workers who rely on employment in this industry. This year's
Budget is littered with cess and surcharges.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT SINHA): I would like to explain to the hon. Member that as far as the
question on applying excise on jewellers is concerned, that applies only to jewellers whose turnover exceeds Rs.12 crore...(Interruptions) 1t is a far
cry from the small workers, the artisans that the hon. Member is pointing out. So, it is good for rhetorical purposes but frankly wrong from the
factual point of view.

PROF. SUGATA BOSE : Thank you for the response. But I do think that there is a bearing on the employment prospects of these poor and skilled
workers. That is all that I am saying.

This year's Budget is littered with cesses and surcharges that will go straight to the Centre's kitty and here I share the sentiment expressed by my
friend from the AIADMK. It is a clever way of circumventing the Fourteenth Finance Commission's recommendations regarding the State's share of
tax revenues, and needless to say, it violates the spirit of cooperative federalism. Already in this financial year, the Centre has collected a larger
proportion of the revenues than the Finance Minister had anticipated at the beginning of this year.

In conclusion, Mr. Chairman, Mr. Arun Jaitley's third Budget is cautious like his earlier ones even though it does attempt some course corrections,

reacting to changing economic and political circumstances. The discourse remains trapped in the binary between pro-rich versus pro-poor. In his
anxiety to avoid being labeled pro-rich, the hon. Finance Minister has not been bold enough to introduce some pro-market measures that may, in
fact, benefit the poor beyond making them recipients of direct benefit transfers of LPG and fertilizer subsidies. The expectation that had been raised
of big bang economic reforms since 2014 has finally ended with a whimper in 2016. Our farmers and our youth will demand a reckoning in 2019, if
not sooner, whether the promises made in the Budget of 2016 backed by inadequate resources so far have been, in fact, redeemed or not. Thank
you, Mr. Chairman.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, I stand here today to participate in the discussion on the General Budget 2016-17.

Unlike the first two Budgets of the NDA Government, this year's Union Budget of 2016-17 involving an expenditure of close to Rs.20 lakh crore is
overtly political even as it escapes being populist. Rural and social sector emphasis suggests that it has been clearly influenced by the prevailing
political climate. To be fair, the Finance Minister has brought under focus a distressed rural economy without being populist and throwing freebies.

We are told Rs.87,765 crore investment in the countryside is earmarked in building the much required infrastructure in irrigation, rural roads, digging
of ponds, and above all doubling the farmers' income by 2022. Some quality is also being infused into the rural jobs scheme with an outlay of
Rs.38,500 crore.

With repeated monsoon failures, low wages and small raises in the MSPs, the rural sector is in deep trouble. Such realisation is not only good politics
but also excellent economics since it would lead to a bottom of demand growth. I remember that just the day the Budget was placed and read out
by the Finance Minister, I was asked by an English finance newspaper to note down my comments immediately which were published the next day.
There, I had mentioned 'a good turn for the better'. But while I will be deliberating on the debates today, I have some more reactions to make.

The external environment is both uncertain and volatile. A logjam has been caused by stressed banks and stressed private sector. Demand, a central



pillar of growth, has been tepid. This Budget has a much greater sense of purpose and direction. This Budget continues a greater reliance on indirect
taxes as opposed to a concerted effort to expand the direct tax net.

This Government is investing in four Ministries. I do not know, Mr. Chairman, Sir, whether you will like it or not. These are the Ministries headed by
Shri Piyush Goyal, Shri Nitin Gadkari and Shri Suresh Prabhu and all these three Ministers belong to Maharashtra. ...(Interruptions) Of course, the
Ministry headed by Shri Dharmendra Pradhan is also there. He belongs to Odisha, but he is elected from Bihar. A lot will depend on their capacity to
implement.

The Budget makes a clear statement that it is time to boost domestic demand. There is an overall slowdown in demand in the economy, less than
expected private investment, low credit off-take and excess capacity in the industry. Therefore, this Budget's focus on infrastructure and rural
development needs to be complimented. The huge budgetary allocation to both the sectors will help the stress to rural economy and propel demand
in the months to come. That is the expectation.

Now, I come to the basics. The Finance Minister says : "additional resources for vulnerable sections, rural areas, social and physical infrastructure”
have been provided, but since aggregate expenditure in nominal terms is slated to rise by just 10.8 per cent between this financial year and the next,
that seems difficult to believe. I would like to understand from the Finance Minister on this aspect.

MGNREGA can be taken as an example. The number of man-days of employment provided was down to less than 40 per household as compared to
the demand of 100. Many workers have not been paid. With large accumulated arrears, in 2016-17, Rs. 38,500 crore have been provided, which is
not much higher than the revised estimate for the poor performance year 2015-16. If you calculate the arrears from the previous year, the allocation
in all probability will fall.

Total allocation for agriculture, cooperation and farmers' welfare is Rs. 35,984 crore. On the surface, this seems to be a huge increase in allocation
for this sector compared to revised estimate of Rs. 15,809.54 crore for 2015-16, but this is a result of a change in classification. The Budget
Estimate for 2016-17 includes another Rs. 15,000 crore for interest subsidy, for short-term credit to farmers. This head earlier appeared as a part of
the Demand for Grants of the Finance Ministry and its inclusion inflates the ACFW figure for 2016-17. If I am wrong, then I need to be told.

Irrigation is the life-line of agriculture and we expected a huge jump in irrigation. It is hugely disappointing to note that there has been an
insignificant increase under PMKSY, the flagship irrigation scheme of the Government of India, from Rs. 5,300 crore to Rs. 5,700 crore. This is for the
whole country and for a realistic comparison, Odisha's State Budget for Water Resources last year was more than Rs. 6,500 crore. This is supposed
to be for &2 Rt @ el

SHRI MALLIKARJUN KHARGE (GULBARGA): Mr. Mahtab, with this meagre amount they want to complete all 89 pending projects. fusdsusars 3 a2
et @1 ureft ¥ fere 500 a5 A .. (waemor)

off ararzrer RiE orgye: g2 dlor 8531 b R seer-aeeT 67 &)
off srcleft ssama: i ue 31 & ...(cuaener)

oft srerzrer RiE o1z 1 anu @il sprg @2 3¢ &7 ... (cuaurer)
off arciely wraara: dfior 3sa1 aidl, aw 3 3)

oft srerzrer Ris oraye: anu ardt & ary A aansd ... (caurer)

oft srcfelt arsama: 52 Wa @ el & fére 500 wAs Hud & AIBP and other schemes under PMKSY in Water Resources Ministry is Rs. 1,377 crore; per drop
more crop s R 2340 adls 3w &) 9wic s3 ¥l 3 @i yger @t s ar sener oo, and Integrated Watershed Management Programme, which is a
continuous programme another Rs. 1,500 crore have been provided. But the crux of the matter here is that &€|

off Brfdretoct & = vanddidt & ool 3 oft ot fsen 3, ... (cuaurar)

SHRI BHARTRUHARI MAHTAB : Sir, I am coming to that. Regarding irrigation, this is one of the major issue, which we thought because after the
hon. President's speech, we had high expectation on that scale, but the money that has been allocated this year and in the speech specifically it has
been mentioned that :

"&€! Implementation of 89 irrigation projects under AIBP, which have been languishing, will be fast tracked. This will help to irrigate 80.6
lakh hectares. These projects require Rs. 17,000 crore next year and Rs. 86,500 crore in the next five yearsa€}".

Here comes the commitment. It states that :

"&€E|We will ensure that 23 of these projects are completed before 31st March, 2017..".

SHRI TATHAGATA SATPATHY : It is impossible!

SHRI BHARTRUHARI MAHTAB: How much money has been provided? We would like to understand. Where is that money reflected in this Budget? Or
will it be coming from NABARD where another Rs. 20,000 crore has been placed and accordingly that will be distributed for this specific programme?
This is my assumption and nothing has been spelt out, but I believe that when a commitment has been made, then adequate provision also will be
made accordingly.

I will come to tribal affairs and education at a later stage, but in this PMKSY including AIBP there is a growth of around 7.87 per cent. I come to the



share in Central taxes where devolution of revenue is being done, but before coming to that let me come to the recommendation of the 14t Finance

Commission. I will just give an instance of our State. As per the recommendations of the 14t" Finance Commission, according to our calculation, in
2015-2016, we would have got Rs. 27,000 crore.

The Budget Estimate of 2015-16 came to Rs. 24,411.60 crore; the Revised Estimate came down to Rs. 23,573.75 crore; and the loss here is Rs.

3,427.25 crore. In 2016-17, as per the recommendation of the 14" Finance Commission, Odisha would have got Rs. 31,158 crore, but the Budget
Estimate of 2016-17 is Rs. 26,567 crore; and here the loss is Rs. 4,590 crore. The Finance Minister or someone like Shri Nishikant Dubey can stand

up and say that this is not the actual loss. Yes, it is a notional loss, but this is what the 14th Finance Commission has recommended. Accordingly,
our expectation is that this much of money would flow.

One may say that it all depends on how much tax has been realised by the Government. As was being told by Prof. Sugata Bose earlier; it is not that
the tax or the revenue is not being collected by the Government. The Government is collecting the revenue. It may not be tax; it is Cess; it is on
different account that money is being collected where the State Government does not get its share. If all those things would have been calculated,
QOdisha would not have borne this loss. Every State, I believe, is undergoing this loss.

I come to the share in Central taxes to Odisha. In 2015-16, the Budget Estimate was Rs. 24,411 crore; and the Budget Estimate of 2016-17 is Rs.
26,567 crore. In this mathematical calculation, one can understand that there is a growth of 8.83 per cent. You have given us the Economic Survey
Report just the day before the Budget was placed on the floor. What did it signify? The Economic Survey said that there is growth, or there was
growth, or there will be growth this year — 7 per cent to 7.5 per cent; and inflation is four per cent. So, this growth has to be factored into previous
year and this year's estimates. Does this synchronize? It does not. Here lies our complaint and our demand that keeping the inflation and the growth
in view, our allocation, or invariably every State's allocation — I have not calculated other States' allocations — has to be much more,

safem sor arz-ar Ad wad 2w &) aifSen 1947, 1957, 1977 di sl asaarcrier a2 a1 en amat oft zioft 2016 3 ol avgacner as2 Za1 &) &t wizad aird aseft &) &dt s
acroll & 3iiz &l 318 agol B fére waarrer Staft weldsorar A aiftn Joft arfdy

We are emerging States; we have developed our economy; we have brought in more investment; and we have regulated our expenditure to a very
great extent. Of course, nature has been unkind to us — not now, since centuries — and we have to withstand cyclone, flood, drought, etc.

We have a large number of tribal people. Coming to the welfare of SC/ST, I will say that around 38 per cent of Tribals and Dalits live in Odisha. What
is the allocation? I would request the Finance Minister to go through the allocations of last 10 years or 15 years -- nothing has changed, not a single
per cent has been increased. Article 275 (1) of the Constitution is a statutory provision that the Central Government will provide this much of money.
Last year, the Budget Estimate was Rs. 1,367 crore; this year, the Budget Estimate is Rs. 1400 crore. Should we be satisfied with the increase of
2.41 per cent!

17.00 h

off erfdrsTod ga: ¢IsacA & e off e &

offt sicfel sraama grsacy sa-tener & fere 1250 wds suw Reset e & sfie sur ane ot 1250 a5t wue & 331 &
oft Brfdrerort gat: were 3 o) 2 arn &)

oft arcfely arsemrar: Afdser 15 e 3 adf wevt ust ) Should we thank you for that? This is the condition. ...(Interruptions) There is hardly 1.26 per cent
increase. We have a Minister of Tribal Affairs who represents Odisha in this House. What type of justice you are doing to him? I would say that this
is a huge disappointment. I was mentioning about the net tax revenue to the Centre that has been projected to increase by about three per cent
from Rs.9.2 lakh crore in the Budget Estimate of 2015-16 to Rs. 9.48 lakh crore in the Revised Estimates of 2015-16 whereas the tax devolution to
the State has gone down by about 3.5 per cent in the Revised Estimates. This is indicative of the fact that the Union Government is depriving the
States of their share through levy of cess and surcharge which do not form part of a sharable pool. When compared with the recommendations of the

14t Finance Commission, it is seen that the share of Odisha is less by about Rs.3,500 crore, about which I had just mentioned.

One of the most important issues which needs to be discussed is about NPAs in the banks. Our nationalised banks are bleeding. The condition is so
critical that metaphorically they can be said to be in the ICU. The vision that led to bank nationalization so that banks became accessible to the poor
and help transform the nation's economy is fast falling apart. It was a great dream in 1969. About 29 State-owned banks wrote off a total of Rs.1.14
lakh crore of bad debt between financial year 2013 and 2015. Bad loans of public sector banks grew at four per cent per annum between 2004 and
2012. But in the financial year of 2013 to 2015, they rose at almost 60 per cent. In last ten years, a staggering Rs.2.5 lakh crore of public money has
been lost by public sector banks. This bad loan is greater than the loss to the Exchequer from 2G scam which was Rs.1.76 lakh crore or Coalgate
Scam which was Rs.1.86 lakh crore. The worse fact is that the bad loan scam is continuing to unfold. A conservative estimate has shown that by
2018, NPAs may cross 6.5 lakh crore.

17.03 hours (Shri Anandrao Adsul in the Chair)

You can add another Rs.8,734 crore on account of loans disbursed on fake documents. The Standing Committee on Finance has given a detailed
report to this House. It also states the laxness of the Reserve Bank of India.

I may be permitted to just quote a few lines. Of course, the Standing Committee Reports are taken seriously, I believe, by the Ministry. The total
credit off-take of public sector banks in December 2014 stood at Rs.60 lakh crore. As on September 2015, net NPA of public sector banks stood at
Rs. 2 lakh and odd crore. Gross NPAs during the corresponding period stood at Rs.3,69,900 crore. Such high incidence of NPAs obviously raises a
serious question on the credibility of the mechanism to deal with NPAs. It is alarming that nearly Rs.6.8 lakh crore worth of bank loans were in



stressed category compared with Rs.5.91 lakh crore of the previous year. I am not going into all those details that the Committee has mentioned.
But here I would just like to mention this. "The Committee are constrained to observe that the RBI does not seem to have quite succeeded as a
regulator insofar as implementation and enforcement in letter and spirit of its own guidelines on stressed accounts is concerned. Mere using of
guidelines by RBI does not seem to have yielded the desired result. Committee would not like the RBI to be a passive regulator when major lapses
occur in banks". These are very harsh words for a Standing Committee of Parliament to mention like this about RBI. And we expect the Government
to sit down with the RBI and find a policy.

Fearing attachment and disgrace, a poor unfortunate farmer ends his life for not being able to repay a few thousand rupees to the bank. Why cannot
the Government consider reviewing Kisan Credit Card? This is a suggestion for your consideration. Kisan Credit Card has a limit and that has to be
repayed every year after the crop is harvested. Many of these farmers who are committing suicide are doing so because the demand is more and in
addition to availing KCC when they need more money for their crop they go to self-help groups or other moneylenders. They get that money at an
exorbitant rate of interest like 32 per cent or 36 per cent.

I am not arguing that you try to waive off that loan. My suggestion is that you increase the KCC limit. If it is Rs.1,00,000, raise it to Rs.3 lakh. Give
them a three-year period to pay that amount back. At least the interest component will come down because of subvention of different schemes and
it will come down to at least one per cent or two per cent. He will be in a position to pay back that money which he has got at 26 per cent or 36 per
cent and he can survive.

At the same time, I would say that small entrepreneurs' property is attached, everyday small people are bullied. In contrast there are the favourites
who have taken thousands of crores of rupees of bank money. Without fearing attachment or punitive measures they flaunt this money and siphon it
off. This is India's grimmest irony. RBI Governor has emphasised that a corporate borrower must be made to pay for a bad business decision. These
are his words. Given the mounting bad debts of banks, MoS Finance is here, Parliament should amend the law to ensure the recovery of corporate
loans if a business fails.

SHRI JAYANT SINHA: Bankruptcy Code.
SHRI BHARTRUHARI MAHTAB: To a certain extent yes, but that will not cover the whole picture.

On December 16, 2015, a two-member bench of Supreme Court in a 71-page judgment, dismissed Reserve Bank of India's submission as a petitioner
in eight cases and ruled that information sought by Respondents has to be provided. In this significant judgement, the Supreme Court upheld the
orders of the Central Information Commissioner. This same ruling also dismissed petitions of the NABARD in two cases and one in which ICICI Bank
was the petitioner. The Supreme Court agreed with the Chief Information Commissioner's counsel that the Right to Information is inherent in Article
19 of our Constitution and is thus a Fundamental Right of citizens. The judgement also stated that RBI's submission that exceptions should be
carved out of the RTI Act to accommodate provisions of the RBI Act and Banking Regulation Act is not tenable.

This is the judgement of December 2015. I was given to understand that the Minister of Finance is carrying a file today where he has all the
names of defaulters. People say they are wilful defaulters. Today, he was giving a reply to the deliberation in the morning relating to a 'Woodpecker'
company which has flown off to London or Paris or somewhere else. He has full details, names and who are the defaulters. But the RBI has been
fighting it out that until and unless the Parliament changes the law, they cannot name and shame them. But here, I am giving an instance. In the
United Kingdom where the "Woodpecker' company's head has gone, the legal position about disclosure of information harks back to a seminal 1924
case called Tournier vs. National Provincial and Union Bank of England. At that time, the English Court of Appeal held that under normal
circumstances banks must maintain confidentiality in their relationship with clients. Importantly, it also ruled that such confidentiality was subject to
a few exceptions including when (a) disclosure is compulsory under law, and (b) when there is a duty to the public to disclose.

I would just like to say it in my fullest command. Is it not the time when there is a duty to reveal those names? If the Chair permits me, I will
reveal it. ...(dnterruptions) It is not just one Member of Parliament. A dozen of current and former Members of Parliament are also big defaulters and
they are all corporate defaulters.

There is an Ethics Committee and before that Ethics Committee, certain things have to be disclosed. They are skilful defaulters and not willful
defaulters (Interruptions) ww ot & aan apan & There is a family company, top 20 bank defaulters and the bank is IDBI Bank. The bad debt is around
Rs 16,000 crore in one bank. It is Rs. 16,000 crore in one bank and out of that 16.5 per cent is of this family-owned company. ...( Interruptions)
g, St ang, @1 aarn f&en &, arbt amu udn @2 ¢ g PR sdo 8 @2 S Al e 3 agi waE A # d 8y

791 v ard AerReT Sl g3 U i sdeciie ot 5 @ 3 weoft & Very recently the Prime Minister had been to Paradip to inaugurate a facility of
Indian Oil Corporation Limited. It was proposed to develop a Petroleum, Chemical and Petrochemical Investment Region (PCPIR) at Paradip which
has been sanctioned by the Government of India. The Indian Qil Corporation, as the anchor tenant has still not firmed up its plans for a
petrochemical complex because of which the PCPIR has been a non-starter. Unless a cracker complex is set up in PCPIR Paradip with basic
infrastructure by Government of India and IOC it would not be possible to attract the private investors. The company invested around Rs. 35,000
crore. The expectation is another Rs. 1 lakh crore or another Rs. 65,000 crore would be invested on this; that should start. Accordingly, the
Budgetary provision also should be made.

Here I would also mention this. There is a compulsory mechanism for coal mining and coal-based power plants. The Government of India collects
clean energy cess of Rs. 200 per tonne of coal to finance clean environment initiatives. The cess, at current level, aggregates to Rs. 6,000 crore
every year. With mining activity picking up, there is a need for compensating the coal bearing States suffering the brunt of the negative externalities
of coal mining and coal-based power plants out of the cess on coal through appropriate fiscal instruments and policy measures in the Union Budget.
That has not been reflected.

There were some more issues which I thought I should flag here but I would say the fate of the GST Bill still lies in a limbo. Corporate India, small
and medium enterprises, and financial markets are all awaiting the passage of the GST Bill as al of them believe that it would help create a common



market for their goods and services within India. Is it not extra-ordinary that even though India has been a strong political union for the last seven
decades, political parties have failed to create a common market? Political differences are an integral part of a liberal democracy. There ought to be
differences but political opportunism should not turn into political obstruction.

The Budget speaks of the weaknesses. Despite the promise of new insurance schemes it is hard to avoid the conclusion that health and education
still remain black holes for this Government. The allocation for education is up but only marginally. It is very marginal. Let me not go into the details
since there are other Members who want to speak.

To conclude, I would say my last two lines. Do not take it otherwise. While the rhetoric is pro-farmer and pro-poor, inadequate resource mobilization
and obsession with fiscal deficit target ensures that the Government cannot give its growth strategy a much needed human face. But at the same
time I would also like to say that there has been a shift from the past two Budgets towards rural and agro economy. That will generate demand in
the rural area. This generation of demand in rural area will help MSME sector to grow and that will generate employment. But by that time 2019
would have come.

Thank you.

SHRI P. KARUNAKARAN (KASARGOD): Sir, thank you very much for giving me this opportunity. I would like to participate in the discussion on the
General Budget for the year 2016-17 presented by our hon. Finance Minister, Shri Arun Jaitley. This is the third Budget of the NDA Government. This

is also the 86™ Budget of Independent India.

Sir, Budget is not merely an account of assets and liabilities. It is something more than that. It should have a perspective as well as a short-term
vision that is to make promote development and make better social atmosphere. It is reported that there is 7.5 per cent growth rate and also the
fiscal deficit is 3.9 per cent; revenue deficit is 2.1 per cent and CPI is 5.4 per cent. When we take all these parameters into account, of course,
anyone will have to say that this is a good Budget with regard to these figures. I think that the Finance Minister is very firm to control the fiscal
deficit. I do not think that even if there is some more fiscal deficit, it would not be a sin. The main issue is not whether it is a surplus Budget or a
deficit Budget. The focus of the Budget should be on the benefits to common man. On the one hand the hon. Finance Minister has increased the
allocation in some sectors, while on the other hand many sectors are lagging behind in their amounts of allocation in this Budget.

Sir, I would like to give my own views with regard to the suggestions made by the hon. Finance Minister. The Finance Minister has said in his Budget
speech that there is a very huge increase in the agriculture sector which comes to about Rs, 35,984 crore, It is very good. But when we go through
the Budget we could see the magic that the hon. Finance Minister has made. Out of this Rs. 35,984 crore, Rs. 15000 crore is agricultural subsidy for
short-term loan taken by the farmers. It was there earlier with the Finance Ministry. Then, how can the hon. Finance Minister say that there is an
addition of Rs. 15,000 in the allocation for the agricultural sector? With this amount the total comes to about Rs. 35,984 crore. So, it amounts to
misleading the House and also the people that the Government is allocating more amount and investing more in the agriculture sector. It is not true.

Sir, the Finance Minister is committed to controlling the fiscal deficit. It is true. How is that possible? There are two methods that any Finance
Minister can adopt. One is to reduce the subsidy given to the corporate sector and the other is to increase the rate of the Direct Taxes. But from
experience it is very clear that the Government is reluctant to take such steps. Despite increase in the Indirect Taxes and reduction in the subsidies
to the common people and reduce the corporate tax, the Government earns money from disinvestment of the Public Sector Undertakings. It means
that the Finance Minister is making an attempt to control the fiscal deficit at the cost of the common people. It is really like giving benefits to the
rich but not to the common people. It is true that there is global recession. It does not mean that export is increasing. Due to the stagnation in the
agriculture sector, the purchasing power of the people is not increasing.

In such a situation, any big company is reluctant to invest in infrastructure sector. Banks who have given loans to these projects are in a crisis due
to the non-remittance of the huge loans by these big companies. As a result, the Government has to give Rs. 25,000 crore to these banks which are
not able to get back the loans from the big companies. Again, if these projects are not completed on time, these banks are going to be in trouble.
We see that Rs. 1.14 lakh crores have been written off because of the bad policy that the Government has formed.

The Government is saying that they are making huge investments. As far as some sectors are concerned, the crux of the policy of this Government is
FDI and PPP. Somebody has defined PPP as Problem, Problem and Problem. That is what we see as far as infrastructure is concerned. The banks
become bankrupt. They are not getting the money back from the persons who had taken them. When we go into the details of such persons, we can
see that they are from the real estate or other projects. Earlier, banks were permitted to give short term loans to individuals and institutions. The
Government has changed its policy to give loans to big persons to invest in projects. That has become the major difficulty nowadays as far as these
prajects are concerned.

The Government has a very favourable atmosphere because crude oil price has declined in the international market from 110 dollars for one barrel to
30 dollars for one barrel. But there is no decline in the price of petrol and diesel. At the same time, they have increased excise duty seventh time.
The Government could gain at least Rs. 1 lakh crore. The Government is not ready to transfer this benefit to the common people. Even BIP leaders
and workers thought that when there is such a change, there would be some decision to decrease the price but the Finance Minister was not ready
to give or not kind enough to make any change as far as excise duty is concerned.

The reduction in corporate tax is five per cent, that is, from 30 per cent to 25 per cent, and it would continue. There was a reduction in the
income tax of Rs. 46,000 crore for the last year. But by increasing the excise duty, it has been compensated. It means that tax burden goes to the
shoulders of the common people. This shows how the Finance Minister showed a better growth rate. It is a most important issue as to how he has
shown this.



Economists are of different views on the growth rate itself because the Government has changed the base year from 2004-05 to 2011-12.
Anyway, I am not going to contradict the figures because we want better growth rate.

Here, I would like to ask the Finance Minister one question. We can agree that there is 7.5 per cent of growth rate and the Consumer Price
Index is 5.4 per cent. Are you able to translate this benefit as far as the people are concerned? Are you able to translate the fruits of the 7.5 per
cent growth rate in the life of the common people especially taking into account the price rise?

I want to know from the Government whether they have achieved better growth rate. Why have you failed to address the issue of price rise?

Prices of crude oil has come down. You have better and favourable atmosphere but you could not control the prices of any item. You are
blaming the earlier Government. You say that CPI was 9.6 per cent and now it is 5.4 per cent. The price of rice was Rs. 25.75 per kilogram and now
it is Rs. 38. The cost of sugar was at Rs. 30 per kilogram and now it is available at Rs. 40 per kilogram. Chilly power was available at Rs. 113 per
kilogram whereas now, it is available at Rs. 160. The price of onion was Rs. 19 per kilo, now it is Rs. 30; the price of shallot was Rs. 26, now it is
Rs. 50; the price of garlic was Rs. 80 per kilo, now it is Rs. 200; the price of potato was Rs. 17 per kilo, now it is Rs. 35; the price of pea was Rs. 69
per kilo, now it is Rs. 190; the price of tea was Rs. 215, now it is Rs. 300; the price of milk was Rs. 23, now it is Rs. 48; the price of coconut oil was
Rs. 80 per kilo, now it is more. I want to get the answer from you. If you have 7.5 per cent growth rate, then why have you failed to reach the
benefit to the common people? So, there is something wrong. Either the figure is wrong or the calculation is wrong. We want to get the answer for
that.

HON. CHAIRPERSON: Your time is over.
SHRI P. KARUNAKARAN :I have started just now.

There is a reduction in the Budget allocation towards urban development, minority sector; there is only a normal increase for health, education and
social sectors; only Rs. 56 crore more has been given to the women beneficiaries; the honorarium for anganwadi teachers and helpers has not been
increased.

There is a shocking decline in the allocation for Scheduled Tribes. In relation to the proportion of their population, 8.6 per cent should have
been allocated, but the actual figure is only 4.4 per cent. With regard to Schedule Tribes, it should have been 16.6 per cent, but the actual figure is
only 7 per cent. So, there is a big loss as far as the Scheduled Castes and Scheduled Tribes are concerned.

The Government has decided to sell the shares of the public undertakings, which comes to Rs. 56,000 crore. It really means reduction in
employment of the youth and also means the looting the public sector.

According to the noble scheme, the MNREGA passed by the Parliament, they have to give 100 days work to the rural people. Now, they are given
work only for 40 days. But the Act was passed for 100 days. An allocation of Rs. 38,000 crore has been made. I really appreciate it. But at the same
time, there is only a meagre increase of Rs. 2,000 crore. An amount of Rs. 8,880 crore is spent as wages. That means there is no increase at all.

The Government has given concession to higher income people. There is a loss of Rs. 1,660 crore in the direct tax revenue; but there is a gain
of Rs. 20,670 crore in the indirect tax revenue. It means that you are again taxing the common people. So, the vision of the Budget is very clear as
far as this Government is concerned.

In an international magazine it is reported that India is in the sixth position as far as the number of millionaires are concerned. In 2020, India
would be in the fourth position in that list. But on the other side, crores and crores of people are suffering. We speak about the digital India, etc. But
in the rural areas, we are not able to get even the mobile connectivity. In the rural areas, we are not getting the mobile connectivity. How is it
possible to achieve digital India?

The House has discussed the relentless service of our army men. If anybody dies, we give financial assistance. I request the Government not
only to give the financial assistance but also to give employment to any member of the family because that is most important.

Let me say a few things with regard to Kerala because I come from the State of Kerala. I am very sorry to say that the Finance Minister has
not at all been kind to the State of Kerala. All the Members from Kerala raised the issue of rubber. The rubber farmers there are at the receiving end.
They are left with no other option but to commit suicide. That is the next stage. Earlier, the price was Rs. 280, now it is only Rs. 80. How is it
possible for them to survive? We made a demand to increase the import duty, but the Government is not ready. We also have been demanding for a
special package. For that also the Government is not ready. So, I would request the Government to take immediate steps towards that. The Prime
Minister, the Finance Minister, and the Commerce Minister promised our people that they will give anything because Kerala is the God's own country.
But as far as the rubber sector in Kerala is concerned, it is facing a very serious crisis and the Government should take some steps immediately to
save the rubber farmers of Kerala.

Sir, the three pillars of Kerala's economy are cash crops and agriculture, NRIs and traditional industries. We get Rs. One lakh crore as foreign
exchange from NRIs of Kerala. But the Government is not ready to give any benefits to them. So, I request the Government that they should provide
them pension, insurance and create a welfare fund for them. I urge the Government to at least reduce the air fare. This has to be given.

The cooperative sector is a model movement in the State of Kerala and the cooperative movement in Kerala is well-known throughout the country.
But some of the amendments made in the Cooperative Act have made it very difficult for the cooperative sector to function effectively. It is a
massive movement in Kerala. So, I request the Government to take some steps to save the cooperative sector.

The Central Government has changed the pattern of financial share of most of the Centrally sponsored schemes. For example, in schemes like
MNREGA, SSA, TAY etc. State Governments have to give more share. This puts additional burden on the States. This needs to be considered.

Then, the allocation to public sector undertakings like KMML, BHEL, KEL, HOCL, Cochin Ship Yard, and Cochin Port needs to be increased because



many of them are facing very serious financial crisis.

I congratulate the Government for giving AIIMS to Jammu and Kashmir, Himachal Pradesh, Assam, Bihar and Tamil Nadu. But what was wrong with
us? What mistake have we committed? I would like to know from the Government whether the State of Kerala does not deserve an AIIMS. It is
really a discrimination shown towards the State of Kerala. This needs to be looked into.

HON. CHAIRPERSON : Please conclude now.
SHRI P. KARUNAKARAN : Sir, I am concluding.

Sir, when the Finance Minister came to present the Budget, I thought that he may take some strong measures against black money because the BIP
had promised earlier to bring back the black money stashed abroad and they also said that every citizen would get Rs. 15 lakh in their account. I
would like to know whether any of my BIP friends got that amount. In the Budget, there is no scheme for bringing back the black money stashed
abroad. But at the same time, there is a scheme of licensing the black money. The name has changed. It says that they may disclose the accounts. I
suspect that it is because elections are coming. They say that persons who are having black money may give 45 per cent. So, I would say that this is
an election tax that the Government has taken. This is really against the election promise that they made.

With these words, I conclude.

SHRI ADHALRAOQ PATIL SHIVAJIRAO (SHIRUR): Mr. Chairman, Sir, I thank you for giving me this opportunity to speak on the General Budget for the
financial year 2016-17. I stand in this august House to speak on behalf of my party Shiv Sena and my party chief Shri Uddhav Thackeray.

Sir, while analyzing this Budget, we need to understand the prevailing global and domestic economic environment. Globally, all major and other so-
called emerging economies of the world are facing strong headwinds. At the same time, India is posting a strong GDP growth with declining
inflation. On the brighter side, the fiscal and current account deficits have been in check. But there are warning signals that need to be paid attention
to ensure that the Indian growth story remains sustainable. Agricultural growth has been sluggish, our banks are facing rising spate of NPAs and
most severely, today the value of the American Dollar is close to touching Rs. 70. Amidst all these challenges, it was a daunting task for the hon.
Finance Minister to present a Budget that not only tackles current challenges but also lays down the foundation for making the Indian economy truly
resilient in turbulent times. At a macro level, the Finance Minister has managed to placate all sectors of Indian economy and citizens. He has also
strived hard for keeping the fiscal deficit to 3.5 per cent.This is admirable especially because a major push has been given to agriculture sector, rural
economy and bolstering the infrastructure. But, at the same time, there are several fronts on which I would urge the hon. Finance Minister to have a
re-look.

Through the Make in India Campaign, it can be seen that the Government and the hon. Prime Minister personally have been making all-out
efforts to position India as a global manufacturing hub. But in my opinion, we need to play smart in order to realize the objective of making India into
a manufacturing player in the international economic arena. The closer analysis of the Budget suggests that the Government is planning to withdraw
the incentives for research and development it provided to the indigenous companies. For example, the present 200 per cent tax incentives to the in-

house research and development expenditure has been reduced to 150 per cent from 15t April this year onwards. It would be further reduced to 100

per cent from 15t April 2020 onwards. Now, Indian companies, especially the SME sector, have just recently started to invest in ramping up R&D
activities. The cost of hiring skilled manpower in India is consistently rising. In such a scenario, the proposed measures would have dampening
effects on indigenous research and development initiatives.

I would like to draw the attention of the hon. House to the Income disclosure scheme for revealing hidden incomes. The Finance Minister has
rightly created conducive environment for defaulters to pay a 45 per cent levy inclusive of penalty and seek immunity. Sir, a huge number of cases
worth more than Rs. 3 lakh crore are pending before the various Income Tax tribunals. By making the disclosure procedures fair and transparent, the
Finance Minister is trying his best to get money under litigation transferred to the mainstream economy. There is also a time-bound limit set in
disposing of tax disputes. This would create a fear free environment in the minds of tax payers.

The evolving security and geo-political environment for India has never been this critical, especially with ever-growing threat of our hostile
neighbours and also internal dissent. There is no doubt on the resolve of the Government to face these challenges head on, but a strong military
requires constant strategic investments to maintain its edge.

Unfortunately, the capital expenditure outlay has been slashed to 8.5 per cent from last year's capital expenditure estimate. This pegs the
allocated figure at Rs. 78,586 crore. Qut of this Rs. 60,000 is already earmarked for issuing payments against purchases of the equipment already
made or commitment already made. Another Rs. 6000 crore would be utilized as initial advances for the Rafale fighter aircraft. This leaves a mere
Rs. 12,000 crore against new capital equipment purchases at a juncture when we are talking about increasing the level of Defence preparedness.

Now I would like to talk about one of the important issues which is really a burning issue throughout the country today. I would like to talk
about one per cent excise duty levied on gold. At a time when we are talking about giving boost to the rural and agricultural economies, such a
measure restricts their investment avenues as jewellery and gold are the most convenient avenues for rural population. The gem and jewellery
industry in India has already been facing unfavourable market conditions over the past few years. Additional excise duty on gold would prove
detrimental to the sustainability of the industry. There is yet another aspect to this particular issue. In this House, I must state a fact that the
traders and labourers engaged in small-scale jewellery business are not well-versed with book keeping and accounting regulations.

SHRI JAYANT SINHA: I would just like to explain that this is only applicable to jewelers whose turn over last year is less than Rs. 12 crore. So the
question is, sy @l 3t B3 fsaor sderef 8, R oof alaz 12 odts 3 swer 27
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off snererra urdler Pramiha: wriferd ol senar 3 ... () gy sy @l abe de 3, wila 15-16 e wils U @l el §Y AsRi, 3T s8¢t i gan 3
...(=rmmar) I must state the fact that the cost and efforts required to comply with the new guidelines would pose different set of challenges before
small scale jewellery business. Moreover, they fear intrusion and harassment by Central Excise authorities once this policy comes into effect. It
should be noted that the gem and jewellery industry is known to employ a significant number of workers in the skilled and semi-skilled category.
Livelihood of millions is dependent on this sector. This measure would not only affect the workers but also greatly impact the consumers who look at
gold as an investment and security asset. It is pertinent to note that the then Finance Minister Shri Pranab Mukharjee tried to impose the similar 1
per cent Central Excise duty on unbranded gold jewellery in the year 2012. But jewellers went on strike for 12 days as a mark of protest. That time,
the decision to levy 1 per cent extra Excise duty was strongly opposed by the BIP including the present hon. Prime Minister and Mr. Yashwant Sinha
ji. I was present in this House when he delivered the speech. We supported his speech at that time. As a result of which, the then UPA Government
rolled back that decision. But it is disappointing to see that the present day Government is making the same mistake and contradicting its own stand
on this issue.

Another fundamental policy pertaining to MPs and the MPLADS funding is what I would like to stress here. Chairman, Sir, all esteemed
Members of this house would agree when I say that the inadequate funding under the MPLADS Scheme poses a grave challenge in meeting the
needs of a vast constituency. I represent more than 25 lakh or 26 lakh voters, spread over 6000 square kilometres. An MLA in my State Maharashtra
gets Rs. 2 crore every year to spend in his assembly constituency where he has only one constituency. I represent the area which is six times larger
than his constituency. In Kerala, an MLA gets Rs. 6 crore. That is very important. I would like to request the hon. Finance Minister to look into it
because it is a very important issue. Besides that, MLA in each State gets a lot of access to various schemes under the State Governments whereas
an MP has a very limited to scope to satisfy the voters of his constituency. That is why, it is very important. You either cancel the MPLADS Fund or
increase it to Rs. 10 crore to 12 crore minimum or even Rs. 25 crore. 12 as3ts suen don oY oft adien, ...(wazmor)

There is another Scheme called Sansad Adarsh Gram Yojana. The Scheme has raised people's expectations to a great level but corresponding
budgetary and administrative measures are still not in place. The Government should support the SAGY. This is a very very important Yojana.

Continuing on the theme of Make-in-India and boosting the

manufacturing sector, the automobile industry was awaiting this budget with a lot of hopes. I come from Pune District where India's largest
automobile hub exists, that is Shirur Most of the world's player and Indian automabile players are in my constituency. I do not want to name the
company but all major Indian and international companies are there. Yet, in this scenario, an infrastructure cess on small petrol cars (one per cent),
small diesel cars (2.5 per cent) and higher engine capacity SUVs and big sedans (four per cent) will impact automobile manufacturers at a time
when they are already facing difficult market conditions. It looks like that the Government wants to exert brakes on the growth story of Indian
automobiles and auto component manufacturers.

Hon. Chairperson, Sir, the Budget has rightly put an emphasis on reviving the agricultural and rural sector by introducing a string of measures such
as a time-bound programme for electrifying 18,000 villages; fast-tracking 89 irrigation schemes to cover an additional 28.5 million hectares;
allocating an unprecedented Rs.2.8 lakh crore to Gram Panchayats and Municipalities as directed by the 14" Finance Commission; a first-time
allocation of Rs.6,000 crore for groundwater management; setting up a long-term irrigation fund of Rs.20,000 crore; rehabilitating 5,00,000 ponds
and dug wells under MGNREGS; raising the allocation for rural roads under PMGSY-IIL to Rs.19,000 crore. I have been asking the Government for
many years to raise this amount, which has been finally raised, and it is a welcome step by the Government.

While all these measures are truly appreciable, emphasis on public health in rural areas also needs to be adequately given. The agricultural
practice of sugar production is closely linked to farmers, labourers and co-operative factories that have a bearing on 65 per cent of our population.
The sugar industry is facing innumerable challenges such as volatile prices, shortage of labour, high transport prices. Yet, there has been no mention
of any relief measures towards this important sector. This is very important for our State, Maharashtra because majority of the sugar industries are
in Maharashtra.

Another major development in the Indian economy over the last two to three years has been the growth of e-commerce and traditional start-ups.
The Indian entrepreneurial talent in tech sectors has always made its mark at the domestic and global scale for many years. While the hon. Finance
Minister has offered some perks to such start-ups, (for example, 100 per cent of profits can be claimed as deduction for tax purposes for three
years) the definition of start-ups needs to be clearly defined. Does a start-up that is using technology to deliver just a tiffin qualify as a start-up?
What kind of innovation are we trying to encourage in this country? We are all aware that the prevailing business models of our popular e-commerce
companies are an imitation of similar companies in the US and other Western countries. I understand that a new company would be qualified as an
"Eligible Start-up" by an Inter-Ministerial Board. We would like to know the criteria that would be applied for granting such a certification. Ultimately,
the benefits of extending such a tax incentive should be the creation of new technologies; innovative products that help make India a technological
powerhouse.

Every Budget sees an additional imposition of excise duty or taxes on so-called sin products such as alcohol and tobacco. This is primarily done to
discourage people from consuming unhealthy products. The 2016 Budget has followed suit and increased the excise duty on tobacco-related
praducts by 10 to 15 per cent. While such measures cannot and should not be disputed, a similar measure should have been introduced on the
consumption of bidis. Around 11 per cent of tobacco consumed is in the form of legal cigarettes and tobacco products, while 89 per cent is in the
form of other tobacco products made illegally. Bidi and other unregulated forms of tobacco contribute only 12 per cent of excise tax in spite of
clinching evidence that increasing taxation reduces tobacco consumption. It is important to note that consumption of Bidis is the highest amongst
rural and poor population and its consumption leads to oral cancer and lung cancer. This has an enormous socio-economic impact for the rural
population who have limited access to quality healthcare. I would request the hon. Finance Minister to address this discrepancy.

Sir, once again, I would extend my heartiest congratulations to the hon. Finance Minister and the hon. Prime Minister for addressing the necessities
of all the sectors of economy in the best possible ways.



With these words, I support this Budget on behalf of my party Shiv Sena. Thank you.

SHRI JAYADEV GALLA (GUNTUR): Thank you, hon. Chairperson, for giving me this opportunity to speak on the General discussion on the Budget for
2016-17.

As I rise to support the General Budget of the Government of India for
2016-17 presented by the hon. Finance Minister, it is with a sense of both optimism for the country as a whole and with a sense of disappointment
for my State of Andhra Pradesh, a new State with an old name, and many challenges.

Sir, this is a pro-poor, pro-farmer, pro-women, pro-youth and pro-worker Budget with unprecedented focus on the rural sector and investments for
the growth of the future of India.

Before getting to my views on the Budget, in general, I would like to first take up the issues facing my State because in case, I do not have the time
to complete, I want to make sure that these points are made and are heard in this House.

Sir, the agitation for the bifurcation of Andhra Pradesh, though decades old, was at its peak for almost ten years prior to the actual bifurcation which
took place in 2014, when the Parliament passed the A.P. Reorganization Act, 2014 in the most undemocratic, unscientific, and unfair manner. The
State suffered a great deal due the uncertainty during this decade.

I am sorry to say that even two years later, we are still suffering from uncertainty. Like the farmers of the country who live on unpredictable
income, we are also living with unclear and unpredictable financial assistance from the Government of India. We still do not know how much we we
get nor when we will get it.

Many promises were made by the leaders of both the Congress Party and the BJP, which are yet to be fulfilled. Even the promises made in the
Act
itself are yet to be fulfilled. While we appreciate the constant assurances
that are being given, it is not enough in order for us to plan our finances in a responsible manner. The people of Andhra Pradesh continue to be in a

state of suspense and uncertainty. As per the 14t Finance Commission analysis, Andhra Pradesh is the only large State in the country with Budget
deficit at the end of the Award period. And, the promise of filling the Budget deficit is yet
to be realized; we are getting it piecemeal!

Sir, I would like to remind this House that Andhra Pradesh is not a non-performing State unlike other States, which are deficit States. We are a
performing State. But by the acts of this very Parliament, we are put into this
financial crisis. So, it is for this very Parliament to rectify the situation. The people of Andhra Pradesh have been waiting patiently, but this patience
is
evaporating to put it mildly. The real response is much more vociferous
than I am able to state in this House today. I wish to reiterate for brevity that
in my last two years Budget speeches, we are asking you this as
investment rather than expenditure. If we continue to be in financial
crisis, it would be at the cost of the nation. If you invest in us, we will
quickly turnaround and become a growth engine of the country which we are very capable of becoming.

Our people are our greatest strength and
source. They are educated, confident, skilled, entrepreneurial, and
proving their capabilities not only in the country but also overseas.

So, with a little support from the Centre, we can certainly create miracles. We need priority on funding our Budget deficit in full; we need
priority
on Polavaram, which was declared as National Project and is the lifeline
of farmers of Andhra Pradesh; and we need clarity on funding support for the new Capital that we are building in Amravati

QOur Chief Minister is known for his golden touch, discipline, and effective leadership, and anyone in India who knows him, would never contest
the
plans and programs that he has set for Andhra Pradesh. With the existing financial
crunch, if Andhra Pradesh is able to achieve the second best State in ease of doing
business as per the World Bank and able to achieve double digit GDP
growth, one can imagine what kind of miracles we can do with a little help from the Union Government.,

As per the 14" Finance Commission analysis, Andhra Pradesh is the only large State in the country with a Budget deficit even after five years.
Andhra Pradesh's revenue deficit in 2014-15, the first year after bifurcation, was Rs.16,200 crore. As per the Andhra Pradesh Reorganization Act,
this was to be given to Andrha Pradesh as a Revenue Deficit Grant. So far we have received only Rs. 2,303 crore. There is no indication of when we
will receive the balance Rs.13,897 crore due to us.

18.00 hours

We demand a clarification on this. All the people of the united State from all regions have invested heavily to develop the Capital city of Hyderabad
and the lion's share of revenue was coming from this city which we have lost. We are in the process of building a new Greenfield Capital, Amravati
on the banks of river Krishna. It will be a matter of pride not only for the people of Andhra Pradesh but for the whole country. Our Chief Minister Shri



Nara Chandrababu Naidu garu’s vision is to have a smart, green, blue, efficient, vibrant, diverse, inclusive, livable and happy people's capital.

The hon. Prime Minister during the election campaign promised the people of Andhra Pradesh to support us in the building up of world class Capital
and has pointed us in the direction of many fantastic new Capitals around the world that have been built recently. It will take Rs. 3 to 5 lakh crore to
achieve the vision of both our Chief Minister and our Prime Minister. Our estimate is that it will require Rs. 15,000 crore in the next three years just
for the basic infrastructure and the Government complex. We demand that the hon. Finance Minister to release Rs. 4,000 crore this year to get
started on this most important project.

HON. CHAIRPERSON: Hon. Members , I have a long list of speakers to speak on the General Budget. If the House agrees, the time for the discussion
may be extended by two hours.

SEVERAL HON. MEMBERS: Sir, we agree with you.
HON. CHAIRPERSON : Those who want to lay their written speeches on the Table, they can do so. It will be treated as a part of the proceedings.

SHRI JAYADEV GALLA: I was talking about the building of our new Capital Amravati. We demand that the hon. Finance Minister release Rs. 4,000
crore this year to get started on this most important project, for which more than five crore people are having aspirations and hopes.

The Polavaram project is a multi-purpose irrigation project which has been accorded national project status by the Central Government.

18.02 hours (Shri K.H. Muniyappa /n the Chair)

It is part of the National River Linking Project and is designed to contribute to the over-coming deficit of water in the country. As per the A.P. Re-
organisation Act, the Centre is to provide hundred per cent funds for the cost of the project. The Union Budget 2016-17 allocations for the project
are identical to the 2015 allocation and it is a standard Rs. 100 crore despite an estimated cost of Rs. 20,000 crore. Polavaram has been the dream
of the people of Andhra Pradesh for nearly seven decades. It will provide irrigation facilities to about 2.9 lakh hectares. It will provide drinking water
to the people of Visakhapatnam, East Godavari, West Godavari and Krishna districts of Andhra Pradesh and also generate 960 megawatts of clean
hydro-power. Once the project is completed, it will save nearly 3,000 TMC of Godavari water which will otherwise flow into the Bay of Bengal.

I am happy to note that the hon. Finance Minister has set a target of irrigating 28.5 lakh hectares and has earmarked Rs. 20,000 crore for NABARD
for this purpose. We demand the hon. Finance Minister to provide Rs. 3,500 crore this year for Polavaram and also request the reimbursement of Rs.
2,000 crore which has already been spent.

Recently, the Government of Andhra Pradesh has completed the Pattiseema project and for the first time in the country, I can proudly say that our
CM has been able to successfully link the Godavari and Krishna rivers to provide water to the drought prone region of Rayalaseema.

Assistance of Rs. 24,350 crore from 2014-15 to 2018-19 for development of seven districts of Rayalaseema and North Coastal Andhra Pradesh
districts has been assured. However, the Government of India has released only Rs. 700 crore (Rs. 350 crore in 2014-15 and Rs. 350 crore in 2015-
16). We requested Rs. 200 crore to each district to be released in this Budget. However, the plea of Andhra Pradesh for allocation of annual
development grant for the seven backward districts of the State has been ignored in this Budget. We demand that this is allocated in this Budget.

On the incentives for industrial development as per the Andhra Pradesh Re-organisation Act, the Government of India has very kindly provided 15 per
cent additional accelerated depreciation and 15 per cent additional investment allowance. This is not adequate to attract substantial investments.
We need the promised industrial incentives in line with Himachal Pradesh and Uttarakhand, which is excise duty, income tax and service tax
exemptions for the next 15 years. We also requested the Government of India to provide Rs. 1,500 crore in the Budget to develop industrial estates
in Andhra Pradesh to make the 'Make in India' vision a huge success. This also does not find place in the Budget.

What do we say on the issue of special category status for Andhra Pradesh? We should be treated separately and given grants as per the Andhra
Pradesh Re-organisation Act. Normal grants cannot be shown as a special financial package. The State of Andhra Pradesh is starringo at a revenue
shortfall and this could have a huge impact on our sustained development. Also the Government of India has been requested to provide externally
financed project assistance as grant to the extent of 90 per cent with the State contributing the remaining on par with special category status
States.

The AP Re-organisation Act, 2014 also mentions setting up of a National Institute of Disaster Management in Andhra Pradesh, a State which gets
ravaged by natural disasters. With almost 1000 kilometres of coastline and Hudhud types of cyclone affecting us regularly, we need this institution.

The 2015-16 Budget carried an allotment of Rs.919 crore for this, which was revised to Rs.650 crore. However, 2016-17 Budget has no mention of
this allotment. We demand a clarification.

The farmers of the new capital area have come forward to the call of the CM of Andhra Pradesh in a novel scheme of land pooling wherein the
farmers, who voluntarily surrendered land, will be given developed land in lieu of cash compensation. It is a case of win-win for the farmers and the
State. The Government of AP has requested for exempting the proceeds of first sale of the developed plot in the hands of farmers from capital gain
tax as land compensation on acquisition is exempted from capital gains tax already. The hon. Prime Minister during the Bhoomi puja last year had
declared at Amaravati that all possible assistance will be given to AP. Unfortunately, the request of AP for the benefit of farmers, who sacrificed their
land for the people's Capital, has not been acceded to. I demand that this exemption be given with clear procedures laid out.

Second one is giving income tax exemption for donations to build Amaravati. Building a new Greenfield capital city is a Herculean task. The CM has
taken up the issue of income tax exemption to donation given for the construction of Amaravati. There is no mention about it in the Budget. We are
part of the NDA alliance, and still we could not get this simple assistance which is a city specific and donors are one time individuals.



Third is income tax exemption to donations for Smart Village and Smart Ward. The hon. CM of AP has requested for exempting donations given to
Smart Village and Smart Ward from income tax. The hon. Prime Minister has been a great advocate of rural India and smart towns. The request for
an exemption for this important project of the Prime Minister has not been dealt in the Budget despite the Government of AP flagging it several times
with the Finance Ministry. Any donations for charity or good cause are limited. Each segment of the needy will compete for the pie. The Government
of India will not lose any revenue as the pool of money to be donated for good causes is limited and will not expand because there is an exemption.
Hence, I request the hon. Finance Minister to agree with us for an exemption as it benefits all citizens in rural and urban India.

Fourth one is central excise duty exemption for pre-fab items for housing for poor. The hon. CM has requested for exempting prefabricated building
materials used in construction of housing for poor. This request has been made in line with the objectives of the Pradhan Mantri Awas Yojana. We
are now left with just four years and many millions of houses have to be constructed within the available financial resources to meet this
objective. Unfortunately, the Budget is silent on this. Exemption will not only help AP but all others in achieving the targets regarding housing.
Prefab structures can be mass produced economically and speedily to meet the requirements. Our visionary Chief Minister has requested
but the issues have not been adequately examined by the Finance Ministry. I request the matter to be re-examined and exemption to be given. If
need be, a sunset clause of March 2020 may be inserted to see that the exemption is for a limited period. As of now, there is no production of
prefab structures but now the technologies are available. The Finance Ministry need not worry about any revenue loss as at present there is no
production of such goods in large number. The exemption will create a new sunrise industry of prefab building materials and provide employment
in the organized sector as well.
Sir, to be frank, I am very happy with the announcement made by the Finance Minister in paragraph 111 of his Budget that he will constitute a
Committee to review the FRMB Act. I am happy because AP is one State in the entire country reeling under severe financial crunch after its
bifurcation. The CM of AP has been requesting for increasing the FRMB limit from three per cent to seven per cent keeping in view the dire

financial situation in our State. I had raised this very issue in this very House exactly a year ago, on 12th March, 2015. Now, our fiscal deficit is 2.9
per cent and we cannot go beyond three per cent as per the FRBM Act.

Now that we have not got any help either from the 14'™" Finance Commission or the Budget to come out of the fiscal deficit - and moreover, Andhra
Pradesh would be the only large State in 2019-20 with revenue deficit - there is no other go for the Andhra Pradesh Government, but to request the
Union Government to permit it to cross the three per cent limit and give it elbowroom to borrow up to seven per cent of GSDP so that it can, at
least, address some of the important areas of its economy. So, I request the Finance Minister to give enhancing FRBM limit as one of the terms of
reference to the Committee.

The main thrust of the Budget is that it maintained fiscal deficit in spite of global economic slowdown. The Government has been able to
increase its revenue. The Finance Minister has brought down direct taxes by Rs. 1,000 crore. Of course, if you look at the overall scenario, it has
gone up to Rs. 19,000 crore. It is a good sign that incomes are going up, direct taxes on income are coming down which benefits the lower income
categories. In the current economic scenario, with all the needs of the country, the Government spending on infrastructure, education, healthcare,
social sector, rural development, agriculture, skill development are all investments for the future. If we need to maintain our fiscal deficit and
continue to spend on these sectors, the revenue generation is equally important and this Budget has done that. It has raised revenue, maintains
fiscal deficit and has increased spending on social sector. The rural economy, because of increasing distress that the farmers are under, has been
given a huge push. This Government is sensitive to understand the plight of farmers and increased the spending on agriculture, rural economy at an
unprecedented level. All farmers, regardless of which State they are from, will benefit from this.

The rich have also been taxed which indicates that the Finance Minister has shown social justice. Sir, we are all one family - Vasudaivaka
Kutumbakam. And, in a family those who are doing well have to contribute more to the welfare of other members of the family. Anyone who is
impacted by this should feel that they are contributing, rather than feeling the weight of their wallet.

The important role of any Government is to create opportunities for fostering human capabilities that are equal and empowering. And,
fundamental to this are: Health, Education and Livelihood. While the JAM was spoken as a magic Trinity, but the real trinity to my mind is Health,
Education and Livelihood and in the rural context this will be Health, Education, Agriculture and Livelihood or HEAL. So, JAM Trinity and 'HEAL' touch
only can cure Bharat. And, it is for everybody to see this very thrust in the Budget.

Sir, the President has outlined three fundamental tenets to achieve the Government's goal of Sab ka Saath Sabka Vikas. Following his
footsteps, the Finance Minister has built his Budget on nine distinct pillars to transform the country. The pillars start from agriculture and farmers'
welfare, rural development, social sector to tax reforms. But, due to time constraint, I wish to touch upon only some of these pillars.

Sir, I first touch upon first two pillars of agriculture and rural Development. As I said in the beginning that back-to-back drought years really
made the Government to focus on agriculture and rural development so that farming does not entirely depend on monsoon. Finance Minister has set
a target of irrigating 28.5 lakh hectares this year. Allocation of Rs. 17,000 crore has been made this year for irrigation, but the total requirement is
Rs. 86,500 crore in the next five years. Of course, there is a dedicated fund of Rs. 20,000 crore in NABARD. It is a very ambitious target which has
never been achieved in the past. I am confident that we will definitely achieve this.

Secondly, I welcome enhancing agriculture credit target to Rs. 9,00,000 crores. Here, the problem is not with regard to loan, but the problem
is with regard to rate of interest. Now, the rate of interest is seven per cent and the Government is giving three per cent interest subvention if
farmer pays the loan regularly. With vagaries of nature like drought and floods, farmers are not able to pay their loans regularly. So, there is a
genuine demand from farmers to make the interest four per cent. So, I urge the Government to look into this genuine demand and reduce the
interest on farm loans to four per cent irrespective of repayment conditions.

Thirdly, I come to the recently launched Prime Minister Fasal Bima Yojna . The objective is to provide insurance coverage and financial support
to the farmers in the event of failure of crop as a result of natural calamities, pests and diseases. Under this new scheme, farmers will have to pay a
uniform premium of two per cent for all kharif crops, 1.5 per cent for all rabi crops and for commercial and horticultural crops, farmers will have to
pay a premium of five per cent. The remaining share of the premium, as in previous schemes, will continue to be borne equally by the Centre and the



respective state Governments. The Scheme shall be implemented on an area approach basis. It means that a village is proposed to be taken as a
unit. But my suggestion for consideration of the Finance Minster is to take every acre of farm land as unit so that every farmer
is benefited and this is what is precisely the objective of this Scheme and this is the demand of the farmers.

Our CM of Andhra Pradesh has also taken various
measures for farmers and the most courageous decision is to waive-off
farm loans and he has implemented it successfully. The State has also taken an initiative called Polam Pilustondi or farm is calling. It aims to
integrate technology and agriculture to make it profitable and sustainable.

It is welcome that the Direct Benefit Transfer (DBT) has also been introduced on a pilot basis in some districts on some social sector
schemes. The Budget is also proposed to bring in fertilizer under this. But I only urge the Finance Minister to study the way it is being implemented
with regard to food security in the two Union Territories of Chandigarh and Puducherry where people are finding it difficult since they are not getting
quality food grains with money that they are getting through DBT.

I also welcome 100 per cent FDI in food processing sector. It is a progressive decision. I am saying that it is progressive because Rs. 44,000
crore worth of fruits, vegetables and grains are wasted in the country every year and it is one of the contributors of food inflation. As per the recently
released Report by FICCI-KPMG, we are losing 30 per cent of farm products due to lack of cold storage facilities.

Coming to AP, which is one of the leading producers of horticulture products with more than 9,300 units, we are losing more than Rs. 5,600
crore annually due to lack of processing facilities. So, there is a need for post-harvest infrastructure in the country to achieve 20 per cent growth
from the existing 8.4 per cent and there is also a need to increase India's share in world food production from 2.75 per cent to 5 per cent. I am
confident that with FDI in food processing we can achieve this.

Sir, to conclude, the hon. former Finance Minister has correctly said in 2008 that if ploughmen keep their hands folded, even sages claiming
renunciation cannot find salvation. This Budget, by Mr. Arun Jaitley ji sincerely attempted to unfold those very hands, which are folded for the last
decade or so.

With these observations, I once again support the Budget. Thank you, Sir.

*SHRI P.K. BIOU (ALATHUR): I express my views and concerns on the budget 2016 presented by honorable Finance Minister, Shri Arun Jaitely.

At the outset, I am sorry to say that the tone and tenor of the Budget 2016 is pro-rich and is detrimental to the poor in India. It is devoid of any
vision and a blatant attack to on the poor and marginalized and will further worsen the problems of unemployment and inequality. It is clear that
many of the schemes are mere policy documents with little budgetary implications.

Through the announcement of budget, the Government is pretending pro-poor. But what is the reality? Like all Union budgets, the budget 2016 also
is long on promises but hides the real dynamics. While, social sectors such as education, health care, drinking water, SC/ST, Women and Child
development are neglected fully or partially, corporates are blessed with a tax reduction on a platter. While the rich and corporates were given a tax
reduction of whopping rupees 1000 crore, the government plans to net an extra rupees 19000 crore in indirect taxes which are contributed by all.
This reveals a regressive intent. Direct taxes are paid by the well-off, who constitute only 4 percent of the Indian population. The hike in the indirect
taxes will have cascading effects on the poor. It is a political gimmick to hide the fact that a decline in the share of direct taxes is an indication of a
sordid scheme of the government.

Please have a look at the recent Economic Survey 2016. It has clearly indicated that taxes on the rich have to be raised and their subsidies cut. But
apart from some tinkering, the overall reduction in direct taxes indicates that the rich are not likely to bear any major increase in taxation. Based on
the declaration of rupees 19 lakh crore Budget expenditure, the Finance Minister claims that the budget is pro-farmer and pro-other marginalized
sections of the society. The budget has been tagged as farmer and agriculture friendly. But as far as the farmers are concerned, much may have
been promised, but nothing was delivered by the Government till now. Majority of the farmers have not received the higher compensation declared
last year for crop loss.

The Finance Minister announced proudly that in 2015-16 the plan expenditure have not been cut to attain the fiscal deficit target. But how this good
performance was made possible and at whose expense? This was made possible due to the decline in the petroleum goods prices and the non-
passing of that decrease to the public by raising excise duties. When the present government came to power at the Centre, the international price of
crude oil was 108.56 dollars a barrel. Recently the price was 38 dollars. The price has fallen to third, but only a small part of that fall was passed on
to people. The government and companies cannot take the burden of rising crude il price. But when the price slumps, the government and
companies compete to reap the benefits. Even during the term of the previous government, this promise was broken on some occasions. The
criticism that companies and the government are making use of lower price was raised even then. Now it has become more clear and huge. The
signal from the duty hike in six weeks during October-November 2015 is this: additional excise duty imposed now is 30 paise for a liter of petrol and
Rs.1.17 for a liter of diesel. In November, duty on a liter of petrol and diesel was increased by Rs.1.60 and 30 paise respectively. Through this, the
government has pocketed 1.87 lakh core and an additional 1 lakh crore earned from cutting the subsidies. But it has never been passed to any
priority sector such as agriculture, education and Health.

The budget which boasts of a farmer's budget is escaping from the sordid realities of the Indian agrarian sector. The government is showing a blind
eye towards the average of 52 a day farmer suicide in 2015. As per the economic survey 2016, around 48.9 per cent of the population is solely
dependent on agriculture for their livelihood. It is the biggest contributor of country's GDP with 17 percent of the total. But the growth of the
agriculture is only a staggering 2.2 percent. The nomenclature of Agriculture also includes livestock, forestry and fishery. Considering this fact, the
actual growth of the agriculture would be farfetched from the current growth. It is a shame on the government that except sugarcane, all crops have
been showing a negative growth. Growth of rice is -1.6% wheat is -7.6% pulses is -10.8% ground nut is -32.2% and only sugar shows a positive



growth with 2.7%.

Simply mentioning agriculture numerous time in the budget and hollow promises of doubling their income by 2022 provides no succor to a sector that
is languishing in neglect and apathy. The overall hike of 94% in the agriculture sector is highly misleading. This is largely due to the interest subsidy
to the farmers on short term credit. The budget shows an estimated Rupees 15000 crore for interest subvention that has been added this year in
Department of Agriculture and Cooperation raising the overall spending. Interest subvention was never part of the agriculture ministry's budget and
the budget has included it in this year to inflate the allocation and fooling the public. The budget also claims the rural credit a boost from a target of
rupees 8.5 trillion in 2015-2016 to 9 trillion next year. But the actual beneficiaries are not farmers but the corporates. In 2015, the government has
merged the direct and indirect agriculture in to one under the priority sector lending. Direct agriculture refers to individual famers or groups directly
engaged in agriculture and allied activities. The indirect sector is mainly engaged by the corporates. Now the banks can meet their entire agriculture
lending taget-18 percent of their net loans by lending it to corporates. The budget is chanting farmer frequently and helping the corporates by taking
name of the poor. The announcement of online market national agriculture marketplace and organic farming is merely a policy announcement and
not to be included in the budget.

What is the larger picture? Agriculture land declined to 181.98 million hectare in 2011-12 from 182.44 million hectare in 2007-08. 85% of all
landholdings in the country belongs to small and marginal farmers. Census 2011 data reveal a shrinking farmer population in country, 42% farmers
wants to quit agriculture if given an alternative. Reasons are many including the policy of cutting in budgetary allotment from irrigation, subsides for
fertilizers to inadequate credit facilities. The farmers, who are the back bone of our economy, are rendered speechless on the kind of treatment they
received from the NDA government. The amount allocated for micro-irrigation projects is a paltry sum. Allocation of rupees 8.5 lakh crore as
agriculture loan was another promise in the last year budget. It is a fact that around 94% of the existing farm credit corpus goes directly to agro-
based industries and not to the farmers. I wonder how many promises made by PM in this speeches have been implemented and have seen results.

The Minimum Support Price, which is supposed to insure the farmer from price fluctuations, should raise the bar in order to protect the small and
marginal farmers. India faces serious problems of hunger and under-nutrition. According to National Sample Survey data, average calorie and protein
intake have been steadily declining over the past few decades. In rural areas, the average calories intake per person per day declined from 2,221
keal in 1983 to 2,020 kecal in 2009-10. Over the same period, the average protein intake per person per day declined from 62 gm to 55gm. One sees a
similar pattern in urban India; the average calorie and protein intake declined from 2,089 kcal and 57 gm in 1983 respectively to 1,946 kcal and 53.5
gm in 2009-10. The vast majority of the population remains seriously undernourished. A key mechanism to address the problem of hunger and under
nutrition has been the Public Distribution System (PDS). The recent WTO ministerial conferences have threatened the possibility of subsidies given in
the procurement process of food grains which is the life line of PDS. This will further shrink the food basket of the poor in India.

Controlling of food price is another major important issue the government has failed miserably. Let us look at the prices here. Food prices have
climbed up steadily in the past one year destroying the family budgets. Price of Dal and onion have already reached a boiling point. Till about a
month back, it was onions at Rupees 50-plus a kg, Now, arfiar and urad dal at Rupees 150 and more is the major talking point. Prices of da/ have
zoomed up by more than 100% across the country. Not only da/and onion, the price of vegetable and rice have also exploded. The rise in vegetable
price has come as a double-shocker for the common man. Tomatoes are selling at Rs.60 a kilo, with ladyfinger at Rs.50 a kg and brinjal at Rs.40 kg.
Like never happened in the history of independent India, prices of necessary food articles are sky rocketing during the period of current government.
One major cause of increase in the prices of vegetables and pulses is the rise in the prices of the raw materials required in the production starting
from seeds, to fertilizers, pesticides, and labour costs. Subsidies to the small and marginal farmers are cut or abysmally low. As a result, the cost of
the end product also increases. Both food and fertilizer subsidies have been cut by Rupees 5000 crores and Rs. 2000 crores respectively,

The expenditure on Tribal Sub Plan, which is supposed to be 8.6 percent of the total plan expenditure, is only 4.4 per cent — a shortfall of Rs. 24,000
crores. Allocations for Minority welfare have fallen in real terms. The allocation for the ICDS has been slashed by Rupees 1500 crores despite the
direction of the Supreme Court for its universalization, which would have required an additional Rs. 10,000 crores. Similarly, in the case of the SC-
Plan, the expenditure is pegged at 7 percent of the total when it should be 16.6 percent- a shortfall of Rs. 52,470 crores. The common man was
expecting "ACHHE DIN" under the Government. But unfortunately it turned out to be the biggest joke of the century.

The lofty claim of highest ever allocation for MNREGA is patently false because it was higher in the year 2010-11. Maintaining 2010-11 levels in real
terms would have required an expenditure of over Rs.65,000 crores in 2016-17. What is even more shocking is a concealment of the fact that in
2015-16, despite it being a drought year and the promise of doubling the number of days of work from 100 to 200, the actual level of expenditure
was so low as to generate only an average of 38 days of work. But, see the other side of the picture. India is a country for the corporate ruled by the
corporate. Twenty nine state —owned banks wrote off a total of Rs.1.14 lakh crore of bad debts between financial years 2013 and 2015, much more
than they had done in the preceding nine years. Whose bad debts to the tune of Rs. 100 crore or more had been written off? The government has no
answer. Obviously, it is not of the common man of our country. While the government is allowing the defaulters of rupees 9000 crore loans, the

liquor baron Vijay Mallya to escape the country, they are putting the poor farmer in prison for defaulting of their agriculture loans of meager amount.
Last year, the government was subjected to tearing criticism for the mention of revenue forgone to the tune of 5.85 lakh crore rupees, in which
majority are the corporates. So this time, in order to avoid criticisms, the budget 2016 has taken an easy route. Instead of the direct references of
the revenue forgone of Rs.6.11 lakh crore of the current year, its mention is scattered across the budget document to escape attention.

The biggest danger lies in the efforts of the Government to subvert the federal ethos and principles of our Constitution. The replacement of planning
commission with Niti Ayog, which has only advisory role to finance ministry, is the first step in that direction. The government is aiming for taking
away the federal powers of the states by abolishing of Planning Commission. The budget has also proposed merging of plan and non-plan fund
without taking in account of its gigantic and cascading impacts on the farmers, poor and weaker sections of the society. Further, this will have
unprecedented consequences in the form of imbalances and inequity in distribution of resources within the states and among the states of our
country.

According to the estimates of Kerala, there are over 13 lakh people associated with agriculture sector in the state. And around 75 lakh people are
associated with the plantation sector. The Regional Comprehensive Economic Partnerships (RCEP) free trade agreement with India and other 15



nations, the agriculture and plantation sectors in Kerala are staring at an uncertain future as they fear that once the pact is singed it will sound a
death knell for these sectors. Kerala will be one of states worst-affected by the RCEP agreement due to the agro-climatic conditions as well as crop
mix. There will be a direct impact on rubber and spices and an indirect impact on coconut. Currently, the fall in price of rubber from rupees 260 per
KG to rupees 100 has created an unprecedented economic situation in Kerala. Declaration of minimum Support Price for cash crops is the only way
out to save the farmers from committing suicides. The demand for increase in import duty for rubber is long pending demand of Kerala. Many other
demands of Kerala are yet to be fulfilled, such as increasing the amount of financial assistance to IAY programme. The IIT in Palakkadu had been
declared three years back but no steps have been taken to construct building to materialize that dream. The hiking of service tax by 4% will have a
blow to states with tourist destinations such as Kerala. The demand of Kerala for AIIMS was also turned down by the budget 2016.

To conclude my speech, what the budget is lacking is the doctrine of implementation and future road map for the common man. The declaration to

bring down the fiscal deficit to 3.5 per cent in the coming year is a classic case. The government has already committed to disburse the 7th pay
Commission salaries to the employees which involve around Rupees 1 lakh crores. But there is no mention in the budget document that how this
task will be accomplished and it is a good example of lack of fiscal prudence of the government. The only clear indication is the more and more
privatization and corporatization of the sectors where the privatization is already done and finding more and more avenues for the private capital.
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*SHRI M. UDHAYAKUMAR (DINDIGUL): I am thankful to our chief minister of Tamil Nadu Puratchi Thalaivi Manbumigu Ithaya Deivam Amma for
giving me the opportunity to express my views on the Union Budget 2016-17 presented by our Honorable Finance Minister.

QOur Chief Minister of Tamil Nadu, Puratchi Thalaivi Amma, commented that the Union Budget for 2016-17 lacks flavor as it does not have any specific
announcements of schemes which would have enthused different segments including the States. It also does not speak of the status of
implementation of many schemes announced last year and the year before. The people of the State of Tamil Nadu had still higher expectations,
which have not been met. I second the same statement expressed by our leader.

There were Direct Tax concessions amounting to Rs. 1060 Crores mostly due to Corporate Income Tax concessions, while indirect taxes worth
Rs.20, 670 Crores had been levied. These taxes come on top of the periodic increases in central excise levies on petroleum products which had seen
an overall increase in yield of more than 90 per cent in the first 10 months of the current fiscal year as per the Economic Survey. This is a regressive
approach which cannot be supported.

I welcome the following announcements in the budget.

. Infrastructure and agriculture cess to be levied.

. Excise duty raised from 10 to 15 per cent on tobacco products other than beedi.

. 1 per cent service charge on purchase of luxury cars over Rs.10 lakh and in- cash purchase of goods and services over Rs. 2 lakh.
. Government paying EPF contribution of 8.3% for all new employees for first three years.

. Service tax exempted for construction of houses less than 60 sg. m

. Rs. 38,500 Crores for Mahatma Gandhi MGNREGA for 2016-17.

. Swachh Bharat Abhiyan allocated Rs. 11300 Crores.

. Hub to support SC/ST entrepreneurs.

. Total allocation for agriculture and farmer welfare at Rs. 35984 Crores

. 28.5 lakh hectare of land will be brought under irrigation.

. 5 lakh acres to be brought under organic farming over a three period

. Rs. 60,000 crores for recharging of ground water as there is urgent need to focus on drought hit areas cluster development for water conservation.
. Dedicated irrigation fund in NABARD of Rs. 20,000 crore.

In the budget, the Finance Minister said that the General Insurance Company will be listed in stock market. Since the multinational companies are
unable to create and increase the customer base they wanted to purchase the public sector insurance company to increase their customer base. If it
goes in that way even then this government will promote multinational company's products in public money.



All hopes for tax slabs were in vain. They have sprinkled water on the hopes of middle class Government employees. Tax on EPF is not at all
justifiable, because the money is saved by the employees for their future purpose. I request the Finance Minister to consider on these issues.

We have no doubt that this budget emphasizes on agriculture and industry sectors but the most important Education sector is neglected once again.

Infrastructure push is quite positive along with the visible thrust on farming, rural development and bringing the Agricultural Produce Marketing
Corporation (APMC) markets to an e-platform. We welcome the continuity of the MNREGA and Aadhaar schemes.

The expected doubling of farmers' income by 2020 is a good move and focus on development of roads and railways and the proposed new National
Highway projects are commendable.

The budget allocation of Rs. 35,984 crores for agriculture will indirectly fuel demand for Fast Moving Consumer Goods (FMCG) and have a trickle-
down effect.

Social sector schemes like cooking gas to rural women, crop insurance, interest subvention on agriculture loans and medical insurance to Below
Poverty Line (BPL) families will go a long way in increasing the standard and comfort of living of rural people.

Overall, subject to reading fine prints, the government seems to have taken steps in the right earnest towards balanced growth of rural and
corporate India. Focus on skill development along with an additional one crore or 10 million people to be skilled is a realistic target.

+*SHRIMATI V. SATHYABAMA (TIRUPPUR): I express my gratitude and sincere thanks to our beloved Leader Hon'ble Chief Minister of Tamil
Nadu, Puratchi Thalaivi AMMA for giving me this great opportunity to express my views on the Discussion on the General Budget 2016-17.

The Finance Minister has proudly announced that the growth of Economy accelerated 107.6% in 2015-16 and India is being hailed as a 'bright spot'
amidst a slowing global economy by IMF. Robust growth has been achieved despite unfavorable global conditions and two consecutive years
shortfall in monsoon. Foreign exchange reserves have touched highest ever at 350 billion US dollars. But whether these accolades can bring in
desired results in uplifting the poor and deprived people in the country is a big question.

The Union Minister has also said about the challenges faced by the Country due to the risks of further global slowdown and turbulence and additional
fiscal burden due to 7t Central Pay Commission recommendations and OROP. This will raise unwanted doubts in the minds of the People in Service
about the implementations of the 7t" Pay Commission and OROP.

The Government need to focus on priority sectors and I hope the "Transform India" have a positive impact on economy and the lives of the people.
Boasting on domestic demand, farm and rural sector, social sector, infrastructure sector employment generation and ensuring macroeconomic
stability are to be focused.

Agriculture is the backbone of our Country. The Union Government, in the process of building a corporate and Digital India, should not break the
backbone of the nation and farmers. The rural economy contributes around 50per cent of Indian Gross Domestic Product and is already showing a
sign of strain as government cuts the once-generous subsidies that shielded farmers and villagers. Agriculturists' income dropped nearly 50 percent
due to drought. They borrowed loan from banks for seeds and fertilizer, but now they don't know how to repay the loan. The well-being of farmers is



vital to the nation's prosperity.

Allocation for agriculture and farmers' welfare is Rs. 35,984 crore, which should have been much more. A dedicated Long Term Irrigation Fund will
be created in NABARD with an initial corpus of about Rs. 20,000 crore. Programme for sustainable management of ground water resources with an
estimated cost of Rs.6,000 crore will be implemented through multilateral funding. But this will be not enough to bring 28.5 lakh hectares under
irrigation. It is a welcome effort if 5 lakh farm ponds and dug wells in rain fed areas and 10 lakh compost pits for production of organic manure are
taken up under MGNREGA.

Soil Health Card scheme will cover all 14 crore farm holdings by March 2017, 2,000 model retail outlets of Fertilizer companies will be provided with
soil and seed testing facilities during the next three years to reduce the burden of loan repayment on farmers. A provision of Rs. 15,000 crore has
been made in the BE 2016-17 towards interest subvention and the allocation Rs. 5,500 crore for Prime Minister Fasal Bima Yojana and Rs.850 crore
for four dairying projects are inadequate. At this juncture, T would like to request the Union Government to allocate the funds for Tamil Nadu as
requested by our Hon'ble Chief Minister Puratchi Thalaivi AMMA for providing financial support to lakhs of farmers in Tamil Nadu affected due to the
damages and devastations caused due to floods.

Hon'ble Chief Minister Puratchi Thalaivi AMMA has urged the Union Government for the interlinking of peninsular rivers and for the nationalization of
rivers to facilitate economic development in the country. The Government has notified the special committee for interlinking of rivers, as requested
by our beloved Leader Puratchi Thalaivi AMMA. All the inter-state rivers should be nationalized so that water resources of the country are optimally
utilized.

The Hon'ble Chief Minister of Tamil Nadu, Puratchi Thalaivi AMMA had sought the assistance of the Union Government for implementation of the
Athikadavu-Avinashi Flood Canal Scheme at an estimated cost of Rs. 1862 crores which may also be sanctioned on a priority basis.

As per the announcement of the Hon'ble Chief Minister Puratchi Thalaivi AMMA in the Tamil Nadu State Assembly on 10.09.2011, the "Chief
Minster's Uzhavar Pathukappu Thittam -2011" is being implemented in the State of Tamil Nadu. The Governments has to provide and ensure
the best market price to farmers and I am sure the unified National Agriculture Market is working towards setting up a common e-market platform to
connect 585 regulated wholesale markets, thereby making India One food zone, One Country, One Market. This will immensely benefit our farmers in
getting fair and remunerative prices. Allocation of Rs.87,765 crore for rural sector is welcome. The Union Government has expressed that Rs. 2.87

lakh crore will be given as Grant in Aid to Gram Panchayats and Municipalities as per the recommendations of the 14" Finance Commission and
every block under drought and rural distress will be taken up as an intensive Block under the Deen Dayal Antyodaya Mission. This cannot be
achieved without the active participation of State Governments and respective local self Governments.

Allocation of Rs.38,500 crore for MGNREGS is really inadequate comparing to the volume of people participating in this mega-rural employment
assurance scheme. I am happy to know that 300 Rurban Clusters will be developed under Shyama Prasad Mukherjee Rurban Mission and 100%

village electrification by 15t may, 2018.

Implementation of Poultry Venture Capital Fund and Rural Backyard Poultry Development has led to highest ever egg production. In Poultry farming
too, Tamil Nadu stands tall and is the second largest producer and exporter of eggs in the country. More than 90 per cent of poultry or poultry
products exported from India originates from Tamil Nadu. At present, poultry concentration is in the poultry belts such as Namakkal, Erode, Tiruppur
and Coimbatore. The poultry keeping has evinced great interest among poultry farmers. There is a good potential for export of eggs, egg products
and frozen chicken meat from our State to Gulf countries, Russia, etc. Further, due to the changes in consumption behavior of the people in the state
towards des/ chicken and desi eggs, there is great scope for the development of backyard poultry.

The social sector including health care need more focus and the State Governments need to be supported adequately by the Centre. Allocation of
Rs.1,51,581 crore for social sector including education and health care —Rs.2,000 crore allocated for initial cost of providing LPG connections to BPL
families are welcome. I wholeheartedly welcome the Government's announcements regarding District Level Committees under the chairmanship of
senior most Lok Sabha MP from the district for monitoring and implementation of designated Central Sector and Centrally Sponsored Schemes.
Priority allocation from Centrally sponsored schemes to be made to reward villages that have become free from open defection will really encourage
people living in villages to construct toilets in all the houses as well as community toilets in every village.

The launch of National Rural Digital Literacy Mission is a recognition of the pioneering role that Our Hon'ble Chief Minister Puratchi Thalaivi AMMA
had played in launching and implementing the free laptop scheme for school and college students studying in Government and Government aided
institutions. It was intended as an effort to bridge the digital divide, which he Government of India has also now recognized. The introduction of new
Digital Literacy Mission Schemes for rural India to cover around 6 crore additional household within the next 3 years is good for the rural people. The
Rashtriya Gram Swaraj Abhiyan with an allocation of Rs.655 crore is welcome.

The Pradhan Mantri Jan Aushadi Yojana under which 3000 new medical stores selling generic medicines are to be set up is also very similar to the
Amma Marunthagam Scheme launched by the Tamil Nadu Government led by Our Hon'ble Chief Minister Puratchi Thalaivi AMMA., The launch of a
new Health Protection Scheme to provide insurance cover for poor families which require hospitalization is welcome. New health protection scheme
will provide health cover up to Rs.1 lakh per family. For senior citizens, an additional top-up package up to Rs.30,000 and the introduction of
'National Dialysis Services Programme' under National Health Mission through PPP mode needs appreciation and needs to be implemented through
State Governments only.

There is an allocation of Rs. 100 crore each for celebrating the Birth Centenary of Pandit Deen Dayal Upadhyay and the 350t" Birth Anniversary of
Guru Gobind Singh. In the same way, Rs. 200 crores should be allocated toTamil Nadu State for celebrating the Birth Centenary (1917-2017) of "
Bharat Ratna " Puratchi Thalaivi Dr. M.G. Ramachandran, founder of AIADMK Party who was the Chief Minister of Tamil Nadu for 3 consecutive
terms from 1977 to 1987.

Our Hon'ble Chief Minister Puratchi Thalaivi AMMA has consistently opposed Direct Benefit Transfer to replace subsidized commodities like food and



fertilizer with cash payments since the availability of these critical commodities is more important than saving on the subsidies. The New Urea
Policy-2015 has an objective of maximizing indigenous production and improving energy efficiency. Providing 100% neem-coated urea has not only
improved efficiency but has also helped in plugging subsidy leakages by preventing illegal diversion of subsidized urea to non-agricultural use. The
highest ever urea fertilizer production was achieved in 2015.

I would like the Union Government will allocate and ensure the supply of Urea, Fertilizers and other agro products at subsidized prices to Tamil Nadu
and other productive States, proportionate to the yield and production. In this regard, Tamil Nadu is entitled to more supply of subsidized Urea and
other fertilizers.

Allocation under Pradhan Mantri Gram Sadak Yojana has been increased to Rs.19,000 crore which will connect remaining 65,000 eligible habitations
by 2019. The stepped up outlay for the Pradhan Mantri Gram Sadak Yojana also responds to the request made by Our Hon'ble Chief Minister Puratchi
Thalaivi AMMA to the Prime Minister for a substantially enhanced outlay for this programme so as to ensure speedy completion of approved projects
in Tamil Nadu. I expect an early release of Central funds under this scheme.

"Stand Up India Scheme" to facilitate at least two projects per bank branch will benefit at least 2.5 lakh entrepreneurs. National Scheduled Caste and
Scheduled Tribe Hub to proposed to be set up in partnership with industry associations.

As a Member of Parliament from Tiruppur Constituency, I would like to request the Hon'ble Finance Minister to allocate financial support to common
effluent treatment plants so as to keep the competitive edge in the global garments market. The common effluent treatment plants (CETPs)
invented the unique zero liquid discharge technology and revived the Tiruppur garment export business to a level of Rs.21,000 crore. I once again

request the Hon'ble Union Minister to release Rs.200 crore as a special grant which had been already allocated under the 13t Finance Commission .
[ also request for service tax exemption to CETPs as the services is provided only to their own members.

I wish to record that the Hon'ble Prime Minister has assured action on Free Trade Agreement with the European Union. The FTA is a long—standing
demand from Tiruppur garment industry whose target is to double their export in three years. Nearly 35% of total ready-made garment exported
from India valued $8.56% billion in first six months of 2015-15 went to the EU. Tiruppur exporters had also pitched for agreement with Australia and
Canada. For Canada, garment exports from India have been in the range of Rs.1,400 crore for four fiscals now. The exporters project that national
garment exports will touch Rs.2.28 lakh crore by 2019-20 from the Rs. 1.12 lakh crore in 2015-16 if the trade deals with the three exporting
destinations are singed. This demand need a positive response from the Government.

SHRIMATI KAVITHA KALVAKUNTLA (NIZAMABAD): Sir, thank you for the opportunity.

We understand that Budget is a very complex exercise and to comment on the Budget is also not very easy. So, simply to simplify it, I would like to
lay down my analysis in three parts -- the good, the bad and the ugly. Since I am an optimist, I will start with the good part.

The proposal to do away with the distinction of public expenditure into both Plan and non-Plan from next Budget is a welcome move, but we just
hope that you will take the States into consideration so that the transition of accounting can happen easily. Particularly, the allocation of Rs. 38,500
crore for MGNREGA is a wonderful move. Since the international market is not very stable, we need to right now increase the domestic demand and
that is what the allocation for the MGNREGA aims at. So, I believe that this will serve the purpose and help the poor a little more.

A similar move is to increase the allocation of PMGSY to Rs. 19,000 crore, which is also a good move. My favourite is the increase or actually
doubling the amount in the Mid Day Meal Scheme from Rs. 3,377 crore to Rs. 8,578 crore. However, the States have to cough up more for the
matching contributions. So, that is a dampener, but nevertheless, the increase in the Mid Day Meal Scheme is an interesting thing.

The exponential jump in the allocation for New and Renewable Energy from Rs. 262 crore to Rs. 5,035 crore is very good. I am sure that the
country will go on a green path with this move. Infrastructure is the need of the hour and you have given a very generous Rs. 2,21,246 crore, which
should again help the country.

The Mudra Bank has performed very well in the last year. It has helped nearly 2,80,00,000 people who were almost the first generation
entrepreneurs from very small and marginalized communities. So, I hope that the Mudra Bank also gets much more allocation and support from you
this year so that it can help more people.

Another very interesting proposal that you have taken up in the last Budget was to take out Rs. 9,000 crore from EPF and PPF unclaimed amount and
to form a Senior Citizens Fund, which added a very humane touch to the Budget. I truly appreciate it from my heart.

Another good scheme to plug the subsidies is the PAHAL Scheme where you have actually networked around 15 crore consumers and who are now
directly getting benefit for their LPG subsidy.

You have been kind enough to give another Rs.2000 crore. You have said that you will increase it from Rs.2000 crore to more, if needed because this
is in respect of the health of the rural women. Apart from this, for the development of backward areas, you had given Rs.450 crore for Telangana.
You have promised much more. I hope, this year will see the release of the rest of the amount. I congratulate you and the junior Minister for keeping
up all the macro economic parameters, as you had promised last year.

M2, weit &t ara & orft, s wich & off arr aweft udsh There are five heads which I would like to discuss. One is that there is a confused policy and the
Government continuously keeps sending mixed signals to everybody. There is this jugglery of the heads which we see in terms of allocation. There is
also poorly monitored subsidy like fertilizer subsidy. There is zero focus on improving the facilities in the mega cities. There are incremental
advances. We have not seen any bold decisions. I shall substantiate my arguments.



About confused policy, why do I say this? Why did people give you such a historic mandate? It is because you promised stability, accountability,

clarity in policy, predictability in policy and an efficient delivery. But after two years and three Budgets, what do we see? We see only jugglery,

publicity, naare-bazi, hyper-nationality and not in touch with reality. Unfortunately, in short, I would say that what this Government presently suffers
from is a policy psychosis. If the earlier UPA Government was suffering from policy paralysis, this Government today somehow suffers from a policy
psychosis. I would certainly substantiate why I call it a policy psychosis. What do I mean by policy psychosis? My stated policy is something and my
action on ground is something else. I will give you an instance. You claim that you are a biggest advocate of cooperative federalism. My friend Shri
Jayadev just mentioned that from the last two years, States like Telangana and Andhra have been requesting the Central Government, as a part of

the 14™ Finance Commission recommendations, to relax the borrowing limits of the States by .5 per cent. You have not done that. Now you have
sent the FRBM Act completely for a review by the Committee. &1 amer 3t @dict & i as o va1 & States are not having that leverage or help from you.
You have also said o1 u.di, Raifelonssiomr vac @ war s¢ o1 wichl @@, Whatever needed will be done. But in the case of Telangana you did not announce
incentives. That is why, I say that your stated policy is something and your action on ground is something else.

Let us take the instance of taxation. Let us talk about the much talked about issue of Vodafone. When the issue had taken place in the previous
Government, you had always criticised the UPA Government. You have said that there is policy paralysis. But now, after two years, in your
Government, the issue has not resolved. To add to much more confusion, your tax person sends the notice again to the Vodafone. The Minister and
the Government simply brushes it off by saying

ag i1 2per2 3 a8t orn, w¢er 3 @ orm werer A @ wdtar F @ awan 3, but you take a call. You have a great mandate. You explain to the people that you want
to nail Vodafone and this is what you want to do. Or you say that you want to bail them out and this is what you want to do. Unless and until you do
not spell it out, things would not be clear. When you enjoy such a great support, I believe that you should take some great action. That is why, I call

it a policy psychosis.

And procrastination was never your forte. @ @ oot aswi en, amu wltsr 3aas a1 Awz s afée) There is one other important thing. We speak very high
of start-ups —Start-up India, Stand-up India and Digital India. gemoericft Sft o aga sc®d o 3 33 sowize oft fen em You have set up a corpus of
Rs.10,000 crore, which, of course, Shri Mahtabji disagrees with that. We are a pioneering country in the world to levy a six per cent equalisation tax
on the internet advertising cost. @& a1 uz stvae ayen? sevoie vadloric @lor waom 3?7 e am aren & Seurar @ 3) 3 U (RW @6 38 & [y Jerd am @t 3 2
e aliz gl aw D & 261 & You are the pioneering country in the world. None of the countries in the world is willing to do this. But you have done
it. amucht 2225 diferfl gw & s anuat vager ge 3 safem & derl & there is a policy psychosis in this Government, st sarr dor Aoeibaalier Aaes i aga g2
arerer A a2 28 3 Only one sector has been performing very well and that is the auto manufacturing sector. You have decided to tax them. None of
the auto manufacturing people are happy. Your stated policy is one. You say that you will support manufacturing sector but you tax the auto
manufacturing sector. That is where I say that there is a policy psychosis.

About falling rupee, this was a major promise by the NDA Government. Before coming to power, you said & sra uraz 3 amed o sierz 40 suu o @2 33,
Afdvor apft oY e eor a1 3, it will almost hit a century. a=iifes s ot am sngeft &, wiselar & @i 3 sener wwEE ol ) In the past three Budgets, we do not
see any concrete action proposed to take care of this issue. When a person in a village looks at the TV screen, 368 swrst 3 anen 2 &5 Sierz & aevtad Hue
Bl wen Acz A oK 3, e 67,-68 wue aw &l srn &) oY 30 ells1 ST AT ePr &) IAV @ A el oftor aurcn A wafl oft e & ordl Ram I would want you to address
that issue.

About One Rank One Pension, this was your stated policy. srasier 3t ugel smuar aser on @5 g1 Jren 3 M3 A dol I aot Uolal deamlel sHelldie a2 331, Afdver &1
aret 3 van o1éf gam You have clubbed it with the recommendations of the Seventh Pay Commission. s wist &1 arer aiefl 3, snuet @ar & ot Reron &, aiffrsore
12,000 @315 wue &, a2 12,000 @3 wue a1 wn 24,000 a3s wue & If it is for the honour of our countrymen, it is for the honour of our military #=t e 3
25 &t et 3 2raon wifde, famer A oy Kindly implement the One Rank One Pension.

I also spoke about the jugglery. This has been discussed in detail by the senior leader of the CPI. You claim that you have given for agriculture
Rs.87,500 crore. Out of this, you have taken out Rs.15,000 crore from the interest subsidy head and added it in the agriculture Budget. You are
saying that you have increased it. @ @iz Yo & srn 5 o v Sta 3 Froren sl gl o ¥ sren, b2 smust wal 5 v Fwen surer 3, Affver dan ol 3 ol
fsareil @1 aprre @536l arell swierd! @1, you are one of the finest minds in Indian politics today. amu3t 2l s 3 deft 3wfle ol ot waea da Arswen & @y 3
agd ard & ) Ay Ased o Aier Bt & 5 warer dtnn Aston v @IfiEfa Msen At aifde sl R vw Jfore @t aze Ao aifdy; Now from the block level, you
have come to village as a unit. You say that you will cover only one crop and not two crops. So, it is actually of not much use. You also talk about
doubling farm income by 2022. o1 2022 > 312 &3 Riatror Bt sorar agioft 3 a sy wefiweaz @t 12 gfrer atias A B 3 3 w2on u3en, Aot T a@
aIera 3, we grow in agriculture only under one per cent. There are lots of issues. I understand that. Is this a realistic estimate? I want to know about
it. aren <1 v aite Felleor @t o1l 35 SmeH, aiifs s ot 2022 E art @A § A @ e & R @t cler 2wt etz 2, Sediiver A, ae A, arsarr ARy anfte
8i91, aifdvor fRparmor o adf @1 adf 28 smeem; Unless you have a laid out plan as to how do you want to achieve this, it looks as though it will remain as a
slogan only.

I also spoke about subsidy and particularly fertilizer subsidy. You gave out Rs.72,438 crore as subsidy in 2015-16. In 2016-17, you are anticipating to
give away Rs.70,000 crore as subsidy for the fertilizer companies. & 2gor @1 arPIa o asdt § @5 Gaeaz 2015 3 we have tabled a C&AG Report,
which slammed the attitude of the fertilizer companies. a1 f¥0i¢ 3t smw-31w et srn & @5 ot A=l wrusflsr Adt &, a3 ysAe 8 @ swr 21, this does not
trickle down to the farmer. If it does not trickle down to the farmer, so& sroft aifeersh =il 2oft 3? & 2wt <fist 2wras2 9121 Yo croren 2 b anuet Rsammor @t Rortt
ordf fpem, amuot sraror @t ferft orét fisen, Aifdsor amuot seemferEd w1 srer ener fren 3) 531 anu arica 0fda @2 &, I want it to be proven wrong.

Secondly, any responsible and uniform thinking Government would focus on rural as well as urban areas. In India, we have only few mega cities like
Delhi, Mumbai, Kolkata, Chennai, Bengaluru and Hyderabad and maybe a few more to add. There was nothing ever said about these cities, apart
from the smart city plan. This will not suffice and this will not be enough to take care of these cities. There should be some plan and particularly
Delhi, being the Capital of our country feeft sit gardt oot 8, fecht uz anuasT 2erer wrasar o aifée) aeifts s asft g e s & people ask as to why the
Delhi is so bad. Why is the pollution so up? Why is there always traffic jams in Delhi? Just out of interest for the national Capital I have gone through
the records and I came to know that Delhi's share in Central taxes remained at Rs.325 crore starting from 2001 till date. I would request that since
Delhi is the National Capital, notwithstanding politics there should be some handholding for Delhi and the rest of the metro cities. We have just



witnessed floods in Chennai. eitdt ac<bt it arfyor 2t oreft & ot sgoed 3 oft Sfbes o A B, Barare i Al srera xrma & 8 ot 3, Aoord @ oft 2t a1ex 8, so, we
should be prepared. I sincerely request that a Disaster Response Fund should be established to take care of at least these mega cities.

I3, 3Ol 3l ) dalc 31, Ee asie 3 37 31 @olc 3 el el o 3 oidl & onbl A6t aa &) e @al &b e icl @ ekl 30 3l ARl 3y Jeaforl ot
wonforil @l ot Jems ot ol well @) Baerer &1 der miféror ol 721 s31 oMo oles 3 aga b & Koshish is for people who have to make a lot of effort to try.
But you have huge support, you have a great mandate. amuep! @ dies RBi3me don aifde) A= A cern & @ Sl ®1 a8 #n sl &6 grer! acmddiv feasit
adl 3, aevellt @1 ¥g Gl @6 qear e fodoll a3t &) Ul sdell dose e & dl amiifiorel @1 amu sl @5 snu uraz 3 & Do something. ...(Interruptions)
Yes, of course I will tell you. aer @von &, sa1 any 3 aft & forfrr wu 3 Acelt, ARpoer clell o die amue! fen 3, BEderst smum i 3 7 Rrb & & 72 sorbelt, Bent
dics 3R del &t srwea &) First example is monetary policy. sfoswrer wisaifdrmer @is st arer «r) You promised it in the last budget, ciféssr spft @ as
@it 3 &

#BIGe, o1 3 @Y 3t &Y iz Agcayul A 3 wiselAr b @iy 3, g wisoiidrer Rww & @y ¥ aal onbt axdt 3, Ao &2 vas Gu St Aerst i ordl amem &) I am a first-time
Member. &2 uw Uuz @#el 3 &t (a soan & 3z &1 e 9pR 9w, diol @ere et a1, o ot dics Biee sad v 3 aidl gan & Bringing back the black money,
everybody says this is a political thing. But nothing substantial has been done about it. One thing I have to say. If you do not take a bold move,
things can turn ugly. And that brings me to the ugly part of my list in the budget. f3nb <Y & fist &, sit 7151 391 @oie 3 aga gil owfl| ve A ¥iogy, el ot 3,
Al 33! acel [&=1, Iam! I-qis s, anuol wal &6 a8 3@ 3 ¥ioe s#liae aaclus el 33! o o & f&=m But you have given away Rs.6,11,128 crore as
a subsidy or tax incentives. st a3 @ derarer o 3, A=y el @ oft avar s R sREiS S5t @t Rcom A &1 oY anuer wer R o, 319 Aoene agron &) st
wes Yorrer oidl &) I will just read out. Diamond and gold industry gets Rs.61,126 crore whereas carpet industry, which also employs 30 lakh people,
only gets Rs.41 crore from your government. Petroleum products get Rs.41,128 crore. For drugs and pharma industry, my Hyderabad is very big in
pharma and in fact that is the only industry which has done very well in terms of export earning, you gave only Rs. 1,179 crore. Is there a rationale
for this? an oY seecitenic ar o wasald afsfosr, @ o goo Igrorar al s Ao aifdey

SHRI ARUN JAITLEY: Last time also this was referred. Let me just put this controversy to rest. What is the concession which you are talking about
for diamond and gold? Diamonds are not produced in this country. They are imported into India and our core competence is to cut them and polish
them. That is the principal trade. Technically speaking, when diamond comes in only for polishing, because it is entering the territory of India
customs duty is payable. But here it only comes for value addition, polishing. So, it goes back. That exemption from customs duty on the value of
diamond - because that diamond is not used in India, it goes out - is only a theoretical entry. What is India's contribution is only the polishing and
cutting of that diamond. If we say that just because you send diamond and gold to India we will charge custom duty on the whole value, these
40,000 or two lakh people that you say will all their jobs because nobody will send it to India.

It is only a technical entry. As far as carpet is concerned, carpet is manufactured in India. It does not come from outside. The thread does not come
from outside India. Diamonds come from outside the country. There is a temporary import which takes place, and then after cutting and polishing, it
goes back. That is how the difference is there. So, the notional entry of Rs 60,000 should not persuade your argument to a misunderstanding that it
is a bonanza given. If you start charging them custom duty on the whole value, nobody will send a single diamond to India for cutting and polishing
and the whole of Surat will be unemployed.

offercll wfaren weradsaem: 3 Yo aidl s 2@ § 5 2y @1 an Rl a1 wa @A, F ot Bib scren s 2@ § 6 et St awn 3, suar Ganflez aen §) F3 et wa o
a6 g vel &, aftpar apr pharma industry is earning so much from exports, why don't you give more benefit?

SHRI ARUN JAITLEY: Surat has a very large number of Telugu workers also.

SHRIMATI KAVITHA KALVAKUNTLA: Sir, I know Telangana people are there in Surat and the interesting thing 5 ser 25 e sreis @ 30 df ow oxi
& e 25 e Sarersa 9 oft i o) ) 1 am just trying to understand.

HON. CHAIRPERSON: Please conclude now.

SHRIMATI KAVITHA KALVAKUNTLA: Sir, I have just one issue. The second and the last thing in my list, which I feel is the ugliest of all, is the Non-
Performing Assets. Have we taken any good action? We have not. gaet i i foen & o5 gandl aifza & 2mr01, st ones B oftd 3 o wor.dl.u. avzor @t 8 &,
& oY 1T £t a1z A ansIeper BRI dlell S 26T 3, Usal 3RSl &l dler A b Bogearel Al AT w1 J9r 3 A gy et oft Y 3, 21 ciger 3 sz fivw s F) A awft A waor
@t & fop feogearr 203 @1 ordl, 12t wr St 3) Dt aerar 3 oitan el o difdm ariifes fisd Gt ardiar 3 aaf e 2 eft s ufdgere vordhe, ¥ @i 3, I don't want
to take his name because he is a Member also. dfésar @5 & za1 em, But that did not definitely send a strong and good message about your
Government. So, these are the good, bad and ugly aspects of our Union Government. @1t ciree df vep &t 81t 2t dfep Jomme defie waor &) faseft ot smum,
ATUeht DT Dl vsarsA Aol &

"8i13 fisen e arar,
I T FIT T & e,
AT &) TS 31 Al ST,
Stere g 22t & wal 33 81 a1
I & aneft oft Sterer Jras &,
Reazrefta 25 sy a,
oral oo it s oft aorar
fiss o1 glen s, wel @ Jer-209)"

*SHRI K. PARASURAMAN (THANJAVUR): I place some of my suggestions on the General Budget 2016-17 on behalf of our Hon'ble Chief Minister of



Tamil Nadu, Puratchi Thalaivi Amma.

On the day of submission of this budget, it had created a large amount of expectations amongst all people especially middle and poor class people.
We had a thrust of expectations that at least the present budget should be a tool of controlling the food inflation in the country. But I had witnessed
on the day of submission of this Union Budget 2016-17 that at the time when the Hon'ble Minister of Finance started the speech, the National Stock
Market became hot and busy particularly the prices of manufacturing sectors moved upward. Accordingly, we can understand that this budget is a
boon for commercial sectors, big companies and corporate sector but not for the common people.

India is currently the fastest growing economy in the world, but the growth is not translating itself into jobs and welfare benefits for the people of
the country at the desired level. Sustaining growth momentum, while managing myriad fiscal and macro-economic challenges and meeting the
considerably heightened expectations of the people of the country was the complex task before the Finance Minister.

Unlike in past years, Plan expenditure has actually been increased in the Revised Estimates for 2015-16. This would hopefully ensure that the
releases to State Governments for scheme expenditure would be speeded up before the end of the current fiscal year. I am happy to note that the
Finance Minister has accepted the suggestion that I have repeatedly made to do away with the Plan and Non-Plan distinction with effect from 2017-
18 onwards and focus instead on the revenue and capital outlays. This is a much needed reform.

We are aware that Agriculture contributes nearly 1/6to our national GDP and majority of the people are involved in the various farming activities.
You would accept that this field should be developed according the rapid increase of population. There is biggest challenge in front us to get self-
sufficiency in agricultural production in the coming years. In this regard, I welcome the proposal of the government for doubling farm incomes in five
years which is a laudable objective, but it should be done in real terms. To make agriculture profitable and to double the income through agriculture,
it is pertinent to encourage both public and private investment in agro technology development and creation and modernization of existing agri-
business infrastructure.

In this connection, I would like to remind Hon'ble Minister about his announcement made in last year's General budget. It was informed that the
government will establish institutions like Indian Agricultural Research Institute with an initial sum of Rs.100 crore as well as an amount of Rs. 100
crore for setting up of Agri Tech Infrastructure Fund for the advanced development of agriculture.

So, I request hon'ble Minister to inform about the present status of Agri Tech Infrastructure Fund and kindly develop such kind of research institute
along with additional allocation for the Agri Tech Fund in all states. Because the objective of doubling agricultural profit as well as production could
be achieved only through input of advanced technology and new system of crop cultivation. The research institute should also take action to discover
the vanished traditional crop varieties once were under cultivation in the country, especially in the state of Tamil Nadu. I am sure that the vanished
traditional crop varieties would be a boon to the Indian agriculture during the period in which the climate change is biggest threat to the community.

As far as the post harvest infrastructure is concerned, we cannot deny that the country is still lacking in the development of post harvest
infrastructure which in turn leads to wastage of agricultural products particularly in godowns of Food Corporation of India. At this moment, I would
like to bring to the notice of the government that under the dynamic leadership of our Hon'ble Puratchi Thalaivi Amma, various steps have been
taken in the state of Tamil Nadu to develop post harvest infrastructure.

In order to reduce post harvest losses, construction of 88 modern storage godowns with capacity ranging from 2,000 MT to 10,000 MT and 70 cold
storage units each with the capacity of 25 MT have been taken up in the last four years in Tamil Nadu. In view of this, I urge the government to
increase the annual allocation for the upgradation and establishment of scientific godowns under FCI in the places where agricultural production has
been earned at large amount every year.

I welcome the importance given by the government for expanding the area under irrigation. However, my concern is that focusing allocations under
the Pradhan Mantri Krishi Sinchai Yojana towards uncompleted projects under the Accelerated Irrigation Benefit Programme (AIBP) would repeat the
old error of skewing the fund allocations towards States which have a number of major and medium irrigation schemes pending completion, while
depriving States like Tamil Nadu of funds, as they have already virtually exhausted the surface water irrigation potential.

The expansion of the Soil Health Programme and the Soil Card Scheme by the Government of India would be more beneficial to enhance the quality
of soil across the country. I am very happy that it is recognition of the efforts launched by our Hon'ble Puratchi Thalaivi Amma who pioneered the Soil
Health Card programme in the state of Tamil Nadu. The country has now been harvesting the impact of excessive use of chemical fertilizers and
pesticides along with various kinds of inorganic inputs. Besides affecting the quality of soil converting into barren quality, excess use of chemical
inputs leads to various kinds of diseases. Therefore, the government should not only develop soil health programme but also give more importance
to prevalent usage of organic fertilizers across the country.

The Pradhan Mantri Fasal Bima Yojana is a welcome initiative but the budget allocation of Rs.5, 500 crores appears grossly inadequate. The stepped
up outlay for the Pradhan Mantri Gram Sadak Yojana is a result of continuous request made by our hon'ble Puratchi Thalaivi Amma to the Prime
Minister for a substantially enhanced outlay for this programme to ensure speedy completion of approved projects taken up in Tamil Nadu. In this
regard, I thank the government and urge for an early release of Central funds under this scheme.

The launch of the National Rural Digital Literacy Mission is a recognition of the pioneering role that our hon'ble Chief Minister had played in launching
and implementing the free laptop scheme for school and college students studying in Government and Government-aided institutions. It was
intended as an effort to bridge the digital divide, which the Government of India has also now recognized. I welcome the announcement of the
scheme to cover 5 crore poor families with LPG connections, aimed at reducing domestic drudgery. It is the same objective with which the
government of Tamil Nadu has implemented the scheme for distribution of Fans, Mixies and Grinders to households in the State. I urge the
Government to ensure that the beneficiary identification under the subsidized LPG scheme is done in such a way to ensure that States like Tamil
Nadu which already have a sizeable coverage under LPG connections are not left out, since the families that still do not have such connections in the
State tend to be amongst the poorest.



I also welcome the Pradhan Mantri Jan Aushadi Yojana under which 3000 new medical stores selling generic medicines are to be set up and it is very
similar to the Amma Marunthagam Scheme launched by hon'ble Puratchi Thalaivi Amma in the state of Tamil Nadu. But at the same time, I would
like to register my objection on the decision of the Central Government in fixing additional excise duty for the import of essential medicines especially
cancer medicines. The government had recently listed several important medicines under the list to be imposed excise duty. This step may lead to
the excessive cost of those medicines as well as encourage emergence of fake and sub-standard quality of medicines in the country. Therefore, the
government should abolish the import excise duty on life saving drugs.

The launch of a new Health Protection Scheme to provide insurance cover for poor families which require hospitalization is welcome. This scheme is
very similar to the Chief Minister's Comprehensive Health Insurance scheme which is under implementation in Tamil Nadu since 2011. I earnestly
request the Government of India to converge their new scheme with the Tamil Nadu scheme of health insurance. This will not only enable smoother
roll out of the Central scheme in Tamil Nadu, but also reduce overlap and administrative burden.

I welcome the launch of several schemes to sustain the impetus in the education, skills and job creation area. I would urge the Government of India
to consult the States in the design and implementation of these initiatives. The provision for the Rashtriya Madhyamik Shiksha Abhiyan (RMSA) at
Rs.3,700 crores is very inadequate.

The proposal to develop a National Career Service Platform into which the State Employment Exchanges will also be linked is a welcome measure.
As far as the proposal to draft a new model Shops and Establishments Act is concerned, I would request that State Governments and other
stakeholders should be consulted before a draft is finalized.

The performance of National Highways Authority of India in Tamil Nadu is still somewhat wanting and needs to be improved with greater co-
ordination with the State Government and greater sensitivity to state specific issues. I am concerned about the proposal to privatize the Road
Transport Sector through a Central legislation by amending the Motor Vehicles Act. Encroachment of powers of State Governments by this proposed
legislation is not acceptable.

In the area of FDI policy, the proposal to permit 100 per cent FDI for marketing food products produced in India appears to be a backdoor entry for
FDI.

I welcome the announcement of providing Rs. 25, 000 crores to recapitalize public sector banks and the assurance to provide further funding if
required. This will enhance confidence and enable greater lending and spur economic activity. But at the same time, the government should take
actions to protect nationalized banks from bad loans.

It is unfortunate that the Finance Minister has not eschewed the tendency to levy cess and surcharges on various items of central taxes which are
not shareable with the States. The levy of Krishi Kalyan cess on Service Tax, the infrastructure cess on Excise Duty on vehicles, the doubling of the
Clean Environment Cess on coal and lignite and the levy of a surcharge even under the new tax compliance schemes are retrograde measures and
ways by which the Centre is trying to avoid sharing its tax proceeds with States. I strongly deprecate this practice.

Already, the government of Tamil Nadu has been unfairly treated by the Fourteenth Finance commission with a drastic cut in the horizontal share
from 4.969 percent to 4.023 percent of the general shareable tax pool and from 5.047 percent to 4.104 percent of the service tax pool. The criteria
adopted by the commission are neither fair nor progressive as efficiency and fiscal discipline have been totally ignored to the detriment of well
administered states like Tamil Nadu which are known for their prudent fiscal management.

The proposal to treat assignment of spectrum usage as a service and not as a sale of intangible goods also eats into the tax base of State
Governments, while enhancing the base of the Government of India. However, on the whole, the tax proposals in the Budget are regressive. There
are Direct Tax concessions amounting to Rs. 1060 crores mostly due to Corporate Income Tax concessions, while indirect taxes worth Rs. 20,670
crores have been levied, which come on top of the periodic increases in central excise levies on petroleum products which have seen an overall
increase in yield of more than 90 per cent in the first 10 months of the current fiscal year as per the Economic Survey. This is a regressive approach
which cannot be supported.

I feel it is my prime responsibility to list out some of long pending demands of my constituency for the kind consideration and early sanction of the
Central Government.

I request the Government to initiate necessary action for establishment of a new kenderiya vidhyalaya school in Pillaiyarpatti at Thanjavur District.
The district administration have been provided ten areas of land, temporary building at free of cost will be provided till a permanent school and 50%
percent residential accommodation for the staff as per the norms.

It is a matter of great worry that there is no IT Park in Thanjavur District. Approximately 50 thousand engineering graduates passing out every year
run the risk of not getting a job at all. I urge upon the Hon'ble Union Minister to immediately set up IT Park in Thanjavur.

I request our Hon'ble Minister to take the necessary steps to start a sea transport link service from Chennai to Nagapattinam or Karaikal by using
small ships and ferry boats.

Thanjavur district is one of the top three districts of Tamil Nadu which produce larger quantity of coconut products. The headquarters or its centre
could be established in any one of the top three districts of Tamil Nadu where we have the largest cultivation of coconuts. As the farmers of
Thanjavur district do not know about the schemes of the Board, they are deprived of the benefit of Coconut Development Board. I request our
Hon'ble Minister kindly establish the centre of the Board in Thanjavur immediately.

Folk artists entertain people but they live in a sorry state of affairs. Only when the standard of their lives are improved, these folk art forms can
survive the test of time. Poverty-stricken folk artists are forced to find alternate jobs to earn their livelihood. There is a sense of fear that their
pathetic living condition would affect the folk art forms leading to their extinction. I urge upon the Hon. Member for Culture to set up a Central
Welfare Board for folk artists so that they can live with dignity and take forward various folk art forms to posterity.



A stadium at a cost of Rs. 6 crore has been constructed at Vaduvoor village of Needamangalam Union of Thiruvarur district. I humbly request the
Union Government to allocate an additional fund of Rs.2.5 crore approximately for timely completion of this project.

Post Office in Needamangalam at Thiruvarur district is functioning in a rented building for the last 40 years. Since, there is availability of land, a new
and own building should be constructed. Post Office in Orathanadu at Thanjavur district is functioning in a rented building for the last 60 years. Since,
there is availability of land a new and own building should be constructed for Orathanadu Post Office.

I request that Hon'ble Minister for Culture for allocation of funds for carrying out of 22 restoration work. 2 have been sanctioned already and the rest
of 20 regarding Sri Brihadeswarar Temple-conservation work of Lower Moat wall of Sivaganga Temple Little Fort, Thanjavur to be undertaken at the
earliest. I once again request to allocate the funds for that purpose on priority basis.

I request the Hon'ble Minister of Urban Development to allocate sufficient fund this year regarding provision of centralized parking in Thanjavur and
upgradation of Moat of Thanjavur Big Temple in Tamil Nadu.

). The Tamil university functions as a high-level research institution in Tamil language, Literature and Culture and imparts education and research
simultaneously. I request the Hon'ble Minister of state to forward a proposal for kind perusal and request yours goodself to sanction a special grant
of Rs.17.63crores towards the protection and improvement of eco-environment of the Tamil University campus.

.. I request the Union Government to allocate funds for extension of the world famous Thanjavur Saraswathi Mahal Library which is more than 300
years old.

\. Thanjavur is the granary of Tamil Nadu which is located in the Cauvery delta region. The Big Temple is one of the UNESCO Heritage site located in
my Thanjavur constituency. Regularly, more than five hundred people are visiting the temple every day. So many public representations have been
received requesting the Subway or Over Bridge in front of the Big Temple to avoid crowd in traffic. I request the Union Government to allocate funds
to construct the subway or over bridge in front of Big Temple.

). Farmers are the backbone of our country. Heavy rains, drought, fog and diseases affect the standing crops before harvest and as a result of this, the
farmers face hardships. I urge that Union Government to spread awareness among the farmers about the crop insurance schemes so that their
livelihood will be protected.

k. I urge the Union Government to set up storage house with the facility of dryer with stockings of agricultural produce in the delta regions including
the Thanjavur constituency and such store houses would be more fruitful during rainy seasons with highest preservation of agricultural produce.

». Hon'ble Minister for Civil Aviation may be aware that the Airport at Thanjavur was operating the service previously. I urge the Ministry of Defence to
take necessary action for re-functioning of airport.

. I request the Hon'ble Minister that the GA Canal Project of Rs. 2610 crore is under the consideration of the Government. I request to kindly sanction
and initiate the work immediately. Due to this project, 2 lakhs farmers will be benefitted. If you sanction the projects, farmers will remember you
and heartfelt forever.

". I urge the Hon'ble Minister of Road Transport that adequate fund should also be released for Thanjavur to Pattukottai and Pattukottai to Karaikudi
National Highway Road.

5. I request the Hon'ble Minister for Human Resource Development for issuing orders for construction of additional classrooms along with auditorium
both in Serfoji Arts College, Thanjavur district and Rajagopalaswamy Government Arts of College, Mannargudi, Thiruvarur district.

). The Southern Cultural Center is located in Thanjavur in Tamil Nadu and it is working ceaselessly for the welfare of artists of all spheres. Union
Government should allot funds for repairing the buildings at this centre which are in dilapidated condition besides constructing a compound wall. The
old aged artists should be given old age pension through the assistance of the central government.

). Adeguate funds should also be released for constructing an auditorium for the Thiruvaiyaru Music College in Thanjavur district.

.. Vaduvoor Lake in Needamangalam Union of Thiruvarur District is in the control of Department of Forests. Thousands of birds from different part of
the countries come to this lake. More than thousand farmers are benefitted through this lake every year. Union Government has announced this
place as a bird sanctuary. Watch towers in this place needs renovation and more watch towers should be set up for the benefit of thousands of
tourists who visit this sanctuary. Union Government should allocate funds for de-silting work in this lake which can benefit more than 2000 farmers of
this area.

!, The Punnai Nallur Mariamman temple is a Hindu temple located at Thanjavur in the state of Tamil Nadu, India. The temple of goddess Mariamman is
one of the famous temples around Thanjavur district. The goddess cures her devotees of all physical ailments. A charismatic yet considerate form is
seen here. Mud replicas of the different parts of the human body are placed in the temple as an offering and pleading the mother for cure. In the
month of 'Purattasi' (September-October) the Floating Festival (Theppam) takes place in the holy tank located at the temple. Brahmotsavam takes
place in the months of 'Adi-Avani' (August). Navarathri, Mahasivarathiri are the famous festivals celebrated here. I urge Union Government to dredge
the surrounding areas and to allot sufficient funds to make it as a tourist destination.

1. As the National Highways Road covering Thanjavur to Kumbakonam to Vikravandi work will be delayed due to tender, I request the Hon'ble Minister
kindly issue the tender to start the work immediately as it is very essential.

L. The Thanjavur city already have the basic foundation for any grand super specialty medical research and outreach institution in the Thanjavur
Medical College Hospital which has churned out hundreds of medical professionals to serve the public in the past 50 years. Importantly, qualified and
experienced medical professionals might find it easier to base themselves in Thanjavur where professional experience sharing could add to their



advantage. Continuing medical education and virtual medical facilities have taken deep roots here. I request the Government to please consider the
suggestion and recommendations made by the committee for setting up of AIIMS at Sengippatti-Thanjavur of my constituency.

. There are 419 High and Higher Secondary Schools functioning in Thanjavur district. Out of 419, approximately one third of the students are willing to

join polytechnic college, as the courses will have more practical and these are more application oriented. I therefore urge upon the Hon'ble Human
Resources Development Minister for establishment of New Central Polytechnic College in Thanjavur immediately for the students who want to join

jobs quickly after 10™ standard.

. Thanjavur is the granary of South India. In Thanjavur, coconut, banana, groundnut, black gram and green gram are grown in large scale besides rice

production. Thanjavur and its adjoining five districts of Tamil Nadu are wholly dependent on agriculture and agro-based industries. As the economy
of these districts is primarily dependent on agriculture, the need for an agricultural university becomes important. I urge upon the Hon. Union
Minister of Agriculture to immediately set up Central Agricultural Univeristy in Thanjawur.

In short, even though several shortcomings are seen in this Budget, I accept that some areas like agriculture, crop insurance have been given
priorities by the government. However, I am also happy that I use the opportunity to list out some of pending projects relating to my Thanjavur
Constituency and I once again urge the government to give importance for early completion of these projects with adequate fund allocation.

*SHRI RAMESHWAR TELI (DIBRUGARH): I support the Union Budget, 2016-2017 presented by Hon. Finance Minister Shri Arun Jaitleyji. The Budget
which is growth oriented and pro-poor is undoubtedly a historic one. Allocation of funds for various schemes will benefit every section of society. The
all inclusive, balanced and growth oriented Union Budget with its focus on both rural and agricultural sector on one hand and infrastructure on the
other, will change the lives of our people to a great extent, which is indeed a commendable effort on the part of the Government. To ensure
development of rural economy and for the upliftment of the poor and the downtrodden, Government has taken a slew of measures. These measures
will definitely boost the economy of the poor. The Pradhan Mantri Krishi Sinchai Yojna which will bring 2.85 million hectares of land under irrigation is
a laudable step that would not only increase the productivity of the farmers but at the same time it will also give much needed succour to the
farmers. To subsidize farm loan repayment, a provision has been made for interest subvention, which is a welcome step. An increase of 11% in the
budgetary allocation made for the rural job schemes MGNREGA, rural electrification under Deen Dayal Upadhyaya Gram lyoti Yojna with an
allocation of Rs. 8,500 crore which will electrify 18,500 villages by 2018, allocation of funds amounting to Rs. 2000 crore for providing LPG
connections to the women members of poor households, schemes to train one crore youth over the next three years under the Ministry of Skill
Development and Entrepreneurship to give a push for job creation, Prime Ministers' Fasal Bima Yojna are some of the ambitious schemes announced
by the Finance Minister that will certainly go a long way in ameliorating the conditions of the poor and the needy. I extend my heartfelt thanks to the
Hon. Finance Minister for presenting a pro-poor and a people friendly Budget. Thank you.

#SHRI P. KUMAR (TIRUCHIRAPPALLI): The Budget presents a total receipts of Rs. 19,78,060 crore for 2016-17, which was Rs. 17,85,391 crore in
the RE for the current year. This includes a revenue receipts of Rs.13,77,022 crore for the next year, compared to Rs. 12,06,084 crore for this year.
The Hon. Finance Minister presented a Revenue Expenditure of Rs.17,31,037 crore and compared to the Revenue Receipts, there is a shortfall of
Rs.3,54,015, which is the deficit. Comparing the total expenditure figure of Rs.19,78,060 crore, with the Revenue Receipts, recoveries of loans and
other receipts, there is a Fiscal deficit of Rs. 5,33,904 crore, which comes to 3.5% of GDP.

There is a welcome measure in the Budget, in the sense that there is an increase in the Revised Estimates for the current year in the Plan
Expenditure, which was not the case in the earlier years. Since there is an increase in Plan Expenditure, we, from the State of Tamil Nadu, expect
that adequate additional allocations will be made to the State Governments during the current year itself.

The Finance Minister also made a departure from the past practice. He put an end to the distinction of Plan and Non-Plan expenditures from
2017-18, which was one of the suggestions made by the Chief Minister of Tamil Nadu, Dr. Amma.

The Budget at a Glance presented by the Hon. Finance Minister testifies that out of one rupee of the Centre, the States get only 37 paise,
which includes "share of taxes and duties, Plan and Non-Plan assistance". The rest 63% is apportioned by the Centre, in one form or the other. With
this meager share of 37%, the States are to manage its plans and programmes.

Coming to the fiscal deficit figure of 3.5%, I have to mention that the Centre finds other ways and means to mop up additional resources, to
keep this figure down. To say one example, the Centre resorted to increasing the excise duty on petrol and diesel, several times during the last year.
Whenever there was a reduction in the international price of crude, the Centre did not pass it on to the consumers, but it adjusted it by increasing
the duties. By this, the Centre got huge revenues for adjusting it in the fiscal deficit figures.

I would like to reiterate the point that any increase in the petroleum products leads to cascading effect on prices of other essential
commodities and also an increase in inflation. The Government has to ponder over this and take necessary corrective steps so that the common men
are not burdened.

The Government tom-toms that there is an increased devolution to States by 55%, as a result of the 14" Finance Commission's

recommendations. But as far as Tamil Nadu is concemned, our State has been badly hit by the reduced allocation due to the 14" Finance
Commission's recommendations. The criteria fixed for net allocation to States go contrary to the wishes of the States like Tamil Nadu and



progressive and people-friendly States should not be allowed to suffer due to such criteria.

For the social sector, there is an allocation of Rs.2,000 crore for providing LPG connections to the BPL families. While I welcome this, I request
the Government to ensure that States like Tamil Nadu are not left out, which are already implementing this scheme very efficiently, as demanded by
the Chief Minister of Tamil Nadu.

Here, I would like to seek a clarification from the Hon. Minister regarding extending PNG pipelines to the southern States, which is a cheaper
and a cleaner fuel. If PNG is extended, the Centre could even get rid of the subsidies connected with LPG. I want to know the status of the plan to
extend the PNG pipelines to southern States.

Connected with this, is the issue of laying of gas pipeline project by GAIL. The present alignment of laying of gas pipeline in Tamil Nadu goes
through seven districts viz. Tirupur, Erode, Coimbatore, Salem, Namakkal, Dharmapuri and Krishnagiri. This would cause irreparable damage to the
agricultural and residential properties. This project would adversely impact lakhs of mango, jackfruit and coconut trees which are grown in those
areas. I would also like to draw the attention of the Government to the provisions of Section 7(i) of Petroleum and Minerals Pipelines (Acquisition of
Right of User in Land) Act, 1962, which states that no pipeline shall be laid under lands which were used for residential purposes. Moreover, this
alignment could as well be shifted to areas along the National Highway, as is being done in the State of Kerala. This demand was explained by the

Chief Minister of Tamil Nadu, in the letter addressed to the Prime Minister of India on 8" Februray 2016. Hence, I request the Centre to intervene in
the matter and shift the alignment to the areas alongside National Highway.

In education sector, the Finance Minister proposes to open 62 more Navodaya Vidyalayas. Though I welcome this initiative, I would like to
suggest to the Minister to recommend to the Ministry-concerned to open at least one Kendriya Vidyalaya in each district of the country.

Though the Hon. Finance Minister increased the focus in quality of education in SSA, the funds under SSA have been decreased by the Centre
unilaterally. The funds of SSA are shared between the Centre and the States in 65:35 ratio. The Human Resource Ministry of the Govt. of India was
supposed to give 65% as Centre's share to the States. But it had granted only 50% as Centre's share to Tamil Nadu, last year, citing the enhanced

devolution of tax resources to States as per recommendations of the 14t Finance Commission.

But, it is pertinent to point out that State Government of Tamil Nadu, under the able leadership of the Hon'ble Chief Minister, Dr. Amma, is
working towards ensuring access to free education for children and it is a pioneer in formulating various programmes for effective implementation of
RTE Act.

Moreover, it is needless to say that the expenditure on SSA is met from out of the education cess. It is a known fact that the revenue from
cess and surcharges are entirely appropriated by the Centre and not shared with the States. That being the case, it is unfair and unjustified to
reduce the Centre's share of funding for SSA. When the Hon'ble HRD Minister assured the House that the sharing pattern will not be changed, this
sudden change of sharing pattern jeopardizes the implementation of SSA in Tamil Nadu.

So, I request the Government to clarify the position why the sharing pattern was changed, especially in view of the fact that SSA is being
funded from education cess.

Coming to the aspect of 'cess' in this Budget, the Hon. Finance Minister has imposed and increased 'cess' and 'surcharge’ on various Central
Taxes, knowing fully well that they are not shareable with the States. He imposed a levy of Krishi Kalyan Cess on Service Tax, infrastructure cess on
excise duty on vehicles, doubling of Clean Environment Cess. By imposing such cess and surcharges, the Centre is avoiding sharing them with the
States, and apportions the entire money with itself. Hon. Chief Minister expressed her opposition to this move, through a letter to the Hon. Prime
Minister, in this regard.

For the rural sector, there is an increased allocation and we welcome it— be it Grants-in-aid to Gram Panchayats and Municipalities, be it
allocation to MGNREGS.

In the case of relief to income tax payers, he belied the expectations of the middle class, which is a major chunk of people who contribute to
Centre's revenue from income tax. Middle class income tax payers expected something more from the Finance Minister, especially when in this year,
the Government will be implementing the recommendations of the Seventh Pay Commission, which will lead to increase in the pay structures of
Central and State Government employees.

0On the whole, the Budget has not inspired and motivated many segments of our country and it belied the higher expectations of the people
and it totally lacked flavour.
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"This is a serious, sober Budget that preserves India's most treasured asset in a turbulent world — macro-economic stability.”
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"Our first cheer goes to the Government for showing admirable restraint by sticking to the fiscal consolidation path. Our second cheer
goes to the comprehensive set of measures announced in the Budget which are likely to support a more balanced growth trajectory.”

This was in a newspaper by a very well known columnist. All of you know him well. His first line in his column is:

"In the face of threatening global financial squalls the Budget provides credibility, a steady course for steering the economy and
welcome improvements in tax administration.”
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HON. CHAIRPERSON: Is it that you want to clarify on some important points?
...(Interruptions)
SHRI JAYANT SINHA: I want to address only the important points that have been raised so far. ...(Interruptions)

ugelt ant o ue 2 fp ver.dh.ost. ur aen Rear srn &, uferas Jaes dau & e aen feen sen & The hon. Member had said we needed to take some bold actions
in this regard. I wanted to reassure her and other hon. Members that indeed we have done so.

I want to touch upon the fiscal management briefly. After that, I would let hon. Members continue.

Let me speak about the bold steps we have taken as far as the public sector banks are concerned. When we inherited the economy in May, 2014, it
was already clear that we had a set of stressed assets that were arising from the large number of stalled projects that had accumulated during the
UPA Government's time. These projects were stalled because of a number of policy failures and policy paralyses that the UPA had demonstrated. In
a way, they were also representative and illustrative of an environment of crony capitalism that existed during the UPA time. So, when we started to
look at the set of stalled projects, we recognised at that point that we needed to take action in three different ways.

First, we needed to address the underlying stress in many of these industries which had arisen due to policy paralysis and we did that. Secondly, we
needed to make sure that we understood exactly where these stressed assets were and what the extent of those stressed assets was at a systemic
level was so that we did not create any challenges with respect to systemic stability. Thirdly, we had to equip the banks to be able to go through the
resolution process and deal with these stressed assets. This required considerable amount of bold policy action which we demonstrated in many of
the industries which were facing stress.

As we have explained over and over again, for example if you look at the power sector where the discoms were running huge losses we had to put in
place the UDAY Programme so that we could deal with the losses in the power sector in various States so that we could start to heal the power
sector as well. The power sector was also dealing with problems with coal allocation and problems in terms of power transmission between North
and South. We addressed all these problems at a policy level.

When you look at the steel industry, the market was being flooded by low cost imports from around the world. We immediately acted on that
through safeguard duties and further acted on it through the imposition of a minimum import price. So, we did that as far as steel is concerned.

Similarly, in the textile industry, we amended the Textile Upgradation Scheme and made it possible for a capital subsidy to be available for our textile
industries so that stress would be relieved in that industry as well.

As far as the road sector is concerned, there were a host of reasons why there were no bidders for many of the tenders we were putting out and a
number of stalled projects existed in the road sector. We had to address that through swift and decisive policy action which we have done. All hon.
Members know that the speed of execution and speed of awarding road projects has gone up dramatically. It is evident in front of the entire world.
Everybody accepts that.



We addressed that through policy action. That was the first set of things that we did to ensure that the lot of the stress that was coming on to the
banks because of policy failures, because of inaction on behalf of the UPA Government was addressed as quickly as possible. That is a very decisive
set of action we undertook as far as policy making is concerned.

The second very important thing that we had to do was to really understand the extent of stressed assets across the systems. As the hon. Members
know well that there are many banks which are lending individually to many companies and the extent of stressed assets across the system was not
possible to understand until we built a data base, which the RBI then did to be able to understand exactly what the stressed assets were across the
entire system, both public sector banks and the private sector banks. So, we did that. We conducted the Asset Quality Review. Government along
with RBI and the banks worked very closely to understand in the last six to nine months what the stressed assets were across each bank, across
each sector and across the entire system as well. We completed the Asset Quality Review in the last two or three months so that we could
understand how these assets had grown, where they were and in which industry they were. We have completed that. We know where the stressed
assets are. We have transparency and recognition around that. We know that the number is around eight lakh crores. The good news is that we
have seen that this number has now stabilising and we now put in place appropriate policies for the banks themselves to recognise and classify
these stressed assets. That was the second very important thing we did as far as the banks are concerned.

The third very important thing, you have seen results of this in the newspapers every day, that we have done is we have equipped the banks through
the data base, through the joint lending forum, through the Corporate Debt Restructuring process and a new process that was introduced by the RBI
which is the Strategic Debt Restructuring process to swiftly take action as far as the resolution of these NPAs are concerned. I would like to let the
hon. Members know that if you open the newspapers today and you look at the companies that are monetising and selling their assets now. You look
at the resolution process. There are 29 of these that are going on where promoters themselves are being replaced. You can see that the tools with
which we have equipped the banks, the resolution process that is underway right now is actually bearing results. In fact, it is an unprecedented
change in creditor rights that they can move forward with these promoters and force them to resolve these stressed assets. It is an unprecedented
change. It has never happened before.

Sir, as far as wilful defaulters are concerned, Mr. Chairperson, Sir, I would like to tell you that we have taken swift action on wilful defaulters. The
hon. Finance Minister spoke earlier today about how we are taking action there. But today there are 7,686 wilful defaulters that are recognised in the
system. We have filed suits for 6816 wilful defaulters. There FIRs filed for 1669 and SARFAESI action that has been undertaken for 584 of those. So,
if you look at the total amount, out of rupees eight lakh crores for which wilful defaulters have been identified and action has been taken, it is Rs.
66190 crore, So, as far as wilful defaulters are concerned, we have taken very swift action and as the hon. Minister said that nobody will be spared.
The full force of the law will be applied against wilful defaulters. Once they are notified, in any case, they are shut out of the financial system. It is
not possible for them to borrow again and effectively as far as their businesses are concerned and their own individual career as business people are
concerned, once you have the label of a wilful defaulter, the doors are closed on you as far as borrowing from India's financial system is concerned.
It is a very painful conclusion to their business activities. These are very harsh, profound and important measures that we have taken as far as
stressed assets are concerned. Hon. Members should be reassured that these actions are unprecedented in India's economic history and they
represent bold and decisive action as far as the banks are concerned.

Sir, I will conclude by saying that in this Budget on this particular issue we also recognise, as the hon. Finance Minister has said, that rather than
having too many weak banks, we are better off with the process of consolidation where we have fewer stronger banks, banks that cannot be played
off by promoters, banks that will be able to take action against wilful defaulters and banks that will have the technology and the lending practices
and enough talent so that this problem does not occur again. So, we have dealt with it tactically in terms of really getting a handle on stressed
assets but more importantly, for India and for the hon. Members to know, we have dealt with it systemically and structurally as well in terms of tools
that are available to the banks. Of course, bankruptcy code and other measures which we will take through DRT and SARFAESI are yet to come.
Those will further strengthen our banks. Between making our banks stronger and giving them the tools, we are structurally dealing with this problem
where NPAs have been a periodic problem as far as India is concerned. Hopefully, we will not have these problems to this extent again.

With this, I will conclude my first intervention about public sector banks which is an issue raised by many hon. Members,

I will now come to the second point of fiscal management. Even though I am a first time Member of Parliament, I have sat through the debates as
an observer watching what happens when we discuss the Budget. I now had an opportunity to sit through the debates when we talk about the

Budget.

The part that I think we do not spend enough time in this House and in this country is, to understand the actual realistic fiscal position that we
confront as a country. And a part of what we had to do, the balance that we had to strike in this Budget, is to deal with the fiscal realities as it is but
at the same time, responding to the challenges and stresses that we were seeing in the economy. But that balance and understanding the actual
fiscal position are very important for hon. Members as well as for the country to understand.

Here are the simple facts. If you look at this fiscal year, our total expenditure is Rs. 17.8 lakh crore. It is projected to go upto Rs. 20 lakh crore next
year. Our total revenues, both tax and non tax, are Rs. 12.5 lakh crore. Therefore, we are running a deficit of Rs. 5.35 lakh crore this year We are
running a deficit. a1 eiter are 3 o 33 3 s @R G 3 on 3 3 PR et wand WS 12 ar oA 2, PR WoR Gt ward e 12 aa wdte E ) s ==y 17,
18 e @3ts 3 wmeft gamar St aret 3, a8 @dta G 5 T BAS BT 3 PR A HIET IXDR BT QI w2l 3, A T St a3 wal &, ft airerefler Few wad & 5 amu stz
=t iy, o 3 srorar wadt & [ amu i x<t i) 2ra cell @t waE eser afée i BedeEt 3 wesen aifde s St ga oer wor o 28 &, s2 o1 @) e acdl @t 3iiz
301 aedll @Y §2A ST T PTGl a>Zoll uSer| & cifell @ g3t Bredierdt A w0 apr war &, PR ferwe Hoterdic war &, at & edierdt A wan &) g abll o @ar o
fiseraser 3fibf3re @ AMifdra 25, 3.5 wile uz 220 sa1 cell o 531 sAfem Rven axiifes gar et afiz @ver @1 2Adctel gotre aisa &) 3PR & ol 3l oft svor 3 adt amg, aerwd
difesall ept aiie oft svo1 &1 et sy, aiiR oft arer & e S A Ae REdeRt o wm ol dlem) s BEdier @ g el of s & sz demen off &) serar ufdumer a=n gan? &
aotofter 2re=it @t admen aiear § s St ¥d 3, ot = sa 3a &, Before the Budget was announced, hon. Members, there is a borrowing rate for the
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SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): My party colleague, Shrimati Kalvakuntla Kavitha spoke very well. She stated that she was really
concerned about jawans and kisans. 1 would like to add one more thing. I thought she would definitely speak about it because I thought, being a lady
she would be obviously attracted to jewellery. She talked about the nation, about the citizens, about the jawans and about the Aisans.

I would like to bring to your notice that the gems and the jewellery sector has been taxed one per cent excise duty. Hyderabad being a place from
where a lot of jewelleries are being exported, almost one crore people, who are artisans, goldsmiths and other karigars will come on to the road. So,
that is why tomorrow if you give us time my party Members and also Shri Asaduddin Owaisi because he is also from Hyderabad, and most of the
karigars are from the old city, will come and give a representation on that. We request you to please withdraw that one per cent excise duty which
has been imposed.

19.00 hours

SHRI Y.V. SUBBA REDDY (ONGOLE): Mr. Chairman, Sir, I thank you for permitting me to speak on the General Budget which, many are saying, and
rightly so, is tilted towards farmers, poor and rural India. Although in terms of fiscal management the Government seems to have done well, thanks
mainly on account of global petroleum and commodity prices falling in an unprecedented manner by over 70 per cent giving leverage to the
Government to hike the Union Excise Duties very substantially, there is not much good news for the country.

The investment proposals signed by various States with great fanfare are hardly materializing. It is a matter of great worry that exports have been

falling for the 14™ month consecutively. On the one hand, imports of manufactured goods are increasing every month, but on the other hand, even in
the face of the Government's prestigious Make in India programme, our exports have been falling. Despite an unprecedented fall in the global
petroleum and commodity prices, the trade deficit for April-December, 2015 is as high as $ 99 billion. In respect of the Index of Industrial Production
for the mining, manufacturing and power sectors, the cumulative growth in three sectors during April-December, 2015 over the corresponding period
of 2014 has been 2.3 per cent, 3.1 per cent and 4.5 per cent respectively. This is a matter of great worry. I agree that the existing NPAs are vitally
affecting the viability of banks. But have we learnt any lessons? Are we not adding NPAs even now on daily basis?

The country has added on an average 19,000 MW of coal based power per annum during the last five years before 2014. In 2014-15, the country
added another 24,500 MW of coal based power projects so much so that the coal based power capacity has gone up from 77,000 MW in 2009 to
1,75,000 MW now. The domestic coal production is only 530 million tonnes per annum as against a requirement of 800 million tonnes of coal required
for the 1.75 lakh MW to operate at 80 per cent PLF, which means we have to import 300 million tonnes of coal per annum when the rupee has
already slipped to Rs. 70 per dollar. The power capacity that we have will be sufficient for the next decade also. Most of them are either stranded or
under performing. Despite this, every day each State Government is awarding bids for coal based power projects. Are we not guilty of adding fresh
NPAs every day?

Coming to the Budget, I have no doubt that Shri Arun Jaitley has succeeded in establishing his Budget on 9 pillars right from agriculture to tax
reforms and I compliment him for an exceptional job done to keep the fiscal deficit at 3.9 per cent for this year. He has also not changed the target
of 3.5 per cent for 2016-17. Not only that; he has been able to rein in revenue deficit, current account deficit, inflation and allocated Rs. 25,000 crore
for banks recapitalization to avoid NPAs etc. With Rs. Nine lakh crore agriculture credit target, with the new Prime Minister Fasal Bima Yojana,
bringing 28.5 lakh hectares under irrigation, huge allocation for rural roads, new health insurance policy for the poor, free LPG for BPL women,
opening up of Prime Minister Jan Aushadhi Stores, allocation of Rs. 2.87 lakh crore to local bodies etc. are all welcome.



But, with due respect to the hon. Finance Minister, the announcements made in the Budget are not pursued meticulously with the same vigour and
passion with which the Budget is prepared. I personally feel that the vision will dwindle without completing its mission. I am not criticizing; I am only
bringing to the notice of the hon. Finance Minister the ground reality, so that he can plan his course of action accordingly. Let me give one or two

examples to substantiate my point. The Budget talks about opening up of 3,000 Jan Aushadi Stores. It was the target of the 12t" Plan. We are four

years into the 12t Plan and we have been able to set up just 164 stores and only 87 are functional. There are only two in Telangana — one in NIMS
and the other one is in Uppal — for four crore people. There is just one store in entire Andhra Pradesh. So, setting up 3,000 Jan Aushadi Stores, as
mentioned in para 53 of the Budget, is very ambitious. So, a real emphasis is needed here.

My second point is this. The hon. Finance Minister said that he would supply 1.5 crore LPG connections to poor in three years, that is before
the next General Elections. I tried to go though the pattern of issuing LPG connections. There is no doubt that there is whopping 1.5 crore new LPG
connections issued between April and December 2015. But, the problem is, nearly 70 per cent of them are not poor. Poor find it difficult to take this
because the proposed scheme only gives a BPL woman subsidy of Rs. 1600. The Petroleum Minister is on record saying that a minimum of Rs. 3,400
needed for an LPG connection. So, subsidy is not even 50 per cent of what is required. So, I urge upon the hon. Finance Minister to add, at least, the
price of LPG stove to make this scheme a success.

This is a very dangerous proposition, considering the fact that even after 45 years of bank nationalisation, only 40 per cent of our farmers have
access to bank credit while the balance 60 per cent are in the grip of private money lenders. If the Government is really committed to double the
farmers' incomes, they should, on war footing, ensure that hundred per cent of farmers are provided bank credit.

We further request that national projects like the Polavaram irrigation project should be completed within the next three years by making
timely and adequate financial releases, as it will go a long way in furthering the food security of the country. Many of the promises made in the

Andhra Pradesh Reorganisation Act, 2014 and the promises made on the floor of Rajya Sabha on 20th February 2014 have not yet been fulfilled.

While I welcome the Government's commitment to double the farmers' incomes in the next five years, I must say that provisions made in the
Budget are highly inadequate to accomplish that target. To achieve this, MSP for various crops like paddy, cotton, etc. have to be increased
substantially looking at the substantial increase in input costs. Here, the recommendation of Swaminathan Commission of giving MSP plus 50 per
cent profit on farmers produce to fix MSP should be implemented. Sir, I come from an area where nothing can be grown except tobacco which is
earning Rs. 5,000 crore to Rs. 6,000 crore of foreign exchange for the country annually. So, I have two points to make. The first one is the Pradhan
Mantri Fasal Bima Yojana should be made applicable to tobacco and the second one is 'farmer' should be made a unit instead of the proposed
'village' as unit, so that the benefit of insurance reaches to every farmer.

Another important proposal of the Government is to provide Housing for All by 2022 under Pradhan Mantri Awas Yojana. It is a very laudable
move. But, here, the beneficiaries are identified by the State Government. If the entire power of identifying the beneficiaries is given either to the
State Government or Municipalities or Corporation —which are otherwise under the control of the State Government — there will be discrimination in
identifying the beneficiaries. There is every possibility — and it has become a norm — not to give importance to areas which are represented by the
Members of Parliament from the opposition parties.

The Union Cabinet has approved Special Category Status to Andhra Pradesh. Hon. Prime Minister, Modi ji has also promised that he would give
Special Category the moment BJP comes to power. It is nearly two years, but nothing has been done so far. People of Andhra Pradesh are screaming
for Special Category Status. My party President, Shri Jagan Mohan Reddy also met the Prime Minister, the Finance Minister and the Home Minister
and the President umpteen times to take decision in this regard. So, kindly implement this promise made during 2014 immediately.

In this Budget, the hon. Minister has given just Rs. 100 crore for Polavaram project. Sir, it is the dream of Telugu people since 1940s. It was
given national project status in 2014. But, so far, just Rs. 500 crore has been given for this. The hon. Water Resources Minister and the Government
of India are saying that the project would be completed by 2018. But, at this pace, I think, it will not be completed by 2018. So, I request the
Government to take up construction of dam in his own hands and complete it. I request Government of India to complete Polavaram project by 2018
as promised.

With these words, I conclude. Thank you, Sir.

# SHRI T.G. VENKATESH BABU (CHENNAI NORTH): At the outset, I present my views on the Budget (General) for the year 2016-17.

The President of DMK, Mr. Karunanidhi has given pass marks to Mr. Modi, our Hon'ble PM for presenting this budget. May be, he is still harping
on alliance with BJP. To him, Mr. Modiji can become a good man in a bad party. It is also a warning to the Congress party so that they should not
claim much stake in the alliance.

But, while welcoming the positives of the budget, our Amma, the Hon'ble T.N. Chief Minister has categorically declared that few of the
budgetary proposals are retrograde, going against the principles of cooperative federalism and far below the expectations of the people of Tamil
Nadu. Of course, we don't have any illusions of alliance, while assessing the far more important budget.

Given that the global economy casting gloomy shadows, this budget is prudent enough to look inwards. The budget has not provided much
boost of investment to manufacturing and service sectors dealing on exports. Since, it is dawned on the Government that any push in these sectors
will not yield any positive results in the backdrop of acute recession, overwhelming the world economy. There is less talk of globalization, reforms
and liberalization though there is no policy orientation against these principles.

But forced by the circumstances, the Government started looking back and revisiting its old ideology. In this regard, doubling of investment to
the farm sector and rural development is to be welcomed.



Indian Agriculture is facing a crisis and is shrinking. The minimum wages of agricultural workers have dwindled to Rs. 120 per day. Agriculture
is the primary sector of our economy on which manufacturing and service sectors are dependent. So without strengthening the agricultural sector,
the other sectors cannot thrive. This wisdom has dawned on this Government after almost 5 decades.

The target fixed for doubling of farm income is to be welcomed. The investment to convert 55% of dry lands into wet lands is also to be
welcomed. The scheme 'Electricity to the whole of India before 2018' is good.

On the plea of Prime Minister, 75 lakh people have come forward to surrender their gas subsidy. The Government, on the other hand, has
announced gas connection to 5 crore poor families in 3 years. This is laudable.

The Budget has unleashed massive investment to the infrastructure development including road, water and rail transport, far above the
previous UPA Government's allotment to this sector.

But other sectors including health and education are not adequately pampered. Amma's intention is that for health and education services, the
people should not be dependent on private sector. These two services should be readily available to them in good quality and free of cost. Tamil
Nadu government is allocating more than 6% of its GSDP to these services, whereas the mighty centre with all resources at its command is
spending less than 2% of GDP to these two services. As a result, Tamil Nadu could scale new heights in these services. The World Health
Organization has hailed the T.N. health system.

The University Grants Commission officials have time and again praised the educational standards set by Tamil Nadu Government.

Even the flagship programmes like 'Start Ups' and MSMEs are not sufficiently funded. Our variant of startup is New Entrepreneur-cum-
Enterprise Development Scheme (NEEDS), which has been started 3 years back and is progressing on fast track in evolving more and more of young,
educated and high-tech entrepreneurs with the full backing of the State Government. More than one lakh incubation centres are providing these
entrepreneurs with skilling.

In MSME industry, we have almost 40% of MSMEs in our State. More than one lakh MSMEs are newly registered in the past 5 years, which is a
record of sort. More than one crore new jobs were created apart from 3 lakh fresh Government recruitments.

The NDA Government has neglected even its core constituency, namely, the middle class. They are not alleviated in the tax and exemption
limits. As a result, they have to pay more tax. The tax imposed on the EPF withdrawals cannot be tolerated by even the NDA allies. By all means, it
has to be withdrawn before the current session of Parliament is prorogued.

The amnesty extended to the Black Money holders is tantamount to accepting the Government's inability to unearth black money. This will
encourage tax evaders while discouraging tax payers. The much trumpeted policy of widening the tax base will have a beating.

Despite increasing the investment, the fiscal consolidation is achieved by this Government in that the fiscal deficit for 2015-16 was 3.9%, for
2016-17 it is estimated to be 3.5% and is to slide down to the magical figure of 3% in the years to come, to meet out the target fixed by RBI,
through which RBI can reduce the interest rates. The fiscal deficit and total loan availed by our Amma's Government are kept well below the marking
of RBI, despite massive spending on infra and social welfare schemes.

But the outstanding loan amount together with the loan to be availed will be Rs. 6 lakh crore. The Government gets 21% of its revenue from
loans and pays 19% as interest. This is evidently unsustainable and urgently needs to be cleared.

Tamil Nadu under the leadership of our Amma strongly objects to the clandestine way in which FDI is to be allowed into multi-brand retail
food market. We also strongly resent the proposed amendment to be brought into the Motor Vehicle Act, through which the road transport is to be
privatized. This is encroachment into the domain of the State and is gross violation of the principle of Cooperative Federalism, the words coined by
NDA.

We also strongly oppose the surcharges increasingly levied on basic tax with the sole objective of not to share this tax income with the States.

The Centre derives Rs. 2 lakhs crore through the slump in international oil prices and another Rs.2 lakh crore through auctioning of spectrum
and coal.

By virtue of constantly hiking the excise duty on oil, the Centre has amassed 3/4th of the declining cost of oil and transferred only 1/4th of the
price fall to the consumer. True to the principle of Cooperative Federalism, the NDA Government should share a part of this tax revenue with the
states.

The concept regarding the use of spectrum as an invincible product instead of regarding it as a service is a well mooted strategy to
appropriate the whole licence fee on spectrum into the Centre's kitty denying the share of states.

It is to be welcomed that this budget provides for Rs. 20,000 crore Corpus fund for irrigating 28 lakh hectares and Rs. 6000 crore for
sustainable ground water conservancy.

It is feared that states like Tamil Nadu which have fully availed the irrigation facilities will be spared for funds as happened in the previous years. As
a water-starved state, Tamil Nadu needs more of these funds.

Most of the newly launched projects in this budget are carbon copies of similar projects already carried out successfully by our Tamil Nadu
Government.

To cite a few, the soil betterment scheme expansion is in recognition of similar schemes introduced in Tamil Nadu. National Rural Digital
Literacy Mission is a replica of the 30 lakh free laptops so far given by our Government to bridge the gap in digitalization.



The Centre is to provide free gas connections to 5 crore families all over India to reduce the burden of women from the household works, and
with the same purpose, Amma's Government has supplied mixies, grinders and fans to around one crore and 85 lakh BPL families without any cost.

The plan to open 3000 Medical shops to sell medicines at cheaper prices is almost similar to the already implemented scheme of opening
more than hundred Amma dispensaries.

The Medical Insurance Scheme announced in this budget to the poor is in line with the CM's Medical Insurance Scheme launched and bettered
by our Anna in 2011 itself.

The schemes announced to promote education, skill training and job creation are laudable and they could be linked with similar schemes in
the states. Tamil Nadu is the forerunner in these three schemes and so our Amma suggests that wider consultation with States can be initiated
before implementing these schemes to provide a linkage. But the fund of Rs.3700 crore allocated to these schemes is barely sufficient.

While our Amma has extended greetings to the Centre's allocation of more funds for the infra development, she puts out a request that the
National Highway Commission can be instructed to prioritize the schemes selected by the State Government.

The PPP Mode is proposed by the Centre to build up the infra facilities with high quality potentials. Our State reiterates its special powers to
renegotiate such pacts, since they are more tilted in favour of the private partners. For example, the Viability Gap Funding (VGF) provided in the PPP
Pact acts as a cushion to the private partners in the event of any loss or liability. The fund has recently been unreasonably hiked from 20% of the
total project cost to 40%. There is no transparency or accountability in these pacts. So Tamil Nadu State wants to revisit this pact and also the SPV
(Special Purpose Vehicle) pacts to be signed with Railways, which are more tilted in favour and whims of Railways.

The decision to recapitalize the PSU Banks to the tune of Rs. 25,000 crores and to further it, when need arises, is to be welcomed as this
move will augment the much needed investment.

As insisted by our Amma for a very long time, the Centre has finally decided to constitute a committee to review the Fiscal Responsibility and
Consolidation Act. The State Government should have a stake in it.

Our Amma's reguest to the Hon'ble Prime Minister for allocation of more funds to the initiation and completion of the already sanctioned
central projects in Tamil Nadu seems to have been heeded to, since more funds is allotted now in the Pradhan Mantri Gram Sadak Yojana scheme.

Similarly, our Amma's suggestion that there should be no distinction made between the Plan and the Non-Plan expenditures from 2017-18
fiscal onwards, so that it can be focused only on the revenue and investment expenditure, also seems to have been heeded to.

I request that the Hon'ble Finance Minister may take note of the expert opinion that Rs.1409 lakh crores are being dealt on electronic
transactions as calculated by the RBL If 2% tax is levied on these transactions, the Government would get a budgetary tax revenue of Rs. 50 lakh
crore, which is almost double of our present tax revenue. The experts also opine that if Rs.500 and Rs.1000 notes are withdrawn, which totals 82%
of total currency, it will curtail the Black Money and the counterfeit notes supplied by the Pakistani ISIS. It is for the Finance Minister to evaluate the
feasibility of these two expert opinions.

We are at pains to point out that there is no mention of Cauvery and Mullaperiyar disputes in this budget.

The budget also avoids talking about the linking of peninsular rivers and the Pamba-Achankovil-Vaippar river-linking project which are
persistently demanded by our Government.

With these reservations expressed, I want to congratulate our Hon'ble FM. who has taken tireless efforts to bring out this budget, which is
comprehensive and is least destructive.

*SHRI SANKAR PRASAD DATTA (TRIPURA WEST): The Union Budget of 2016-2017 could not fulfill the expectation of the downtrodden — lower
middle class and middle class people.

However, it could fulfill the expectation of the corporate house.

In the agriculture cooperation and farmers welfare head, it was shown that a 128% more allocation is there for the sake of the farmers of our
country, but reality is this that a meager 33% is increased in the Budget, which is not sufficient for the starvated peasants community of our
country.

It is shown that in the MGNREGA, 38,500 crore has been allocated for this. But a dues of previous year, an amount of Rs. 8,800 crore has to be cut
down from this year Budget, so the actual allocation would be less than the previous year What we are seeing in case of the mandays that got in
the previous year was only 38 days, which is much below from the announcement of the Act which told that 100 days work should be there. But the
actual position of mandays demand that if not more minimum Rs. 50,000 crore is required immediately in the allocation of this year Budget.

In 2016-2017 Union Budget for the women and child development, the Budget allocation has been fallen by 1188 crore in relation to 2014-2015



financial year allocation.

In case of S/C sub-plan and S/T sub-plan situation demands that according to the percentage of population, it required to sanction 91,301 crore and
47,300 crore respectively but only a meager amount of 38,823 crore and 24005 crore respectively for the S/C and S/T sub-plan, which is pathetic.

This BJP Government does not increase the tax of the rich people, rather it has decreased the direct tax by around 1000 crore for the sake of the
rich. Whereas the indirect tax which is being paid by the poor and common people has been increased by around 20,000 crore.

Is this the Budget of fulfilling the slogan of "Sub Ka Sath Sab Ka Bikash".

What happened to the black money and non-performing assets, according to one Government agency, it is around 10 lakh crore, if we could recover
the money it could have been used for the development of the people of the country.

This BJP led Government did not keep its own words, as it is told in the BIP election manifest. It was told that the price of the essential commodities
would come down. But what is the reality? The price of all the essential commodities are going up like rocket speed. By this time the fall of il prices
in the international market brought a scope in Indian economy and Rs. 1 lakh crore has come into the exchequer but that fruit has not distributed
among the people of the country.

The number of millionaire are gradually increasing .

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Thank you, Sir. I am fortunate enough that I have been able to participate in the super-hit
Budget as enunciated by our hon. Minister of State in the Ministry of Finance.

Sir, the Tarzan of our country has deployed one Humpty and one Dumpty for preparing the Budget for which they are now boasting of a super hit
Budget. We have even been enlightened by the vichardhara of the Government. We have been told that it is a balanced budget. =icietor fsen arn 2 s1a
setoll 20t ofiSt sicferer 8 gt off, e smuas Sdlow Aeda @t Gt aell stE udt? suar e 2 R you were trying to surreptitiously poach into the area of
common people but you were buckled under. Thanks to the pressure mounted by the agitated people, where the stellar role was played by our
leader Shri Rahul Gandhi ji. It has forced you to roll back the tax on EPF. Can you deny this? If it was so balanced, who has forced you to roll it back?
& sreiet RBroar oft B arer a3 altz A ot 21 e Bioar wsa, A Bid & gwon arsen ¢ s corporate tax contribution to gross tax revenue picked at close to 40 per
cent in 2009-10. In the 2016-17 Budget estimate, they are expected to contribute only 30.3 per cent of the total tax collections. Why is the corporate
tax 30 per cent plus surcharges? After adjusting exemption allowances, it was just 24.67 per cent for 2015-16, the last year, for which the data was
available. However, it is still 9 per cent below the maximum statutory rate of 32.44 per cent. Why have you failed in collecting the taxes? Where is
the performance of this Government? The efficiency of the Government is mostly relying upon its capacity of collecting the taxes where you have
failed miserably.

Sir, the Government may claim many things but we have to observe the reality of the state of our common people. The Finance Minister has tried
hard to project himself as a fiscal fundamentalist. Yes, corporate lobby may clap on you because you have exhausted all your resources and burnt
the midnight oil to establish that your Government is pursuing the path of fiscal rectitude. I would like to know whether the fiscal discipline is the
only parameter of a robust economy or of an efficient economy. Hon. Home Minister, during his tenure in Opposition, used to criticise the then UPA
Government by saying that they did not have any big idea.

May I know as to what are the big ideas that you have incorporated in your Budget? Each and every piece of your proposal has been borrowed from
the UPA Government. So, you are the great borrower of the ideas conceived by the UPA Government. Still you are accusing and criticising the UPA
Government that it was suffering from policy paralysis. May I know as to how do you define policy paralysis? Rather, I can say that in spite of a
virtuous combination that you have inherited from the UPA Government, firstly the crude oil prices has been falling sharply, which contribute a lot to
the performance of this economy. You had got the opportunity. That is why, inflation got checked. In spite of a virtuous combination that has been
inherited by you, you have failed to strike a right chord because you appeared to be robust, to be bold but you are feeble and effete in action. You do
not have any kind of imagination. That is why, in spite of all favourable economic environments, you have not been able to strike a right chord. Still,
you are fumbling.

You are yourself imbalanced. So, naturally the person who is himself is imbalanced cannot prepare a Budget which may be balanced. You are
yourself suffering from policy myopia, from policy dementia.

The Budget 2016 has come amidst growing disquiet over the actual state of the Indian economy. GDP grew at 7.6 per cent in 2015-16 at the back of
7.2 per cent growth registered in 2014-15. During the UPA regime, the growth of our economy registered was 6.9 per cent. Then, how can you say
that you have made something different, for which you may claim that it is a 'super hit Budget'?

The Wholesale Price Index fell to 0.9 per cent in January, 2016. Such a virtuous combination of high growth and falling inflation — if truly
reflective of ground realities — is unprecedented in recent economic history. Yet, several other economic indicators do not corroborate such a 'sweet
spot’.

Even your Economic Survey shows that fixed capital formation has fallen to 29.4 per cent of GDP in 2015-16 from 30.8 per cent in 2014-15. Please
mind it, capital formation has fallen from 30.8 per cent to 39.4 per cent. Agriculture has grown by merely 1.1 per cent this year after -0.2 per cent
growth last year with food grains production stagnating at around 250 million tonnes for the past two years. Mr. Jayant Sinha, during the UPA
regime, the food grains production of our country had touched 263 million tonnes, and in spite of all policy paralysis, we had been able to register at
near four per cent agriculture growth. You cannot deny it. Even then, you remain happy with the litany of policy paralysis conceived by your leader. I
think that being accomplished economist as you are, you should not be carried away by those political leaders, who only want to score political



brownie points. Yes, I must appeal to you.

The Government has not let much borrowing space to the private sector. Am I right or wrong? It should have, at least, increased public investment.
Unfortunately, the capital expenditure relative to GDP for the next year is budgeted at 1.6 per cent, which is even lower than current year's 1.8 per
cent. A slew of measures could have been taken to weed out unproductive revenue expenditure to augment capital expenditure. You know
everything. But you are also under stupendous pressure because on the one hand, you have to please your political boss and on the other hand, you
have to prove that you know better fiscal management. So, on the one hand, to please the political boss and on the other hand, to manage the
economy, you have been landed between the devil and the deep sea. That is why you yourself have been imbalanced.

Sir, may I cite two-three points, which are relevant to the present state of affairs? Firstly, I would like to quote Mr. Roopen Roy, a renowned credit
company manager, in respect of a dream home. He said:

"But is first-time homeowner's dream fraught with risks that he does not understand? What happens when an unscArupulous real
estate developer operating in a relatively unregulated industry raises money, but fails to deliver the promised dream home? Are
nightmares common or do they happen in very rare cases? Well unfortunately, it is rather widespread prompting the Government to
consider stepping in. "

Sir, I know that there is a time constraint.
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For the last several years, the import duty has been increased from one per cent to 10 cent. But why do you adopt this route by resorting to
increase in excise duty by one per cent? Why do you resort to this route? It is because easily you can earn money by imposing more import
duty. So, it clearly indicates a malicious intent that I am saying. You know that corporate sectors are desperate enough to infiltrate into this
area of cottage industry, which may be called an industry of unorganized sector, where traditional artisans are earning their money with
dignity and honour.

On the one hand, you are pursuing the 'Skill India', 'Make in India' but on the other hand, you give advantage to the corporate dragon by
imposing excise duty of one per cent which may snuff out those traditional artisans from their area. sriet Bioar Sft sft $aeol fEen B &, ot galy 3¢ B @@
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sodl ardl & amer, I oppose your budget.
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disrupt anybody. Why are you disrupting me? You can say later on. After all, I do not disrupt anybody.

HON. CHAIRPERSON: Do not disrupt him.

SHRI BHAGAT SINGH KOSHYARI: If anybody speaks, I do not disrupt. How is it that you are disrupting me? ...( Interruptions)



SHRI K.C. VENUGOPAL: Sir, there is no quorum.
Sir, I am on a point of order. There is no quorum in the House.
HON. CHAIRPERSON: The bell is being rung--
...( Interruptions)
HON. CHAIRPERSON: Nothing will go on record.
...(Interruptions) 3€/
HON. CHAIRPERSON: Now, there is a quorum. The hon. Member, Shri Bhagat Singh Koshyari may continue.

SHRI BHAGAT SINGH KOSHYARI: If there is no quorum, please ask your Members. If you are so conscious of quorum, please ask your
Members....(Interruptions) No, it is not good.
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HON. CHAIRPERSON: Please address the Chair.
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SHRI K.N. RAMACHANDRAN (SRIPERUMBUDUR): Thank you, Chairman, Sir, for allowing me to participate in the discussion on the General Budget.

The Budget presents a total Plan expenditure of Rs. 5.5 lakh crore and a non-Plan expenditure of Rs. 14.28 lakh crore. So, the total
expenditure is projected at Rs. 19.78 lakh crore. As is the case with the Indian economy, for a long time, the projected revenues fall short of
expenditures and thus we have seen a deficit Budget. This is a fact. Our dignified hon. Finance Minister has made a good attempt to keep the fiscal
deficit at 3.9 per cent for the current year's Revised Estimates and expects to keep it at 3.5 per cent for 2016-2017.

We also recognize that the Plan expenditure in the Revised Estimates for 2015-2016 has been increased. With this increase, there is a hope
and we are waiting that the Centre would release more funds to different States for scheme expenditure, particularly, before this financial year.

Hon. Amma-led Government of Tamil Nadu had been making a
suggestion to abolish the distinction between Plan and non-Plan expenditures for a long time. Now, in this Budget, the Finance Minister has
announced that this distinction would be eliminated from 2017-2018. This is really a welcome step.

The Budget lays special emphasis on sectors like agriculture, irrigation, social sector including health, women and child development, welfare
of SCs and STs, and minorities.

Though we welcome this significant emphasis, our Amma had expressed her concern that 'focussing allocations on uncompleted projects” under the
Accelerated Irrigation Benefit Programme would repeat the mistake of unbalanced fund allocation to some States which have not completed many
major and medium irrigation schemes. This Programme plays a vital role in agriculture sector. This will also deprive of States like Tamil Nadu of
funds. This will result in severe heartburn and hence, I request the Government to encourage States like Tamil Nadu, which have completed the
projects in time, by allocating more funds.

Tamil Nadu is the pioneer in Soil Health Card Programme; and the Government of India's budget allocation of Rs. 5,500 crore for Prime Minister's
Fasal Bima Yojana has come at a right time, but it is grossly inadequate. I request the Finance Minister to see that more funds are allocated for this
programme.

As we all know, the revenue from "cess and surcharge” is not shared with the States, and it is totally appropriated by the Centre. With a view of not
sharing funds with the States, the Finance Minister has adopted a new method of levying cesses and surcharges on various items of Central taxes.
He introduced the levy of Krishi Kalyan Cess, infrastructure cess, clean environment cess, etc. These are all retrograde measures; and we feel that
the Centre is trying to avoid sharing its tax proceeds with the States.

There are also other measures in this Budget, which would eat into the 'tax base' of State Governments and increase the 'tax base of the Centre.
This should not be the intention of the Centre, when the Government talks loud about ‘federal nature' of our country.

The States have been voicing their grievances for some time with regard to keeping the fiscal deficit under control, as per the FRBM Act. Different
States feel that the Centre adopts different methods to keep the fiscal deficit down, whereas the States are not able to do this and are not allowed
to do this. In this connection, we welcome the announcement of the Government to form a Committee to review the FRBM Act. Here, we would
make a request that the Committee may have consultations with all the States, whose views could be taken on board while taking a concrete
decision.

Coming to the taxation proposals, there are direct tax concessions to the extent of Rs. 1,060 crore, mostly corporate income tax concessions, while
there is a levy of indirect taxes worth Rs. 21,000 crore.

In addition, the Centre indulges in adjusting the Central Excise Duties on petroleum products, this is our long time grievance, as and when there is a
reduction in their prices internationally. This puts a huge burden on the common people and the Chief Minister requested that the Centre should not
resort to this, as it is intended only to make its kitty fat.

We welcome the allocation made to the social sector, including education and healthcare, which stands at Rs. 1,51,581 crore. While welcoming the
allocation of Rs. 2,000 crore for providing LPG connections to BPL families, we urge the Centre not to leave out States like Tamil Nadu that has a
sizeable number of people covered under LPG connections.

For the "Stand Up India Scheme", there is a provision to facilitate at least two projects per bank branch, which will benefit at least 2.5 lakh
entrepreneurs. I also welcome the proposals with regard to education, skills and job creation.

Here, I would like to make some points with respect to mounting NPAs and problems being faced by the education sector. NPAs are a major concern
for the financial sector and the health of our nation also. To arrest further addition to NPAs, I would suggest that the Government can think of a
settlement mechanism with the borrowers. The Government can bring forward a new policy on NPAs which could decide the criteria for treating a
bad loan as NPA. The repayment period of loan may also be extended and interest rates may be re-negotiated to enable the genuine borrowers to
repay the loan so that it does not fall into the category of NPA.



There are no two opinions that Tamil Nadu is in the forefront in education sector, as is the case with other sectors. It is the first State to produce
thousands of talented and knowledgeable engineers who brought name to our country and who are still bringing good name. The educational
institutions nowadays are in pathetic and panic situation.

Education is the backbone of India's human capita; and the educational institutions, especially the private professional colleges, are doing a great
service to the nation, by not only educating the young minds, but also making them go abroad, earn and bring back money to India, in the form of
NRI moneys. This ploughed back money of the NRIs is further put into India's development.

So, while the educational institutions achieved the objective of nurturing young talents, they are suffering a lot since they provide education at a very
low cost. They do not earn revenue because they do it with a service motive. They are in a financial crisis presently, because they took huge bank
loans to run such institutions for the cause of students' community. The loans taken by these institutions are treated on par with the loans taken by
the industrial establishments.

I would request the Government to separate these two because educational institutions are running for a noble cause and they should be treated as
not for profit organizations, so that the loans taken by them do not fall into the category of NPAs.

The two-month stipulated period for repayment of loans is very severe. If one fails to do so, they debt becomes an NPA. This is a very harsh and the
real business is getting affected because of this. I would request the Government to extend the period of repayment of loans to six months, as was
originally envisaged, which will serve as a catalyst for customers to pay back within this period. Apart from that, our Finance Minister has announced
Rs.1,000 crore of rural higher education fund. Please ensure that this fund should go to rural areas for the benefit of the rural students. This is my
humble request.

Coming to the issue of imposing tax on EPF withdrawal, we must welcome the withdrawal of this proposal. In the same way, there is another long-
pending issue of removal of burden of imposition of service tax on insurance premiums. Insurance premiums collected by the insurance companies
like LIC, are being taxed presently. But these insurance companies fund the road sector and other sectors of the Indian economy and imposition of
service tax on the premiums will do no good to the country.

To give an example, the total amount contributed by LIC during the last three years was Rs.7.52 lakh crore. LIC has also committed to
contribute Rs.5 lakh crore to the Indian Railways for its infrastructure development programmes during a five-year period. So, I request the
Government to reconsider the decision of imposition of service tax on insurance premiums.

With these remarks I would like to end by quoting hon. Amma who summarised the Budget proposals thus. This Budget lacks flavour as it does not
have announcements of any specific schemes which would have enthused different segments including States. It also does not speak about the
status of implementation of many schemes announced last year and the previous year. The people of the State of Tamil Nadu had still higher
expectations which have not been met.

Thank you, Sir.

DR. RATNA DE (NAG) (HOOGHLY): Mr. Chairman, Sir, this year's Union Budget has been presented at a time when the public discourse in India
shifted from mere issues of development towards issues of social democracy. Nonetheless, one has to analyse the Budget as a fiscal document
affecting the Indian people.

The classes of people who occupy the centre stage of the Budget are farmers and Scheduled Castes and Scheduled Tribes who otherwise do not find
any place in the dominant discourse of the NDA Government. Two consecutive years of drought and allowing the drastic fall in global consumer
prices has placed the farmers in severe distress. Farmers' suicides have become the order of the day even in affluent States like Punjab. In such a
situation much is needed to be done for rural India where 67 per cent of our population resides. Let us see what has actually been done in the
Budget.

There has been substantial hype about focus on farmer and rural India. But a minute study of the Budget makes it clear that the claim is entirely
baseless. I put some figures here to support my argument. In terms of the total outlay, irrigation accounted for only 0.14 per cent. In 2015-16 the
allocation was Rs.13,500 crore, amount spent during that period was Rs.12,000 crore, amount remained unspent was Rs.1,500 crore. Agriculture
and allied activities accounted for only 2.7 per cent of that total outlay. Rural development accounted for a mere 0.4 per cent of the total plan outlay.
To be precise, agriculture, irrigation,
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There is one area of rural India which has got much importance in the Budget. That is the area of rural consumption demand. For that purpose, Rs
38,000 crore has been devoted to rural job creation through MGNREGA. Much emphasis has been put on creation of infrastructure and Rs 97,000
crore has been given for roads and highways. In addition, Rs 48,000 crore has been given for rural infrastructure. Any student of political economy
would know that the sole purpose of this expenditure is to boost Indian industry and business which has been declining profit and investment.

HON. CHAIRPERSON: Hon. Members, Dr. Ratna De (Nag) and Shri Suresh C. Angadi want to finish their speeches today itself. Thereafter, we shall
take up Zero Hour. If the House agrees, we can extend the time for the House till 9.00 pm.

SEVERAL HON. MEMBERS: We agree.
HON. CHAIRPERSON: Dr. Ratna De (Nag), please continue.

DR. RATNA DE (NAG) : the Budget does not reflect any ideological shift towards the making of India. Coming to the urban poor and the middle
class, the Budget does nothing for them. In fact, by increasing the proportion of indirect tax, Budget has been extremely regressive on them. In a



few words, regarding the restless aspiring youth of India, the Budget does nothing to revive the lost hope. Decreasing the allocation for higher
education and education in general shows the commitment of the Government towards the youth of India.

Regarding my State, our Chief Minister Mamta Banerjee has provided inclusive governance and has fulfilled the hopes and aspirations of our people
with limited resources without much need and appeal for financial assistance from the Central Government.

There has been some mild noise in the Budget regarding the hill sector. Yes, the dialysis will be cheaper but what about the cost and
treatment of the patient which is always a burden on the poor?

We have been told that 100 per cent rural electricity will be completed by 2018. But in our State, already 100 per cent rural electrification has
been achieved in early 2016. At the end, I have no other option but to say that this Budget has no hope for the industry, no hope for the youth, no
hope for the poor and no hope even for the Sensex. Lastly, I would say that the Budget has continuously marginalized the Scheduled Castes and
Scheduled Tribes. The allocation for the Scheduled Caste Dalit women is one per cent and for Adivasi women it is two per cent. Without taking into
account the needs and voices of the women, the scheme lacks in understanding the life's reality and is blind to the conscience of the Dalit and
Adivasi women.

On 7t December 2015, it was reported in the Indian Express that hon. Prime Minister Narendra Modiji said that his Government is leaving no
stone unturned to fulfill the vision and dream of Dr. B.R. Ambedkar to create a prosperous and inclusive India, whose views and thoughts he said
have not been fully understood as yet. I would like to know whether you are going to fulfill such views and thoughts of hon. Prime Minister.

SHRI SURESH C. ANGADI (BELAGAVI): Thank you, Chairman Sir.

First of all, I congratulate the hon. Prime Minister, hon. Finance Minister, the Minister of State and the entire team of the Finance Department for
presenting a unique Budget.

"The happiness of the commoners is the happiness of the king. Their welfare is his welfare. A king should never think of his personal interest or
welfare but should try to find his joy in the joy of his subjects.”, said Chanakya. eieii <5t & xoft & - Y enurerr ot aerren afie D &t aste st guret aict afe R
atcft o1 Qor Roen

For the first time in the history of Independent India, a pro-farmer, fsameil ¥ fére, skl ¥ fre, itz sidl ¥ R development-oriented agricultural Budget,
aiming for the doubling of farmers' income in a time-bound period and eradication of poverty and not the poor, has been presented. This is a tribute
in the real sense to our rural folks who are the backbone of our motherland.

In a country where 60 per cent of the population living in rural areas, dependent on agriculture and allied activities their survival, generating 58 per
cent workforce and contributing 19 per cent to the GDP was neglected so far. Agriculture also plays a vital role in export and manufacturing sectors.
The country's peace and prosperity is dependent on them. All these years, only sloganeering, blame game and false assurances were going on but
this Budget is a step in the right direction for upliftment of the poor and downtrodden. It is an experiment to bring back those who left the villages in
pursuit of livelihoods, a gram vapasi movement, not an award vapas/ drama; because of the pro-farmer, pro-village Budget, many retired people can
come and stay in their villages now. Most of the people are going to urban areas. To avoid urbanisation, the hon. Prime Minsiter has given Rs.
2,25,000 crore in the Budget for the rural areas, for the rural people. People can move towards the villages now for development.

Even after 68 years of Independence, our villagers are deprived of roads, electricity, potable water, and toilets. They are living under the false hope
of slogans like 'garibi hatao'since the 1970s. but one generation, ‘garibon ko hata diya’. But this Budget and the NDA Government have rekindled the
hope of the sceptical countrymen. This Budget is a bold step towards wiping the tears from the eyes of the poor farmers and instilling confidence in
them. It has proved that now there is a Government at the Centre which is caring for their welfare.

I am proud to say that under the MNREGA Rs. 38,500 crore have been given. This is aimed to create employment generation for the rural people.
Most of the time these were only given for the panchayats; now it has been given to the opening of the small ponds for the small holders. For the
Pradhan Mantri Gram Sadak Yojana, Rs. 19,000 crore have been given; for agriculture and irrigation, it is Rs. 47,912 crore.

A sum of Rs. 1,01,775,000 crore for Rural Development and Drinking Water has been allocated. A sum of Rs. 1,56,380 crore has been allocated for
Women and Child Development and under the SC and ST Sub-Plan a sum of Rs. 62,838 crore has been allocated to arrest the negative growth of the
economy since 2014.

In rural areas setting up of food processing units is very important. Fifty per cent of food is wasted by the agriculturists. So, if we can start food
processing units in the rural areas then it would be very helpful. Towards this 100 per cent FDI has been given which can create more employment
in the rural areas. A sum of Rs. 2000 crore has been allocated for LPG connections. About 1.5 lakh B.P.L families are likely to benefit out of this and
around three crore people will benefit each year. In the coming three years, more than five crore people, particularly the women in the rural areas,
will benefit out of it. This is a historic step taken by the hon. Prime Minister. A sum of Rs. 2,87,000 crore has been allocated for Gram Panchayats.
Every Gram Panchayat will get about Rs. 80 lakh in the coming days. The late Indira Gandhi nationalised the banks in the 60s. At that time around
60 per cent of our population were having bank accounts, but still 40 per cent people were left out. If any person other than her were concerned
about the poor people and the people belonging to the Scheduled Castes and the Scheduled Tribes, it is our hon. Prime Minister, Shri Narendra Modi.
The rest of the 40 per cent who were then left out of the ambit of banking, have now been included and they also have their bank accounts today.
Our Prime Minister said that we have not done everything. The previous Governments also have done good work and wherever they had done good
work, it has been appreciated. But wherever they have failed, we have opposed that while in the Opposition. We did not oppose everything that the



previous Government has done.

Sir, Shri Kharge ji is a senior Member and he is the leader here and I would like to request him about a small issue in my State about scarcity of
drinking water and I would like to request him to take up this matter with the hon. Prime Minister ...(Interruptions) The matter is pending before the
Tribunal. I would like to request Shri Kharge ji to convince the Opposition leaders in Maharashtra and in the State of Goa and we will convince the
Chief Minister of Maharashtra and Goa to settle the issue of drinking water out of court. For about four to six months people in my district are sitting
on a hunger strike. I would like to request that Members both in the Treasury Benches as also in the Opposition to settle the issue of drinking water
out of court. This House is meant for discussion and not for blaming each other. So, this is an important issue for the farmers and also the villagers.
The place has been drought hit for the last three years. I request Shri Kharge ji and our eminent best Parliamentarian Shri Arun Jaitley — who has
already been felicitated by the hon. President of India — to call these six leaders of the three States and settle the issue. I make this request in the
interest of the country and also the farmers...(Interruptions) 1 am requesting Shri Kharge because he is the Opposition leader. I am also from his
State. I would like to request Shri Kharge to take the lead in the matter and settle the drinking water issue out of court. The issue of drinking water
is @ major problem.

The vision of the Prime Minister is to uplift the youth, the poor, the farmers and the villages. We are with him. We will work together for the
prosperity of the country.

I support the Budget and I congratulate the hon. Finance Minister once again.

SHRI MALLIKARIUN KHARGE: Sir, the ball is in the court of the Government of India because the Prime Minister has to solve this problem. He has to
call the Chief Ministers of the concerned States, namely, Goa and Maharashtra and Karnataka. The State of Karnataka is ready to cooperate but the
Chief Ministers of Maharashtra and Goa are not agreeing to it.

Sir, you may know that such a problem came during the period of Shrimati Indira Gandhi. She solved the issue of Cauvery drinking water problem,
the issue of Krishna water problem. She prevailed upon the Government of Andhra Pradesh, the Government of Karnataka and the Government of
Maharashtra. All the three Chief Ministers agreed with the advice of Shrimati Indira Gandhi. She convinced that they should give drinking water to
Chennai. So, 15 TMC of water was given to Chennai as drinking water after her intervention.

In the same way, if the Prime Minister intervenes, nobody will deny it. It is not my problem. How can the Opposition leaders play a role? Only the
Prime Minister can play a role in this issue. You prevail upon him and you pressure him. If Shri Modi, Shri Parsekar and Shri Fadnavis agree, the
problem will be solved and particularly the problem of your constituency will get solved. We are with you and we are supporting you. I will give you
the support which you want.

HON. CHAIRPERSON: Let us take up 'Zero Hour'. Shrimati Ranjeet Ranjan, I will not allow you more than two minutes.



